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the said frain takes about 12 hours te reach
Bombay, from Aurangabad and vice versa.
Also the timings given for the same are maost
inconvenient 1o the pecple. One Super Fast
Express train from Aurangabad to Bombay
and vice versa shouid be started. Its depar-
ture time shouid be 11 p.m. from Bombay
and Aurangabad both and it shouid reach at
6 A.M. at both the places. By starting this
Super Fast Express train by name of Deogiri
Express, the purpose of this conversion
wouid be fulfiled. [ earnestly request the
Central Government to start the train with
immediate effeci.

Need to reduce the excise
duty in cotton yarn to pre-
Budget level

(viii)

DR. (SHRIMATI K.S. SOUNDARAM
(Tiruchengode): There are a number of small
spinning mills inthe country supplyingcoarse
and medium counts of cotlon yarn 1o the
small handloom prices and other inputs the
mills have sufferec huge losses and some of
them have beer even closed. When these
milis were expecting some relief, enormous
increase in the excise duty on cotton yarn
and on viscose staple fibre has resulted in
the closure of a number of mille which ad-
versely aflected the handioom weavers. |f
the excise duty is not withdrawn, the mills wili
have no opticn but lo pass it on 1o the
consumers i.e.. the common man who buys
clothes made out of cotton yarn of counts
40's and below.

In order to save these mills from
enclousre and rendering thousands of work-
ers in the rurai areas unemployed, | urge
upen the Central Government to reduce the
excise duty on cotton yarn to pre-budget
ievel,

MR. CHAIRMAN: The House stands
adjourned for Lunch to re assemble al . 20
p.m.

13.18 hrs.

The Lok Sabha then adjourned for
Lunch till Twenty minutes past Fourteen of
the Clock
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The Lok Sabha re-assembled after Lunch
at twenty seven minutes past Fourteen of

the Clock
[RAO RAM SINGH in the Chair]

DEMANDS FOR GRANTS (GENERAL),
1992-93-CONTD.

Ministry of Rural Development;Ministry
of Food; Ministry of Agriculture;
Ministry of Civil Supplies and Public
Distribution CONTD.

(English]

MR. CHAIRMAN: | am glad to see that
everybody is in a good mood today.

SHRIP.M. SAYEED (Lakshdweep): You
are always cheerful, Sir,

MR. CHAIRMAN: ShriR.Jeevarathinam
will now speak.

[ Translation)

*SHRI R. JEEVARATNAM
(Arakkonam): Mr. Chairman Sir, as | rise to
support the demands for grants for the Min-
istry of Agriculture, | wish to make a few
points.

| can peel off from my memory the
deflaration of the Congress Party before
Independence that, it would do away with
land tax afler India became a sovereign
state. Buteven 45 years after Independence
nothing has been done. So, | request the
Government to withdraw land tax atleast for
small and marginal farmers who do not have
morethan 5Sacres of land. And farmers who
use 3 H.P. or less rated motors for irrigation
should be given concession on power taritf.
Ttuzy should notbe charg«+u 50 paisa per unit
ol wwilricity as is don- 1 case of large
farmers. | learnthatinthe recent meating of
the State Power Ministers, it was decidud to
charge 50 paisa per unit of electricity. Butl
would like to say that this should not be done
for all farmers, Government should review
this decision and charge less power tariff
fromfarmers having not more thanfive acres

*Translation of the speech Originally delivered in Tamil
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of Iand and using 3 H.P. motors.

Sir, Irequest the Governmentto provide
2ll kinds of seeds, like paddy, millet, maize
efc., of cost to small and marginal farmers
through B.D.O. offices in the country. This
will be of great help to them. | have a few
suggestions regarding my constituency.
Paliipathu is a backward area with lot of
agricultural potential. In spite of its role in
green revolutiontheareahas not developed.
So, Irequestthe Government to establish an
Agricultural College in that area. Cheyyar in
Arakkonam constituency is famous for sug-
arcane. Hence, | appealto the Centre to set
up a Sugar Mill at Cheyyar.

Sir, the Government provides subsidy
on fertilizers. But this subsidy is given either
through the producers or through the dis-
tributors of fertilizer. The farmers are un-
aware of this subsidy given by the Govern-
ment. Therefore, the Government should
devise a system under which the subsidy
should be given at the point of sale of
fertilizers to the farmers.

InNorth Arcot district there is notbranch
of NABARD. This district is setting records
in the field of agriculture even with scare
resources of water. So, in order to boost
farming activities in North Arcot district, the
Government should open a branch of
NABARD there. Sir, lot of coconut trees are
grown in an area. But the trees are hit and
damaged by various insects resulting in
disappointment and loss to growers. This
damage can be stopped and trees saved if
agricultural demonstrators are appointed in
each panchayat urionto advise the growers
to use insecticides. They can also be guided
in growing the right varities so that more and
more coconut trees can be grown. The
demonstrators should be provided convey-
ance to visit their area to guide the coconut
growers. This will be a boon to the farmers
and will increase the agricultural production
of the country as a whole.

As regards fixing of the support price for
paddy is concerned, | have a pertinent point
to make. On the agricultural front, Tamil
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Nadu can be divided into two blocks, the

South and the North. Southern part of Tamil
Nadu comprises of Cauvery delta having
perennial rivers like Cauvery Vaigai and
Thamirabarani. This region has sufficent
waler resources. But the Northern region is
devoid of such water resources. The farm-
ers in this region have to depend on tube
wells also. Sinking of tube wells, and electric-
ity and diesel for motors and engines cost
them heavily. Therefore, they spend much
more than the farmers of Southern region.
As such, while fixing the suppon price for
paddy, the produce of Northern region should
get atairfeel. The support price for paddy in
the Northern Tamil Nadu should be fixed
slightly more than what is fixed for the other
region. | urge upon the Centre to take up this
matter with thé State Government.

Farmers are facing lot of difficulties in
TamilNadu. They do nothave aplace todry
up the paddy after harvest; nor dothey have
godowns 1o store it. So, after harvest when
they take the paddy for sale, either to Gov-
ernmentsocieties orto private paries, about
10% is discounted on the quantity of paddy
reportedly for moisture. Thus, farmers are
put to inconvenience and loss. This is an
important matter on which the Government
should do something to alleviate the hard-
ships of poor tarmers.

Mr. Chairman, Sir, in some parts of
Tamil Nadu, essential commodities are sold
at a very high price. People are suffering a
lot because of this hike in the price of
foodgrains.. So, | request the centre 1o
release one lakhtonnes of rice to Tamil Nadu
every month from Central pool. Such be-
nevolence can only bring down the price. |
wish to emphises this point because, one
kgs rice costs betwen 6-7 ruppes inthe open
market, while in PDS shops it costs around
3rupees. So, Centre shouldgive as muchas
the States want. Thereis also the possibility
of water scarcity in Tamil Nadu as summer
marches ahead. Hence, Centre would do
well to provide enough funds to the State
enabling it 1o sink tube wells etc. 1o provide
drinking water to the public. Or else. people
will be exposed to severe water scarcity in
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the months to come. Since, ‘prevention is
better than curo’} urge uponthe Centre to be
farsighted and meet the requirement of the
State.

In Tamil Nadu, there s lot of fresh water
fish breeding. Because of bounteous rains
recently. ponds and lakes in some paris of
Tamil Nadu are full and rich in fish now. But
the gain through sale of this fish is very little
all the time. Because, Government give
these ponds and lakes to cooperative socities
at a very low rates. Certain persons with
vestedinterestin ihe society getthe contract
at a low rate and mere fast bucks. For
example, a pond having fishworth Rs. 110 2
lakhs is given just for 20,000 rupees lo these
so called societies. Government should put
an end to this by going in for open auction of
these ponds and lakes rich infish. The fund
thus raised could be utilized for the develop-
ment of the area.

There are large scale poultry farms in
ourareaeach having fowls ranging between
20to 50thousands. But there are also small
farms havingafewthousand{lows. Thiskind
of small poultry tarming should be encour-
aged by the Government by providing loans
through banks. This will go a long way in
removing unemployment. This will also be of
additional help to small farmers. Hence, an
appealtothe Hon'ble Ministerto look into this
matter and do the needful.

Sir, the Milk Cooperative societies in
TamilNadu are beingmanagedby aprivilaged
few these days. Elections have not been
held in these socities. Certain associations
are putting up hurdles in the way of elections
to grind their own axe. This is not a healthy
trend. Because of the alliance between
Congress and ADMK, | do not intend to tell
a few things about these societies. But |
wouldlike totellthe Hon'ble Ministerto do his
bestto getthe elections heldthere. lamsure
he will make use of his office for a good
cause.

Let me say few words about rural devel-
opment. We have Jawahar Rojgar Yojna.
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For this scheme, 80% is given by the Centre
and 20%is contributedbythe States, We got
this Yojana passed in Pardiament. But,
Members of Parliament do not have any say
in the implementation of the Yaojana. We,
M.Ps., do not know anything; how money is
spent, what is the outcome? Nothing is
known to us. We are at loss to understand
as to what is happening to Jawahar Rojgar
Yojana. When common man comes and
asks a question about the Yojana, we are
unable to answer. Then he telis us, 'why do
not you take up the matter with the Centre?
Why do not you assert?’ This 1s what the
people ask us. Butitis very distressing and
disappointing that we are not consulted asto
tiow bestthe scheme could be implemented.
Inthis regard, | have a suggestion to makes.
Acommittee should be set up headed by the
District Collectorin which the local M.Ps. and
M.L.As. should be members. And this com-
mittee should monitor implementation of the
Yojana. Otherwise we will not be able to face
the public. When M.G.R was :n power, all
the M.Ps. were consulled. But when
Kasrunaniddi came to power, he threw all
norms to the wind and now the same method
is being followed. Sao, | apeal to the Rural
Development Minister 1o view this matter
seriously and set things right so that public
money is spent meaningfully with account-
ability. Evenincase of IRDP and NRE, M/Ps,
are ignored. Since we are responsible and
answerable to the people, it pains us to know
thatwe are notconsulted. This situated must
change immediately.

A word about agricultural income tax.
First, the Government wanted 1o levy agri-
cultural income tax. But somehow wisdom
dawned later and they changed their mind.
Govemmentshould not eventhink of levying
agricultural income tax. There are many
ways 1o increase the revenue of Govern-
ment. Through industries we are to get
about 1 lakh crores of rupees. So the
Govemnment should not reson to this method
of levyingtax. Suchdecisioncan only benelit
the opposition.

Sir, we have an Act known as Share
Croppers Act. Because of this Act lot of
fertile wet lands are lying barren. Under this
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land for a few years becomes entitled to own
the land. This has led to situation where in
the land owners refer to let the land remain
uncultivated rather than giving it to share-
croppers andrunthe risk of loosing the land.
Same is the case with contract-cropping Act.
The late Mr. Kamaraj had brought in certain
reforms inthese Acts when he was the Chief
Minister of Tamil Nadu. But later, Govern-
ment after Government have modified the
Act doing irreparable damage to cultivation.
Therefore, the Governmentshouldthoroughly
review these two Acts so that lot of lands
lying barren could be brought under cuitiva-
tion.

Before | conclude | wish 1o say a word
about Telugu-Ganga Project River Krishna
is about to enter Tamil Nadu soon. There s
ariver known as Palarin North Arcot district.
But there is no water inthe river. Itis a river
for name sake. So, | have a suggestion to
make. If the course of Krishna touching
Tamil Nadu us diverted towards North Arcot
via Vanniyambadi, it will benefit the regions
where there is water scarcity. It canbetaken
rightupto Chengalpathuthrough North Arcot
andthis can provide drinking water lo people
alongside over a stretch of 100 miles. This
will benefit atleast three districts. So, |
request the Government to acceplt this sug-
gestion and divert the course of Krishna
towards Nerth arcot district. | thanked the
Chair for giving me this opportunity.

[English]

MR. CHAIRMAN: | suggest to the
ron.Members, who want to read the news-
papers, 1o kindly go into the lobby because
that is the better place 1o read newspapers.

Now Shri Devegowda tc speak.

SHRI H.D. DEVEGOWDA (Hassan):
Respected Chairman, Sir, at the outset, |
would like to express my gratitude Speaker,
lo give as an opportunity...

MR. CHAIRMAN: Please speakintothe
mike, so that it would be audible to the
reponers.
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SHRI H.D. DEVEGOWDA: and to ex-
press our views on the rural development,
agriculture and animal husbandary, which
are directly connected with more than 70 per
cent of the rural pepulation.

Lasttimethe DemandsforGrants ofthe
Department of Rural Development was guil-
lotined as your goodself knows. We had an
opportunity only to express our views on the
Demands for Grants of the Ministry of Agri-
culture. This time the hon.Speaker has
given us an opportunity to express our views
on the Rural Development which is totaily
neqlected since independence.

Before Itake upthe RuralDevelopment,
Iwouldlike to say afew words on Agriculture.
Agriculture is one of the main occupations of
our people. The rural economy is totally
confined to agricuitural producticn on which
more than 70 per cent of the population is
depending. Some of our friends are under
the impressionthat whateverthe moneythat
we are going 1o spend on agriculture goes to
the big farmers or the kulaks; whatever
name they are trying 1o attribute to them, |
am not going to bother about it. But they
must alsoknow the reality. More than 30 per
centofthe ruralpopulation is landless labour.
The landless labourers minimum wages in
theirrigation areas like Punjabgoes uptoRs.
30adaywhereas inthe non-irrigation areas,
in whichever part of the country it may be, it
will not go beyond Rs. 10 one Rs. 123. This
is the fate of the unorganised rural sector
labour. 1 only cited this for the benefit of
some of those Members who always try to
harp on saying that the big farmers are
enjoying orare taking the entire benefit of our
Plan allocations. In a nutshell | would like to
say that it is not the fact.

At this juncture | would like to point out
one more aspect. This House has appointed
a Commitiee to go into the fertilizer pricing
structure. This is the first time afler indepen-
dence that a Committee appointed by this
august House is going into the pricing struc-
ture of a commodity that is used by farmers
as their agricultural input. For this | must
complement the Government and also the
Minister of Agriculture who has shown his
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keeninterestto have an indepth study about
the subsidy issue, to know whether the
subsidy goes to the farmer or to the industri-
alist or to the consumer of the food product.

Even today it is my experience-with a
little experience as aMemberof the Fertilizer
Pricing Committee-that about whatever the
information we would like to have, the indus-
trialists do not want to cooperate. Let me be
very plain onthis issue. They try to supress
the information which is going 1o be helpful
for the Committee to come 1o a final conclu-
sion. With these remarks | only say that the
Department concerned should cooperate to
getthefullinformation sothat the Committee
can give their findings, particularly on the
fertilizerprice andthe subsidyfactor-whether
it goes to which section of the society-
industrialists or farmers. That is a matler
which has to be ultimatley decided by the
Committee on the basis ol the information
which we have sought.

Another argument that | have always
come across fromvarious experts isthat the
fertilizer price is not hiked-for the last one
decade. Itis not the fact. Without knowing
the fullfacts of the problemthey try to argue
that the fertilizer price is not hiked for the last
ten years. | would like to quote from the
Ferilizer Guide 1981 which has been pub-
lished by the fertilizer Association of India.
Ureain 1983 was Rs. 2150 pertonne whereas
in January 1986 it was Rs. 2350 and in July
1991 it was Rs. 3300. Similarly the price of
the nitrogenous fertilizer was hiked in 1983,
1986 and 1991, The ammonium sulphate
was Rs. 2150 per tonne in 1983 and it was
raised to Rs. 2300 and then to Rs. 3220 per
tonne. | want to draw the attention of the
House since people are trying to argue that
the fertiliserprices have notbeen hiked. This
is not the real situation. After decontrolling
some of the items, since the last one year or
from the last Budget, what is the position
today? The present price position is like this
for some of the decontrolled items like Am-
monium Sulphate, Super Phosphate, Pot-
ash, elc. Last year Ammonium Sulphate
was Rs. 1760 per tonne and now it is Rs.
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3050 pertonne. Last year Super Phosphate
was Rs. 970 pertonne and now it is Rs. 2000
in the open market. Similarly last year
Potash was Rs. 1200 pertonne and today it
is Rs. 1700. | have given the price position
of some of the decontrolled items or prod-
ucts, to show as to how the prices have been
hiked by the indiustrialists or the fertiliser
manufactures, whether it is private sector.
joint sector, public sector. They are ali ...c
and the same.

MR. CHAIRMAN: Mr. Devegowda, re-
poriers are missing half of your speech
because you are moving away from the
mike. Please try to be in front of the mike.

SHRIH. D. DEVEGOWDA: | am sorry,
Sir. Iwilldo it.

Nextpointis about pesticides. Fromthe
lastyeartothis year,ithasbeen hiked by 250
percent 250 percent hike us there, sofaras
pesticides are concerned. There is nobdoy
to check this. This is the fate of the Indian
farmers who haveto live only on their agricul-
tural produce and nothing else. | only try to
draw the attention of the House because our
own bureaucrats or the administrators or
some of the so-called elite pecple try to
argue that whatever money we are going 1o
spend is not going to help the rural masses
orthe people who are dependent on agricul-
ture. Itis notthe fact. Let them understand
as to what exactly is the situation that is
prevailing in this country. Since indepen-
dence, we have completed seven Five Year
Plans andfour AnnualPlans. But, whatisthe
fate of the tarming community or the rural

people?

I am going to give cerlain examples so
farasruraldevelopmentisconcerned, where
it has directly helped the so-called people
who are below the poverty line or the rural
arlisans or the agricultural laboures. | am
going o give certain examples to show asto
how their economic condition has been im-
proved, after so many anti-poverty
programmes. Only one or two points | would
like to touch about agriculture. Recently one
of the well-known agricultural scientists, Dr.
M S Swaminathan has given a new
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programme to eradicate poverty. While he
has giving his views on the agricultural pro-
duction, he has also stated that the agricul-
tural based exports can be steppeduptoRs.
40,000 crores, in case if we divert our atten-
tion towards the agricultural sector which is
totally neglected. He has given examples of
food crops, oil seeds, fruits, flowers, veg-
etables and various other items, which the
rural cultivators or the farmers can produce
so that foreign exchange to the tune of Rs.
40,000 crores can be earned. instead of
investing onthe raw materials thatis goingto
be imorted from other countries for earning
foreign exchange to clear our foreign debt or
whatever it may be. | do not want to take
much time of the House particularly on this
issue.

Fortunately our planners or the Plan-
ning Commission today has come out with
this. | have gone through the ‘Economic
Times'. It is an eye-opener for them. The
opinion expressed by Dr. M S Swaminathan
recently has openedthe eyes of the Planning
Commission and they have conceded that
the Planning Commission has shifted its
focus fromthe exportof manutactured goods
to farm products for a 13 per cent growth in
export in the Eighth Plan. At least now they
have opened their eyes for which Iwouldlike
1o compliment the Planning Commission or
the head of the Planning Commissicn. At
least they have now realised what exactly is
the importance of agriculture and agricul-
lural products which are going to earn the
foreign exchange without depending on any
so-called monopoly house or the so-called
internationalfinancial aid by IMF orwhatever
it might be. | do not want to argue at this
stage.

I would like to draw the attention of the
hon.Agriculture Minister, who himself is a
farmer,to one more point. lamhappy. |want
1o compliment him because he has taken a
very courageous decision in the agricultural
Consultative Commitiee. Whenwe requested
that the fertiliser subsidy should not be re-
moved till the Committee report is given, he
acceptedit,and aunanimous resolution was
passedunder his chairmanship. That shows
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the real concern about the farming commu-

nity by our present Agriculture Minister.

Unfortunately he was unable to influ-
ence or prevail upon the Finance Minister to
give more allocation for the agricultural sec-
tor. Last year, the allocation was Rs. 1,838
crore. But this year, it is almost similar. Itis
not enhanced. A sum of Rs. 1,879 is the
budget allocation | am unable to make out
how this very sensiuve sector, which is goii.
to helpnearly 70percentofthe rural masses,
has been ignored like this. | am unable to
understand it. Even now, | would like to
requestourseniorleader, ShriBalramJakhar,
to prevail upon the Finance Ministry to see
that this sector should not be neglected and
also see that at least enhanced allocation
should be made in the coming days.

About the expon, Iwouldlike 1o mention
one more editorialwhich has appearedinthe
Economic Times where one Dr. B.S. Minhas
has argued. | do not want to quote all what
has been written in the editorial But | would
like to draw the attention of the hon.Minister
to one fact:

“Should the burden of structural
adjustment fall so heavily on farm-
ers, no matter that the aim is pov-
enty alleviation? Many agricultural
experts willargue that such apolicy
is not only wrong but unworkable.
They will also point to the recent
boom in agricultural prices. Dr.
Minhas willaddthat Indiahas much
greater scope for expanding farm
exports than rhanufactured ones.
There is muchin what he says, and
itseems inevitable thatcerealprices
will have to beraised significantly in
the years to come”.

Only this point | would like to touch
because still we have to do a lot for this
community. Government has given you an
opportunity to head the department. As a
stalwan, you must see that at least the so-
called negelcted community should be prep-
erly fed so that their economic conditicns
shiculdimprove, theirlivingcunditions should
improve.
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MR. CHAIRMAN: Please conclude.

SHRI! H.D. DEVEGOWDA: | have not
touched the rural development. | have not
pened my lips forthe Ist 1.5 months oreven
from the commencement of this session
because of my illness. So far as rural
development, agricullure and these depart-
ments are concerned. | am totally commit-
ted, and | amtotally invoived. |de notwant
to unnecessarily waste the time of this au-
gust House. | request you to permit me to
have my say. This s the first time in this
budget session.

MR. CHAIRMAN: Definitely. Every
Member is speaking for about 10 minutes.
Mr. Devegowda, you can speak for 20 min-
utes.

AN HON.MEMEER: He is an imporant
Member. (Interruptions)

SHRIH.D. DEVEGOWDA: No, it is not
a question of important or unimportant.
Everybody is important.

MR.CHAIRMAN: He has not spoken so
far. That is the reason.

SHRIH.D. DEVEGOWDA: | now come
to the per capita emoluments of the public
sector employees. | am going 1o quole just
for yourkind infermation thatin 1989-89, the
per capita emeluments of the public sector
employees were Rs.39,415. This figure of
Rs. 39415 is given the Economic Survey
which is your own published document. |
would like to draw your attention to the
percapita income so far as agriculiural sec-
tor is concerned. It is categorically men-
tioned in the Bhanu Pratap Singh's Repent
that the percapita income of agriculturists
and their average income is Rs. 420.40
whereas the percapita income of the public
sectoremployees has already mentioned by
me. | have already quoted that figure. You
seethedifference. Doyou want metorepeat
it again?

MR. CHAIRMAN:I think the reporters
are recording your speech. So, there is no
need 1o repeat piace.
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SHRI H.D. DEVEGOWDA: As the Min-
isterhas asked, [ will saythat the figure is Rs.
39415. Itismentioned inparagraph 3.3inthe
Economic Survey, Part-il | quote this figure
onlytoimpress onthe Governmentthateven
now, the agricultural sector has been ne-
glecled totally. This is my grouse. |would
like 1o draw the attention of the Minister to
civil aviation. Where is the need for the
Finance Minister to do this with all his serious
concern of reducing the Budget deficit? He
would like to cut down expenditure on vari-
ous sides including non-Plan expenditure.
Allocation for civil aviation last year was Rs.
433 crores andthis year, the allocationis Rs.
1036 crores. What for and fer whose ben-
efit? s it that only the upper strata of society
wants to get the benefit? Only you and me
and a section ofthe society traveiby aircrails
and not a rura! farmer. It is not going to
benefit him in any way.

MR. CHAIRMAN: You have spoken fer
16 minutes. | have given you double the
time.

SHRI H.D. DEVEGOWDA: Sir, | need
another fifteen minutes. Why I am saying
this is because it could be privatised and
handed cverto the private people. Where is
the need for us to have civil aviation depart-
ment? For what purpose should we have?
Indian Airlines incurring a loss of Rs. 200
crore every year. Vayudootis aloss of more
than Rs.100 crores a year. With all your so-
called economic reforms, you have not leant
a lesson as to how to help the neglected
community or the neglected section of the
society. Forirrigation you have allocatedlast
year an amount of Rs. 267 crores but now it
is Rs.231 crores. This is how our pianners
and our so-called advisors work. But the
Finance Minister is himself an expert and a
man of integrity | have gotthe highest regard
fer him. | do know how he has got this kind
of an attitude as rare as this sector is con-
cermned.

Now, rural development is one of the
most important sectors on which | request
honourable Chairman to give me some time
to express my views. We have impleme~* >
nearly 36 programmes after i~ ~
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from Ihe days of late Shii S.K. Dey starting
from national extension services until today
the so-called the Indira Awas Ycjana or the
Jawahar Rozgar Yojana or whatever it may
be. Itis a combination of various schiemes.
What is the ultimate result of these schemes
Theendresuliistodyinthiscountry, therural
population is lack of even the minimum
needs. Bhanu Pratep Singh Commiliee has
given a very beautitui report for which we
must complainl. He has laken great effons
sofaras rural populationis concerned. Inhis
report, he has stated how rural population is
lacking minimumneeds. Even 30 percentof
the people today do not have the facility for
melal roads. Nearly 21 per cent of the rural
population have no taciiity even for primary
and smile schools not to tak of colleges and
technical educaticn. Eventoday,64 per cent
¢! our rural masses nave no hespiial facili-
ties. In this way, he has given a tabie
showing all these aspects. |amnclgoinglo
read out &li the pariculars, but herealler
wards, | urge that you must fight for the
cause ol this section of society. Let me
ascure you thatin thistask. the entire Houze
U3 going o stand by you and there ts no
guesticn of any party considerations on this
particuiar issue,

Now, 1 am going to give some informa-
tion to show how rurai development is being
1utally neglected. Ihave already staled that
in the current year's budget, the aliccation
has been decreased. Why and fcr what
purpose? | reaily do not know. We have
been elected to this House and we have
ccmehere. Are welokeepmum?Or, are we
to ventilate our grievances and feelngs?
This is one of the things which worries me
always.

Inthe Seventh Plan, allocationfer Rural
Development is 6.4 per cent of the total plan
outlay. But now in the Annual Plan, it is
reduced to 5.5 per cent. for agriculture
sector and for ruraldevelopment, the alloca-
tion in 1990-91 was 6.7 per cent, whereas
in1991-92, itis only 6.1 per cent. Right from
Fourth Plan onwards, | have gone through
the indicators that have been given by this
very same Government, which show very
clearlythatthere is agradual reduction inthe
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allocation for rural development. This is one
of the points which has 1o be considered by
the Government.

| must thank the hon.Minister. On the
other day, he has tried to convince this
House and he also gave an assurance that
his government ig going tc sce that the
allocation for ruraldevelopmentis enhanced
by another Rs. 500 crere. It shows his real
concern. Hereisaman, whocomes fromthe
grassroc! level and he knows the back-
ground of the rural masses.

Teday, lwould like to draw the attetnion
of our friends 1o various issues in which we
are stili lacking. Neariy 20 o 35 per cent of
our people do not have access to safe
drinking water. | have gone through the
fig.res mentioned in the Perlormance Bud-
gel.  The Drinking Water Programme is
gaing 1o be named &afler late Shn Rajiv
Gandhi. | have no grouse over that. The
(‘ovemmem saysthalitis going lo cover ali

n2 villages in the rext few years. | cannot
understand this. Whnat can we cay if there is
40 time-tound programnie even for a very
munimum need such as drinking water? For-
get abeul ciher aspects such as malnutn-
tion, nealthicare, elc. lamnetgeingle touch.
themai all But. even ior drinking water, they
canr.ot have a lime-bound programme.
Vinen this programme is renamed atter Shri
Rayiv Ganahi., 1 thought they are geing to
give mgre impertance 1o But what all they
say is that they wii try to supply drinking
water to the entire uncovered rural popula-
tionover e nextiew years' ltisalso siated
that certain norms have been tinalised tor
pravicing drinking water to the villagers. 40
ttersof safe drinking waterpercapitaperday
perhuman deing is the norm. 1 think this is a
dream. If they are really going to provide 40
litres of sate drinking water per head, per
day, | tell you, | will bow my head and salute
the Government headed by Shri Narasimha
Rao. But it is practically impossible. These
are alljust statistics and nothing else. Yougo
to any village and conduct a random survey.
Then you will see the ground reality. | sug-
gesttothe hon.Agriculture Minister onething.
He must have the courage 10 constitute a
committee of this House to evaluate the
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follow up action and to make a review 1o see
whether the money is actually spentand the
targets are really achieved. What you have
given in this Performance Budget and in all
this literature is nothing but statistics. Unless
you go there and evaluate, you will not be
able to understand the field realities. | say
this because on the one side, they are
spending money for ambitious programmes
withouttaking the practical realities and prob-
lems into account.

Sir, | would like to draw your attention
towards the IRDP programme. Under this
programme it has been envisaged to supply
marching animals to the rural poor. But the
planners have fixed the target without even
assessing the position. | would like to know
whether in our country milching animals are
available to the extent the Government has
fixed the target. | would say that concerned
agency will fail to fulfill the target. Thereis a
pressure from the higher officers to fulfil the
target. So, what they will do is that they will
pass on one animal to several hands and
thusshowtherecordasifthetarget hasbeen
acheived and the money meant for this
purpose has been spent through it has not
gone to the reai beneficiary.

As a a minister in charge of one district
in Karnataka Imake a surprise inspection on
record saying that 10 S.C. families have
been provided with a milching animal but it
had actually gone to the House of a Village
Pramukh. | went to the spot and asked the
Police officer and BDO 1o see that all the
animals are seized andthat particular Village
Pramukh is arrested. Next day he tried to
influence those poor SC people and got a
statement from then saying that since they
have no place to house those animals they
were kept in the Village Pramukh's house,
however, allthe benefits have been erjoyed
bythem. This way that Village Pramuxh was
freed. This is the state of the so called anti-
poverly programmes. | would request youto
look into this.

There is a scheme called Million Wells
Scheme. It envisages to provide open irriga-
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tion well free of cost to SC/ST and other
poorer section of pecple. The specification
forthe wells 20 x 20 x 20 feet and the ceiling
limitis Rs. 13,000. Thisisthe peoples money
which you are spending. It is not any party's
money or not any one individual's money.
But you have not provided any pumpset or
nothing of that sort. | would like 1o know
whetheryouwillbe able te complete the werk
w:thin this limit of Rs.13,000. | doubt that the
money will be shown as 105% or 202% but
in reality the money is going to be wasted.

In Karnataka as a Minister of lrrigation
lintroduced aGanga. Kalyan Scheme. Within
the same money we could provide the
pumpsels, wells and even the mainienance
costwas met out of that amount on'y. Sa, for
the benefit to the pocr peopie. can we not
revise our plan; can we nct sce that the
money is spent properiy?

For housing the Government has allo-
cated Rs.12,7C0 per house. | would like to
know from he Minisler as to how mary
houses constructed under the Indira Avas
Yojana still exist today. A hcuse built about
two years back collapse today. Can we not
change allthese things with ourexperience?
Government always say that no middleman,
no contractor should be there but you show
me a single piece of work that has been
completed without involving the middleman
or contractor. You can select any one State
in the country, go there al random and see
how the money is being wasted. Almost 50
per cent of the money is being wasted. All
these things must be looked into.

With alithe sincerity and with all the
honesty at my comand, as a rural man who
has got some rural background, 1 appeal to
the Government to see that all these defi-
ciencies are removed. Though | still have
many points 1o make but | do not want to
succumb to your anger. | willmake only one
point and then conclude.

MR. CHAIRMAN: There are a lot of
Members who want 1o speak.

SHRIH.D. DEVEGOWDA: | would like
to make one point regarding rural commui-



761 Demands for Grants

Gen.), 1992-93 Ministry of

ural bavs!apmenl;
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evne after 45 years of our independence
17000 villages having more than 1000 popu-
lation is not connected with road and all
villages less than 1000 population has not
been touched. This is the position.

Sir, lapapealthrough the Chairmanthat
let the Government think over all these
things, ponder over all these things. There
are defects and those defects can be set
right. If you what, | can give several other
suggestions cn the basis of my expereince
butduetoshortage oftime, lamunable to do
S0,

I once again thank the hon.Speaker for
having agreedto discuss the Rural Develop-
ment, Even Food on and PDS there are
various anomalies. Unfortunately, | have no
time at my disposal., therefore I am unable
to express my views.

Mr. Chairman Sir, Ithank you for having
given me alittle time to say something on this
matter,

Thank you very much.
[ Translation)

SHRI VIRENDRA SINGH (Mirzapur):
Mr. Chairman Sir, discussion on Ministry of
Agriculture is in progress. My hon.friends in
this august House have got detailed figures
in this regard. But | do not want to go into
those atails, Sir, everyone holds the view
th=! India is a land of villages but no one is
really bothered about the development of
villages and the development of infrastruc-
ture these. | am of the view that all the
Budgets which have so far been presented
inthe House were not complete. | would like
to offer some suggestions in this regard to
the hon.Minister. There is a need to draw a
comprehensive plan for this purpose. | re-
quest you to take up measures with confi-
dence. Yesterday, my friend Shri Nitish
Kumar apparently had this apprehension as
1o how a person clad in a suit can talk about
the interests of farmers? However, | know
that they discuss and know about the basic
problems being faced by the farmers.....
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MR. CHAIRMAN: There is no harm in
wearing suits made in India because it is not
an imported....

SHRI VIRENDRA SINGH: But they
knew about the problems being faced by the
farmers and | have heard them discussing
about it.

Mr. Chairman, Sir, discussions on agri-
culture will remain incomplete unless the
discussion covers the poor farmers, the
slum dwellers and the fields whose which
cultivation is done. So, it will be necessary to
kinow bout it. We will have to include the
problems of these people in the tuture
schemes. Only then | will accept that our
thinking to develop the agriculture and rural
developmentis goingtotake practical shapes.

Mr. Chairman, Sir, it is said that devel-
opmenthas taken placeinthe field of agricul-
tureinthe country, but where is this develop-
ment? This is oniy on paper. If India Lives in
villages, agriculture should be developed in
the villages. The schemes should be pre-
pared in the villages itself for their develop-
ment. But unfortunately all the schemes for
agricultural development are preparedinthe
tall buildings in Delhi and the farmer remains
unaware of the nature and extent of facilities
the Government is going to provide him. i am
nol satisfied with the definition of rural devel-
opment. The ruraldevelopmentshould mean
all round discussion about the villages and
their development. Development of villages
cannct be done only by electrification or by
digging drains or constructing roads. Ganchiji
dreams of the devlopment of our villages
after independence. Dindayalji also talked
aboutthe villages andgave his own definition
of development of the villages.

But unfortunately when India got inde-
pendence. Nehru's scheme was imple-
mented to develop the cities. It led fo the
backwardness of Indian villages. Only the
cities were developed and villages remained
backward. So, the scheme which should
have been prepared on the basis of
Gandhiji's and Dindayalji‘'s ideclogy, were
not prepared. Rural development is not pos-
sible under Nehruvian ideology. Excuse me,
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the Congressmentalk about Nehru's schems
ferrura!developmentthat Nehru alsothought
about rural development. But his scheme
was different trom Gandhiji's scheme. It can
develop the cities not the viliages. The defi-
nition of rural cevelopment should be de-
cidad accerding 1o Gnadhiji's and Dindayalj's
definition of the vihages.

i would like the panchayal rajsystem1to
ba made a motivating farce. Unless
decentralised power upto the village level,
development ¢f viliages is not poccibla.
Panchayats shouid b2 made poweriu!. Con-
flicte and fricher among the viiagers are on
the rise. We can iemember that al viliages
disputles were solved at chaupal before
indepandecse Where that culture has gone?
How it vamished? | think village disputes will
increase and it wilibe a greatest hurdle inthe
way of rural development until the power is
decentralised by the Central Government or
State Government. it does not matter which
party is in power. So | would like 10 say that
we should alsothink of formulating a scheme
to dzcentralise the panchayat raj system.

Iwouldalsciketo szy abouttnescherme
icrdeveizpment of the pecple of rurai areas.
Schemes acoul them are prepared in Delhi.
Mr. Charrran, Sir, | am of the view that the
villagers think that the schemes formulaied
at the primury level laking tnem intc confi-
dence andthen approved althe highest level
wili be boneficial for them bu! the schemes
formaiated at Deini for their upliftment and
cevaiopmen! of vilagss are beyond their
compiehension and they do not know how
they wiil be benafiicd by those. Therefore, |
would like 1o sugqgest that these schemes
should be pregared with the consultalion of
village neople and these would be cel'nitely
benelicial. | request the hon.Minister thal
there is a need of preparirig these schemes
at the viliage levei.

Mr. Chairman, Sir, people are migrating
from the viliages. The young people and
workers are migrating from villages. It is a
matter of greatconcem. Now this question is
troubling us why the people are migrating
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from the villages? The main reason is the
lack of education facilities and unemploy-
ment. The village people,. who want to get
proper education, migrate 1o the cities be-
cause it is nol availabie in the villages.
Having completedtheireducationthey settle
in the city itself. ! the villages have proper
education facilities, they would not settle in
the cities and thus there would be no migra-
tion of educated people and educated sosi-
ety from the villages. People are migrating
torm 1he villages for employment. ¥ the
agrculiure linked jobs were available in the
viltages itsell, the farmers and young men,
whose creative power could be used for
aqiculiuraidevelopment, cenanly wouldnat
migraie 10 the cities. ! request of industries,
related with agriculture are developed, the
villages will progress and the youtn power
whichis migrating the cities, willcenainly live
in the villages and villages will progress.

| would like to say something but the
opening of agriculturalresearchcentra. lfwe
want to develop agricullure and prepare
schemes, we should open agriculture re-
search centre in each tehsil. The research
cenire should be on the farmers, fand and
Government land should not be usedforthe
purpese. itnink if the research centre usher
in a change the villagers will be willing to
provide land for therri and the discussion on
agriculture development may aisc take place
in these research centres and this village
development may be possible.

I would like to say something about the
viilage fclk culture. First of all, the Govern-
ment should know the meaning of the village
tolk cutture.! In the village people used to
warm themselves from cowdung cakes,
placed inacamp-fire sitting in a ‘Chaupal for
recreation and development of the village
culture and they used to solve all the village
dispute there. They used to sing songs for
recreation but those songs were not merely
for recreation, they were the symbcel of villag-
ers’ unity. They were the medium to create
creative power in the village. So it will be
wrong if we think that they were only for
recreation. In folk culture people used to
decise the marriage also by just sitting in
Chaupals. There was nodowry systemwhich
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hasbecome abonetoday andwith its develish
mouth it is proving a curse to us. It was not
a blot (slur) in village society. Now it has
become a curse and an evil practice. So a
scheme must be prepared for the promotion
of folk culture. It will be very useful for rural
development.

Mr. Chairman, Sir, today flok culture is
develioped in Delhi. People are brought here
from Bihar, Uttar Pradesh, Madhya Predesh,
Rajasthan and from the forest and they
display the folk culture. But when the folk
culture will be displayed in the villages then
it will develop in the real sense and people
wouldcome toknow its characteristics. They
will realise its importance and its contribution
i rural development or in the unity of village
people. So | request that the scheme should
notbe prepared in Delhiforthe development
of felk culture and folk culture programmes
should not be organised in Delhi. When late
ShriRajivGandhiwas alive agreat show was
organised by spending crores of rupees in
the name of folk culture. I request that such
shows should be aced in States and villages
instead of Delhi so that people can under-
stand the importance of the folk culture.

Mr. Chairman, Sir, | am not talking here
baoutthe data. |amspeaking ontwo or three
importance topics. Hon.Minister should lis-
tento me because itis animportant pointthat
we talk about the green revolution but have
we ever thought about the irrigation system
in our country. How the fruits of Green
Revelution can reach the villages unless
imigation facilities are not made available.
Today, there is no imigation facility in our
villages. We could not provide irmigation fa-
cilities to our fields so far. Approximately 70
per cent of our land is fertile. The plains of
Ganga are regarded most fertile plains inthe
world. The plains of Ganga from Buxar to
Barh Barhaiyain Uttar Pradesh are deprived
of irrigation facilities including thousands of
acres area from Dokati-Diyara and the area
up to Mahula in Buxer district is deprived of
irigation facilties while the of this
region are regarded the symbol of creative
pPower but today they are jobless and are
forced to adopt crime tendency. The main
reason is that the fruits of Green Revelution
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has not reached them.

1 would like to say that unless the fruits
of Green Revelution reach every village, the
Green Revelution is meaningless. If suffi-
cient irrigation facilities are provided to the
plains of Ganga in Uttar Pradesh and Bihar,
they alone can produce more for the country -
as compared to Punjab and Haryana. Now
the questionis that our region should also be
provided the same irrigation facilities as are
provided to Punjab and Haryana.

Mr. Chairman, Sir, the rural develop-
ment is not taking place. The cottage and
small industries are declining. There was a
time when a blacksmith, a carpenter and a
washerman lived in the villages of this coun-
try. The balcksmith used to make pick-axe,
spade etc. The carpenter used o make the
implements needed by farmers. The
washerman used to wash the clothes of
tarmers. The industrial development of the
concept of Nehru and Narasimha Rao has
totally ruined cottage industry in the viliage.
| would like to ask why Tatas, Birlas and
Dalmies are making pick-axe, sickle, spade
efc. today which were mere by the black-
smith of a village. Implemenits like pick-axe,
spade and sickle made by the blacksmith in
the village cannot complele with the impie-
ments made in factories of Tatas Birlas and
Dalmias in the market. When implement
made by big induslrialists wiil get much
publicity, the implements made by the black-
smith will not be purchased in the market.
Therefore, | would like to submit to the
hon.Minister that he should show some con-
cern towards those carpenters, blacksmith
and Washerman, who were angaged in cot-
tage industries in villages and led a happy
life. And the big capitalists should not make
those implements and thus should not domi-
nate overtheir cottage industry, failing which
the entire culture will vanish.

Mr. Chairman, Sir, how the implements
like pick-axes spade and sickle made by the
balcksmith will compete with the implements
made by Tatas Birlas and Dalmias in the
market? Their implements will not be

pruchased at all.
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Mr. Chairman, Sir, would like to submit
that Bapu fought freedom fight in the name
of Khadi. At that time the countrymen re-
solved to use indigenous articles but the
industrial policy of the country has dealt a
strong blow to village industries resulting in
loss of market for the poor villages who
weave cloth in villages. The cloth made by
big capitalists and multi-national companies
sells more. Nobody purchase the cloth made
byweaversinvillages. Therefore, | submitto
the hon.Minister that this point should also
be included in it and it should be given a
thought to find out means of developing it.

Mr. Chairman, Sir, when there is any
discussion of sports, allthe Members of this
House begin to look at me. Mr. Chairman,
Sir, you certainly evince much interest when
there is any discussion on sports. | have
observed it. Therefore please listen to me
about rural sports.

Mr. Chairman, Sir, the condition of rural
sports and rural sportsmen in India has
deteriorated a lot today which is quite dis-
tressing. Rural sports and sportsmen are on
the decline. No publicity is given to them.
Today | observe that people in thousands
gather at several places to listen and watch
the cricket match but the Government does
not pay any attention to rural games like
wrestling, kabaddietc. which are recognised
in Olympic games one day | requested the
hon. Minister that the selection process of
the sportspersons is wrong itseff. Start it
fromvillage and | can claim that you will find
talented sportspersons in villages.

Mr. Minister, although this issue does
notrelate to you, | would like that you should
also write a letter to the hon.Sports Minister
that rural games are declining and they
should be improved. | tell you how they are
declining and how can they be improved. All
the sportspersons at the district level, atthe
State level, at the national level and at the
inter-national honour. When they are young
and keep their body fit by undertaking physi-
calexercises sothatthey maywin medaland
raise the honourofthe country butwhenthey
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retire from sports, they lead a miserable life.
They have no means for eaming their liveli-
hood. They also face hardships in old age
which they faced in their young age. So,
keeping itinview, the ruralyouths never look
forwardtosports. It should also be taken into
account. When Olympic games and Asiad
are held, we compare the medaltally of India
with China and Korea. There may be political
differences with China and tought it attained
independence later than in the works done
by it for the development of rural sports are
cenainty commendable. China has started
sports works later on buttoday it has become
the biggest competitor in the sports world.

You should inform the Sports Ministry
through aletter about the pitiable plightof the
rural sportspersons and insist on it saying
that it has also to extend its contribution to
develop rural sports. You should also tell itto
find out the difficulties of the rural
sportspersons and what can be Sports Min-
istry do for solving these difficulties.

When Shri Kumaramangalam was re-
playing yesterday | said that sports hostles
are opened for rural development and rural
youths joins sports in cities. the sports atmo-
sphere of village and city the same. Disco
culture is destroying the rural games.

MR. CHAIRMAN; You are deviating
from your subject.

SHRI VIRENDRA SINGH: It relates to
rural development. Rural sports and
sportspersons are certainly related to rural
development.

MA. CHAIRMAN: Kumari Mamata
Banerjee hadspokenvery well onthatissue.

SHRIVIRENDRA SINGH: Rural Sports
builds the character of a man. It enhances
his creative power. Therefore, | began to
discuss rural sports with the hon.Minister: ¢
also discuss rural sports separately.

Lastly, 1 would like to say that | had
spoken about rural development,. rural agri-
cuture and Green Revolution. | would like to
speak about dairy development. The
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are commendable. (Interruptions)

The Government may have a lot of
statistics. | have nothing to do with these
statistics.My suggestions about rural devel-
opment should be taken into account to
make the schemes meaningful and to de-
velop agriculture.

15.35 hrs.
STATEMENT BY MINISTER
(i) President Yasser Arafat
[English]

MR.CHAIRMAN: The Minister of State
in the Ministry of Extemal Affairs (SHRI
Eduardo Faleiro) is to make an inter vention.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
EDUARDO FALEIRO): Mr. chairman, Sir,
thank you very much. In the morning, the
House wanted me to keep the House in-
formed about the mater conceming Presi-
dent Yasser Arafat. We are gratified and
relievedtolearnthat Prasident Yasser Arafat
is safe and well afterthe forced landing of his
plane in Libya. May, | through you, urge the
House to join us in wishing President Yasser
Arafat a long and happy life.

MR. CHAIRMAN: | think, it is indeed a
matter of great pleasure for all of usfo getthis
good news from the Minister of State in the
Ministry of External Affairs.

[English)
15.36 hrs.

DEMANDS FOR GRANTS (GENERAL),
1992-93 CONTD

Ministry of Rural Development;Ministry
of Food;
Ministry of Agriculture;
Ministry of Civil Supplies and Public
Distribution CONTD.
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[English]
MR. CHAIRMAN: Shri K. Pradhani.

SHRI K. PRADHANI (Nowrangpur):
Mr. ‘Chairman, Sir, | rise to support the
Demand for Grants for Agriculture, Rural
Development, Food and Civil Supplies and
Public Distribution.

Our country is an agricultural country
where 70 per cent of the people of this
country depend on agriculture, Fertiliser is
one of the main in puts for agriculture, to
raise more production in agriculture. In the
year 1950-51, the intake of fertiliser was 69
lakh tonnes and in the year 1991-92, it went
upto 135 lakh tonnes. It is hundred fold
increases in the intake of fertiliser and the
production has been increased
proportionately. The nextimportant item that
is necessary foragricultureisirrigation. There
arethree types of irrigation-flow irrigation, lift
irngation and under-ground water irrigation,
Regarding flow and lift irrigations, Govern-
ment is constructing projects in large scale.
There dug wells and tube wells are con-
structed by the individuals wherever it is
practicable. Government of India has provi-
sion to provide free dug wells and mini-wells
to the small and marginal farmers. But the
middle-class farmers are the biggest suffer-
ers in this country.

After the implementation of land re-
forms, there are no zamindars and big land-
lords. All have become small farmers. The
smallandmarginalfarmers enjoy the privilage
of the Government of free grants for tube
wells and dug wells and so on. But the
middle-class farmers, who are helpless., do
not get any assistance for irrigation. They
have to pay heavy interest for whatever little
help they get. Of course, the National Finan-
cial Development Corporation for Scheduled
Castes and Scheduled Tribes is there. But it
has got limited resources and it cannot pro-
vide finance to the extent raquired even to
the Scheduled Castes and Scheduledtribes.
In this regard | would like to draw the atten-
tion of the ministry of Agricutture and request
them to examine this matter and see that
rixire money is allotted to this Corporation so
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that it can assist not only Scheduled Caste
and Scheduled Tribe farmers but other farm-
ers also. in general so that the production is
increased to a greater extent.

The agricultural operations last only for
six to seven months a year in the rain-fed
areas. | come from a tribal area where there
are no irrigation facilities. The people living
there have no work for five months in a year.
After the harvesting season, they go to the
forest to collect sorme minor forest produce
and sell them in the market to purchase the
essential commodities. When this is over
they again go to the forest to collect some
food- they collect tender leaves, roots of
some creepers, eatable fruits and even bam-
boo shreds which are tender which they boil
and eat for want of proper food. Since all
these are not proper food for human con-
sumption, many people get attacked by dis-
eases and there are number of stomach
problems. In this connection | want to submit
that last year about 7.000 people died in my
constituency, in my district. Our hon. Prime
Minisier was kind enough to release Rs. 20
lakhs for purchase oi imedicines.

MR, CHAIR MAN: Is itthat 7,000 people
died in your district out of starvation?

SHRI K. PRADHANI: Yes Sir. It is not
due starvation alone. It is due top mai-
nutrition. Doctors say that It Is either due to
mal-nutrition or gastro-criities or cholera.
Whalsvair may be the name, it is all mainly
due to lack of proper food.

The Government of India and the
hon.Minister of Supply sent lot of foodgrains
to that district. But' there was no proper
distribution. There were not sufficient doc-
tors to look after and distribute the medi-
cines. All these are with regard to Koraput
district.

In Kalahandi district, this year, many
people are leaving their villages to different
places to earn their livelihcod after the har-
vest season.
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Sir, you must have seen press report on
the 2nd of April that in Bolangiri district one
tribal woman sold her son for just Rs. 20/-
because of lack of food. She was starving
and she sold the boy for Rs. 20/- This is the
situation in the poor tribal areas of Orissa.

Sir, knowing all these factors our late
Prime Minister, Shri RajivGandhi, had started
JRY (JawaharRozgar Yojana)tosend money
direct to the gram panchayat to help the
landless labourers, small farmers and mar-
ginal farmers to earn their livelihood during
the lean period. But these schemes which
were introduced by the Prime Minster have
not been properly implemented only be-
cause the implementation work is done by
the State Governments. They are appointing
contractors, the work is not propery imple-
mented, the scheduled rare is not contrac-
tors there, to pay the scheduled rate and to
begin th work when there is no work, when
there is no agricultural season.

So also regarding distribution of
foodgrains. Subsidised rice has been sentto
tribal areas where the tribal people have very
low purchasing power and mobile vans have
Seen conttodictriute foodgrains te different
villages in the State. But, Sir, these com-
modities do not reach the people there prop-
erly only because the appoint as retailers
private pesons who have their own interest
1¢ sell their commodities on the way to the
village and the villacers 35 Ucpilved of
foodgrains. When | approach the Govem-
ment of India and say, These are the factors
in our area, please help us; they say, Sir,
wecannot help you, it is the duty of the State
Government to look after this, we cannot do
anything as ours is a federal structure, and
they will do their jobs. Only we can give
money, rice and whatever is possible’.

Sir, the Government has got full power
over the State Govemment when we are
dealing with the tribal people. In this connec-
tion, | will quote some provisions of the
Articles of the Constitution. Article 339 (2)

says:
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"l'ho exew!iw power of the Union
shall extend to the giving of direc-
tions o a state as to the drawing up
execution of schemes specified in
thedirectionsto beessentialiorthe
welfare of the Scheduled Tribes in
the State.

There is another provision in the
Fifth schedule. which reads as fol-
lows:

“Report by the Govemor to the
President regarding the adminis-
tration of Scheduled areas: There
Governor of each state having
Scheduled Areathereinshallannu-
ally, of wheneverso requiredbythe
President, make a report to the
President regarding the adminis-
tration of the Scheduled Areas in
that state and the executive power
of the Union shall extend to the
giving of directions to the State as
to the administration of the said
areas”.

Sir, Article 365 says:

“Where any State has failed to
comply with, orto give effect to, any
directions given in the exercise of
the executive power of the Union
under any of the provisions of this
Constitution, it shall be lawful for
the President to hold that a situa-
tion has arisen in which the Gov-
emment of the State cannot be
carried on in accordance with the
provisions of this Constitution”.

Sir, often it is said that the Sarkaria
Commission is there and it prevents us to
take any action against the State Govern-
ment.

I will just quote a para from 'he discus-
sion of Constituent Assembly and the re-
marks passed by Dr. Ambedkar:

"Discussions In the Constituent
Assembly”
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Inthe Constituent Assembly, there
was soma discussion on clause (3)
of Article 257 deaiing with protec-
tion of railways, but none on Ar-
ticle256 and the remaining clauses
of Arlicle 257. The provisions in
Article 365, howaver, attracted criti-
cism. Seme members expressed
an apprehension that the provi-
sions of Article 365 might be in-
voked aeven in cases of minor in-
fraction of a diraction ‘.om the
Union...”

The Chairman of the Drafting Com-
mittee, Dr. Aambedkar, pointed out:
Once there is power given to the
Union Government to issue direc-
tions tc the States that in certain
mattars they must act in a certain
way, it seems 1o me that notto give
the Centre the power o take action
when there is failure to carry out
those directions is practically nega-
tiving the directions which the Con-
stitution proposes to give to the
Centre. Every right must be fol-
lowed by a remedy.”

So, there is ample power with the Cen-
tral Govemment to take action against the
State Governments when they defy the di-
rections or the suggestions given by the
Central Governmant.

Sir, | come to Panchayat Raj adminis-
tration. As | have stated earlier, | come from
a tribal district. There are 44 high schools in
my district. About five years back, we had a
District Welfare Committee consisting of
Members of Parliament and the Legisiative
Assambly. We found the result very bad
there and so, we asked the Collectorto send
charge-shests against the teachers. There
are about 500 teachers in 44 high schools.
These are not ordinary shcools, .ut these
are residential schools. Last year, only 70
boys had passed from 44 schools.The Col-
lectorsent charge-sheets against 100school
teachers and the Government of the State
bluntly refused to take any action againstthe
teachers saying that there was no necessity
to take any action against these teachers.
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My point is this. The Collector, the district
authorities and the local representatives who
are analysing the local matters on the spot,
have got no say in these maters. The State
Government is the final authority there. So,
Iwantto say that decentralisation must take
place. The Zilla Parishad Act should be
immediately passed and the district admin-
istration should be given ample powers to
punish every officer employed there, if he is
found guilty. This type of administration with
powers concentrated at the State Headquar-
ter will not help the poor people, especially
the tribal people to deveiop.

Withthese words, |conclude my speech.

SHRI BRISHIN PATEL (Siwan): Mr.
Chairman, Sir, I rise to oppose the Demands
for Grants of the Ministry of Agriculture.
When we talk of agriculture the villages of
india andthe blooming fields flash before our
eyesbutitis sad thatthe country, which was
once known as a gold mine is today facing
hardships and that is on the link of disaster
and the main reason of it is that the agricul-
ture and the villages have been neglectedin
the country for loans.

When we look at the miserable condi-
tion of the villages and agriculture then we
are compelled to thirik that the whole of the
city is under debt, “the whole of the city is in
debt but my village is there 1o bear the
burden”. We see that today the whole bur-
denis onthe villages. Mr. Chairman . Sir,we
all know that 66 to 40- per cent of the total
l.zour force of our country is engaged in
agnculture and all of us also know that 35 per
ce * of the country's total income comes
form agriculture but it is so that despite all
this, the present Congress Government is
neglectingthe villages and agriculture. These
people are worshipping the multi-nationals
and it will not be an exaggeration to say that
the & conspiracy is being haiched through
GATT against our country. In the coming
days our agriculture will be mortgaged inthe
hands of the developed countries.

Mr. Chairman Sir, | want to submit that
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the elderly people have said that foreign
policy and foreign money to a country are
always followed by a Foreign flag. | do not
think that it is possible in our country but the
aim behind the Dunkel proposals is that the
developing countries, including India should
not become self-relient in the matter of
foodgrains, since the developed countries
know that hunger and foodgrains are sensi-
tive issues for the developing countries will
not listen tothem but on the matter of hunger
and starvation they will even make their
countries dance at their tune. They will see
toitthat developing countries do notbecome
self reliant in the matter of foodgrains be-
cause in this way they wish. Therefore,
through you, | would like to submit to the
hon.Minister that our countrymen will sur-
vive by eating less, byfacing sorrows but you
must oppose the Dunkel proposals to en-
hance the respect of the country.

Mr. Chairman Sir, the hon. Minister
might be feeling very happy that 17 crore
tonnes of foodgrains has bean produced in
the country but | would like to ask as to
whether 17 crore tonnes of foodgrains are
enoughfor ourcountry, whenthe people are
dying of hunger even today in the country.,
Only today a news item has appeared inthe
Hindustantothe effect that our Prime Minster
has admitted that there had been some
deaths due to starvation in Madhya Pradesh.
In a country where the people are still dying
of hunger, its ministers are patting them-
selves on their back by producing 17 crore
tonne foodgrain, Only God can save such a
country. | want to ask as to why are they
happy by producing 17 crore tonne
foodgrains. If we go into the decade prior to
50,thenwe willcometoknowthatat thattime
percapila availability of food grains was 395
grams and today, after 42 years it is 500
grams. It means that we have been able to
produce 105 grams foodgrains more in 42
years.

Mr.Chairman, Sir, eventodaythere are
many States in the country whose popula-
tion growth is more than the increase in their
foodgrain production. The population growth
in Assam is 3.3 per cent whereas the food
growth is 1.7 per cent, the population growth
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in Madhya Pradesh is 3.4 percent, and food
growth is 2.1 percent, in Kerala the popula-
tion growth is 2.3 per cent and food growth
is 1.9 per cent, in Maharashtra the popula-
tion growth is 2.3 per cent and the food
growth is 2.00 per cent in Karnataka the
population growth is 2.1 percent and food
growth is 1.9 and in Punjab the population
growthis 2,12 percentandfoodgrowthis 1.2
per cent. Same is the position of Andhra
Pradesh.

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRIG.
VENKAT SWAMY): Pleasetellabout Andhra
Pradesh also.

SHRI BRISHIN PATEL: In Andhra
Pradesh the population grwoth is 1.7 per
cnet and food growth is 1.1 per cent.

SHRIG. VENKAT SWAMY: Heis wrong
about Andhra Pradesh. '

SHRI BRISHIN PATEL: The data of
Andhra Pradesh is correct or wrong, we will
seeitlater on. | agree with you thatthe data
ot Andhra Pradesh, given by me is wrong,
but is all the other data of other states also
wrong? Don't you agree that even today the
population growth is higherthen food growth
in many states?

| would like 1o draw your attetnion to-
wards one more point that we are growing
foodgrains at very slow pace. In 1984-85the
production of coarse grain was 31.1 million
tonne which in 85-86 had come down to 26.2
million tonne and in 1990-91 increased to
33.4 million tonnes. Are you increasing the
production atthis speed and shallwe be able
to feed the country at this speed? You take
up the pulses and oilseeds. The production
of pulses was 12.0 millions tonnes which is
14.0 million tonne today. | want to say so
because today we are not producing as
much foodgrins as we need to day. But take
the case of our neighboring country China.

We had adopted the path of planned
development simultaneously. Today its na-
tional growth rate has doubled an population
growth rate has declined to half but we are
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there from where we had started.

My next submission to the hon. Agricul-
ture Minister is that you leave aside the
example of China and take the case of
erstwhile U.S.S.R. You see that the popula-
tion of U.S.S.R is one third of our total
population and its production is twice more
than ours. Today you see U.S.S.R. after
disintegration, there the people are starving.
I want to submit that the one who thinks and
plans in advance is always happy. You Can
draw a lesson from the conditions of your
friendly country. God forbid, the same situa-
tionin ourcountry? What will be the condition
of our country? Crores of people will die of
starvation. Therefore, you please muster
your will power and get more and more
money allocated for agriculture, Yesterday,
Nitish ji was speaking. He had said that the
‘Janata Dal Government had declared that
they would spend 50 per cent of the total
budget on the development of agriculture.
You are not allocating even that much. You
should make more allocation than this but
you are not making . Since | have been the
Rural Development Minister in Bihar, there-
fore | would like to say something about rural
development in addition to
agriculture..(Interruptions)

HON. AGRICULTURE MINISTER
(SHRIBALRAM JAKHAR): Shouldthewhole
country be administrated on the matter of
Bihar?

SHRI BRISHIN PATEL: | am talking
about the whole country if you are taking
Biharasthe whole countrywe are happy. We
have no objection .

Mr. Chairman Sir, | want to submit that
for the development of the agriculture, small
imigation schemes should be encouraged.
He might have seen in a village we also see
when we go to village. There ithe people say
if a drain is dug at a cost of Rs. 15 to 20
thousand then 20-25 acre of land can be
irigated. The people say that with a scheme
of Rs. 10to 15 lakhs in one thousand or two
thousand acres two tothree acre of land can
beimgatedandgoodcropcan betaken. You
know thatthere is a problem of water logging.
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You just find out a solution to waler logging
prablem, you will see that country will make
much progress in the agriculture sector. |
want to sumit that whether it is the fertiliser
ortheinsurance of the crop, the insurance of
the crope should be started. Earlier also
many things have been said about it. | had
said that the crop insurance scheme should
beintroduced. Youcandeductthe amount of
premium from the loan, which is given to the
farmers through cooperatives. All the farm-
ers will go for the insurance of crops. if you
have any better scheme in your mind for the
insurance of crops then that should be intro-
duced immediately. Without speaking much
on agriculture, | would like to say something
on rural development. Mr. Chairman Sir, |
wouldlike to say that there are two important
schemes in our country for rural develop-
ment.

16.04 hrs.
[SHRI SHARAD DIGHE in the Chair

The one is Jawahar Rozgar Yojana and
the other one is L.R.D.P. | prefer Jawahar
Rozgar Yejana. Since the Schemes which
were made in Delhi for the development pf
the viilage are now being formulated by the
villagers as per the requirement of the vil-
lages. Hon. Minister Sir, | you please muster
some courage, and start determining priori-
ties for the development of the village. First
priority should be to link villages first by
Kuchha roads and then Kuchha roads be
converied into prucca roads.

The Government should decide the pri-
ority. There are two agencies like the R.E.O.
and the Jawahar Rozgar Yojana with the
Government for rural development. These
are meant for rural development including
construction of roads. There is one more
agency called Zila Yojana. The construction
of rural roads is undertaken through this
agency. The Government should sit up with
the Planning Minister and decide the priority.
Every village is to be linked with unmetalled
roads in the first phase so that if Shri Balram
Jakhar has to visit to any village of Bihar, he
need not inquire whether his vehicle can go
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there or not. Some funds should be ear-
marked under Jawahar Rozgar Yojana for
repairing the roads that get damaged during
rainy season every year in order to make it
transportable. The Govemment has three
agencies, namely the R.E.O., the Jawahar
Rozgar Yojana and the Zila Yojana. if the
Government is able to coordinate the three
agencies, more and more roads can cer-
tainly be constructed. The work relating to
handling of earth is undertaken under the
Jawahar Rozgar Yojana. The hard crush
work shouldbe handled under the Zila Yojana.
Black topping work should be undertaken by
R.E.O.These agencies may be directed that
there is no need to do any other work except
the work entrusted to them. If all these three
agencies handle the earth work, hard crush
work and black topping separately, it gener-
ates comruption. In order to prevent such
corruption, the Government should coordi-
nate all these three agencies. There should
be coordination in consultation with the Plan-
ning Minister so that more and more roads
can be constructed in the coming days.
Every year each Panchayat handles the
work costing Rs. 1.50 lakh to Rs. 2.00 lakh.
There are 30 to 32 Panchayats in a block.
The work costing Rs. 40, 50 or 75 lakh is got
done by an Oversear every year. Will he be
able to get the work done? There should be
a provision of appointment of one more
oversear from the funds available with the
Jawahar Rozgar Yojana. It will provide an
opportunity of employment as also he willbe
able to perform his duty properly at an
appropriate time. It will not create hurdles in
developmental planning. The Govemment
allocates funds to every State under the
headJawahar Rozgar Yojana on the basis of
quarterly report. The State whichis unableto
achieve its target, the Central Government
effects a cut in the allocation. If any state is
unable to achieve its rate of development
due to strike, natural calamity or any other
such incidence, the Central Government
effects a cut in the allocation meant for the
concemed State Government without fail.
Tha Govemment should allocate funds on
the basis of annual report. The Government
is endeavouring 1o raise the poor above the
poverty line through L.R.D.P. for the rural
development. The Government shouldtelll it
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honestly as to how many people have been
raised above the poverty line by it. Recently,
areporton Bundelkhund has beenpublished
in 'Dharmayug’ mazagine. It is written there
in and we allknow that Rs. 3000 or Rs. 4000
are given to the poor for purchasing a cow or
abuffalo. The Government should think that
when even a she-goat cannot be purchased
for Rs. 3000, how much milk a cow or a
buffalo might be given which is purchased by
a poor man with this amount which is given
to raise the poor above the povertyline. Only
God knows how will they be developed and
raised above the poverty line. The Govem-
ment gives cow or buffaloto the poorHarijans.
But, Harijans have never enjoyed owner-
ship. From the very begining they never
been the owners of these animals. They
have the experience of rearing and feeding
the cows the buffaloes of others. They have
no knowledge of ownership. When you are
making these animals available to them,
training should also be imparted to themn as
to how can they rear a cow or a buffalo and
how can they look after it. It will enable them
to ascertain their future.

Throughi !'RDP, the Government pro-
vides funds to women or youths for the
purpose of Self-employment and other ac-
tivities. Have you ever conducted physical
verification to ascertain whether any asset is
left which was provided to poor people to
raise them above the pGveriy nie? When |
wasthe Riiai Development Minister in Bihar
| gotasurvey conducted and found that only
25 per cent assets were left and the remain-
ing assets were missing. Since | have been
associated with Bihar, | know comparatively
more about it and its problems. But if you
conduct physical verification of other States,
| can claim that you will find the assets
missing there too.

There is no market facility for selling the
goods which are produced with the help of
employment provided by Government. Sew-
ing machine is made available to do sewing
work. You make things available to enable
them 1o run business in milk and fruits and
vegetables. Have you ever thought about
the availability of market facility forthe things
produced by them. The Government should

CHAITRA 19, 1914 (SAKA)

Food; Agriculture; and 782
Civ

¥ Suppls
ensure marketfacilityforit. The Government
should direct District Collectors to arrange
rural fair in every district for the purpose of
selling the things produced by them so that
their produce may reach the market through
it. Other agencies should be also promoted
to gotovillages and purchase their products
so that they may eam their livelihood, save
money and lead a happy life.

Now | would like to discuss TRYSEM.
The Government wants thatthe people may
engage themselves in self-employment and
become self-sufficient through TRYSEM.
The Government should analyse its statis-
tics. | have already said that physical
v. erification should be got done about some
schemes. The same is the condition of
TRYSEM Scheme. During 1990-91, the
Government had fixed the target to train 4
lakh 25 thousand and 314 people. What are
your achievements? Just 35 per cent, that
means you could have trained only 1 lakh 19
thousand 25 people. The statistics or per-
centage has no meaning in TRYSEM. The
purpose of TRYSEM is to provide self-em-
ployment to more and more neople. The
Government has provided self-empiuyment
ONly10 51,560 peopre GutSi 1,591,000 pedpic.
Can we develop our villages with this ratio
only? Iwould like to say that it is not possible
to develop villages with this rate. But lwould
like to say if you wantto save the country and
develop ourvillages, you have to strengthen
you will power. The Government is
propogating throughout country that it would
provide employment to one crore people
every year through the Jawahar Rozgar
Yojana. But all of us are aware that the
Government has effected a cut in allocation
for rural development. | would like to urge
uponthe Govemmentto enhance the alloca-
tion for rural development and agriculture in
future. Only then our country will become
prosperous and happy.

With these few words | thank you for
giving me time to speak.

[English]

SHRI G.M.C. BALAYOGI  (Amala-
puram): Mr. Chairman, Sir, I rise to speak on
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the Demands for Grants sought to be made-

available to the Rural Development in the
Budget. Since my interest is in Rural Devel-
opment, on behalf of TDP | oppose the
Demands presented by the hon. Minister, as
due importance is nol given to the rural
development. Sir, this is my maiden speech.

Rural Developmentin India, allthe years,
has become a slogan, a catchy word for
political manifestoes and a sobriquet for
allocation of soft money for the interest
groups. The practical perccolation of the
huge expenditure is nothing but a scaftered
development in selected areas of growth like
agriculture etc. but not in total upliftment of
rural masses in all walks of life.

The economic, educational and health
needs of majority of rural masses, particu-
larly those belonging to SC and ST and
backward communities are not being ca-
tered to fully under various sponsored
programmes of the Government. Even after
seven five year plans and allocation and
expendilure of thousands of crores of ru-
peesoverthe pastforty yearsforoverall rural
development, the plight of rural areas re-
mained as it is and so under developed and
gap of growth and development belween
urban and rural areas is widening more and
more. The root causes for this pathetic and
deplorable state of affairs are quite ostensi-
bly known ones. The lack of planning and
political willta implementthe programmes by
checking the shoricomingsinthe implemen-
tation namely non-poor particulars, grabbing
of benefits by prosperous villagers, miscal-
culation of the poor among the beneficiaries,
misuse of loans, brokerage and widespread
and all pervasive corruption in distribution of
loans, subsidies. It has become the philoso-
phy of Indian bureaucracy to meet the physi-
cal and monetary targets set out in the
annual plan outlays for rural development
without any regard to qualitative aspects or
actual performance. There is no account-
ability on it and apart from this, political
groups at every level work within and outside
the system to mount pressure on the bu-
reaucracy forsubserving theirdominant class
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or caste interests. The net result of all this
grim scenario is that the poor and destitute
ruralmasses are leftwithout getting their due
share and their development has become a
myth. | while strongly deprecating the ab-
sence of commitment and political will for
ensuring development of rural masses, also
suggest the following for making the various
programmes under rural development more
effective and result oriented instead ot wwfis-
criminate and unplanned pumping of muey
into the programmes.

The integrated rural development
programmes, IRDP, for which provision of
Rs. 375.64 crores is made in the Budget for
the year 1992-93 has to be reviewed thor-
oughly and the District rural development
agencies to which the funds are being given
should be made accountable not only for
meeting physical targets but also for con-
stant monitoring of the progress of the fami-
lies of target group of rural poor, which are
identified as below poventy line families, to
ensure that the subsidies provided to them
are so utilisedthatthey are brought up above
the poverty line and that the objective of
IRDP to provide income generating assetsto
identified families, is achieved. Without this
monitoring, the pumping of funds in the
pipeline of governmentalexpenditureis of no
use. Not onlythis, rural growth centres should
also be started in such of those villages as
have some infrastructure facilities like trans-
port, marketing, irriagion etc. and the man-
agement of the rural growth centre should be
handed overto local panchayats with super-
vision by district rural development agen-
cias. The information on all these welfare
schemes should begotdisseminated among
those forwhomthey are intendedforthrough
communication medium. A research and
study group can also be engagedtolook into
the performance of IRDP and the aspects
like the asset retention ability of the partici-
pants, extent of rise in standard of living,
factors relating 1o wrong identification of
beneficiaries and the methods to be evoived
for right identification, avoidance of misuse
of funds, evolving of support mechanisms
for maintenance of assets and for dissemi-
nation of information for proper understand-
ing and awareness of the schemes of ben-
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efits among rural poor masses. The State
planning boards must be more responsive,
and be leaned away from the classic target
driven approach andstatisticalcompilacation
of expenditure. These steps will go a long
way in making the IRDP achieve its objec-
tives and resultin micro levelimplementation
of rural development programmes,

Similarly the otherimportant programme
under rural development is Jawahar Rozgar
Yojana. The professed objective of this
scheme is to generate additional
gastrengthening inful employment for the
unemployed and under employed men and
women and to improve the durable quality of
life in rural areas and creation of sustained
employment by rural economic infrastruc-
ture. Construction of houses for SCs and
STs and freed bonded-labourers below pov-
erty line as well as opening of irrigation wells
free of cost to the poor and small and
marginal farmers belonging to the above
categories are also contemplatedunder JRY
Scheme. In the Budget for 1992-93 provision
of funds to the tune of Rs. 2046.21 crores is
also made. The performance evaluated dur-
ing the last two years reveal that the funds
under this scheme are generally expended
tocreate working mandaysandtopay wages
for rural labour involved in developmental
programmes. This scheme has not solved
the objective of creating gainful employment
to create in turn, durable community assets.
The very purpose of this scheme is to open
up avenues of employment for these rural
masses below the poverty line on a sus-
tained and durable basis. But what is practi-
cally seen is the absence of mechanism for
determining local priorities and preparing
projects which may build up infrastructure in
rural areas on self sustained basis and the
mandays are utilised on uproductive and
unsustaining schemes. The allocated funds
are shown expended for the payment of
wages to labourers in rural areas generally
and the lot of labourers remain unchanged
once the one-time payment of the Project is

, over and thereafter they are bound to seek
new job avenues. This also has led tothe exit
of educated youth from rural areas because
of lack of gainful employment opportunities
forthem. As a result, the rural scene has not
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improved and the latent power of the rural
educatedyouthinthevillagesisleft unutilised.
As such, | suggest that the funds under the
JRY should be utilised for human resources
development in every village and the edu-
cated youth should also be given opportunity
to man schools, health centres, cooperative
agencies and other viable and productive
projects for overall development of rural
areas in evary sector. The funds under JRY
Scheme are theretore, required to be utiioed
meticulously with proper planning and with
yielding results for a sustained growth of
rural economy.

Similarly there are various other
programmes like Training of Rural Youth for
Self-Employment (TRYSEM), safe drinking
water scheme under MNP, tural sanitation
and drought prone areas programme. The
multiplicity of the Government agencies and

nts, undertaking those programmes
is also causing difficulty in the integration of
one programme with another and the lack of
inter-departmental authorities coordination
for comprehensive implementation of the
above programmes is another stumbling
block in rural development. It can be better
if allthese programmes are integrated under
one programme and one department, for
effective andresult-oriented implementation
of the schemes for better rural development.

As such, | feel that the need of the hour
is not just higher and higher Budget alloca-
tions but an overall comprehensive planned
and integrated action plan for facilitating the
success of the various rural developmental
programmes. In this context, the Demands
for Grants may be reviewed and necessary
aclion may be taken.

Lastly, Iwantto suggest one more thing
Rural development can only be achieved
through proper implementation of land re-
forms; decentralisation of powers to local
bodies just like Panchayati Raj institutions;
and proper implementation of literacy and
family planning programmes. We have got a
three tier Panchayati Raj system. But the
Panchayati Raj system nowadays lack the
financial andpolitical power toimplementthe
proper programmes for the betterment of the
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rural areas. In this context, | would like to
urge the hon. Minister of Rural Deveiop-
ment. The Government is also intending to
bring the 72nd Amendment Bill forthe better-
ment of local bodies in this country. | would
also request the hon. Minister to make ar-
rangements for the direct elections to the
local bodies in the Panchayati Raj system.
Then only, the real focal body system can
exist in the rural areas, which can be usefu!
forthe development of the ruralareas. Thank
you.

SHRI ASHOK ANANDRAO
DESHMUKH (Parbhani): Mr. Chairmar,Sir,
I rise to support the Demands for Grants in
respect of Ministry of Agriculture and cther
Ministries presented inthe House and ai the
same time | would like to make some sug-
gestions. Theissue of farmers should not be
viewed fromparty angle. The principles of all
religions are good but they are ot followad
in the same spirit. Thisisirony. The manifes-
tos of alithe political parties, be it Janata Dal
or B.J.P. or Congress Party, are good. All
political parties make promisestodoworkfor
the weltare of farmers. But when they corne
to power, they don't pay any atteation to it,
whetheritis the Government of Uttar Pradesh
or Bihar or any other Government. | know
that a lot has been done for the welfare of
farmers in Maharashtra.

The agriculture in Maharashtra has made
tremendous advancements. That is why
Congress Partyisin powerthere. Iwouldlike
to cite an example. About 170 million tonnes
of foodgrains are produced in ourcountry. Is
it not a big achievement ? In he matter of
vegetables, ourcountryis at second number
next to China in the world. We are next io
Brazil in respect of fruit production. Can
anyone ignore this fact. Thus, we have cer-
tainly made progress in the field of agricul-
ture. My Hon. colleague has just suggested
to control population. | do agree with him.
Because the way the population is increas-
ing in our country is dangerous for our
couniry. No matter which party is in power
but unless control population, Indian condi-
tion is not a likely to improve.
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There is only one alternative that all of
us should sit together and formulate a
concrete programme only then will the solu-
tion 1o this problem emerge. Merely speak-
ing is not the solution. That is why allthe hon.
Members should give serious thcught to
family planning and they need to formulate
some concrete programime in this regard.
But | wouid rot like to go into the detail here
and would like 1o extend some suggestions
in connection with agriculture before the
house.

Today the farmers do not want any-
thing. They only want that their cost of
production, should be tully met. You may not
give subsidy, youmay not give fertilizers but
just give them remunerative price of the
produce according the cost of production
andthe farmer would be happy. Ha does r.ot
want anything more.

When there are elections, leaders of all
parties tell the farmers that they will act as
they wish. They are ready to fulfil all their
desires, eventhe insurmountable ones also.
If the farmer ask for the moon they promise
that they will bring it for him. All the members
of Parliament give this kind of an assurance
1o the farmers of this country, but once the
elections are over, andthey sget elected and
come 10 the air conditioned rooms, thenthey
torget everything. Afterthat nonetalks about
the farmers. BalramJakharjiis afarmarthat
is why we have faith in him. Qur agriculture
Minister is a farmer, that is why we can pin
our hopes on himthat the farmers would get
subsidy.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): He is a big tarmer.

SHRI ASHOK ANANDRAO
DESHMUKH: There is no difference be-
tween small and big farmers. All farmers are
alike. We should not distinguish between big
and small, and there should be no contro-
versy on this issue. f 5% of the farmers in
the country are big, we should be proud of
them that at least some farmers are in the
category of bigfarmers. Although Iwantedto
speak more on this issue but as tha tims =
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my disposal is short I would like to draw your
attention towards Maharashtra.

Under the selt Employment Scheme lot
of work has been done in Maharashtra. No
other state has achieved that much success
under this scheme. A lot of attention has
been paid to growing fruils and cleaning of
bushes & weeds this year. At least 2-3 lakh
hectare area has been brought under mango
plantation and citrus fruits were also grown.
How much progress has been made in the
matter of fruit production, would be known
after three years, when fruits come from
Maharashtra. Mangoes and iemons would
be brought o the market from there. We
want a processing unit for this purpose.

Mr. Chairman, Sir, under the Self Em-
ployment scheme many states have taken
funds but adequate work has not beendane.
In Bihar, there has been a 20% cut in the
funds. 46,000 Kilometres of road has been
constructed in Bihar under the Self Employ-
ment scheme. Is this possible? All parties
are alike. That is why | have joined this party.
Uliimately, llike ShriNarasimha Rao’s policy
and that is why | have joined his party.

Sir, after giving some suggestions | will
conclude. In the field of agriculture there is
needformany improvements, There is need
for marketing fruits and vegetables. This
should be arranged both within the country
and outside the country.

There is a need for improvement in the
seed policy. We made the policy in 1988-89
and saplings, plants and seeds were im-
ported but they were infected by diseases
because of which further spread in our coun-
try as well. First Diana-Bod come and next
came rongteat. There is needtocheckthese
diseases immediately. That is why | demand
that the seed policy should be revamped.

In this connection | would request that
the experts in Govemment organisation
should be free to join private organisation
and vice-versa. The regional and national
level Goverment research institutes should
select officials on deputaion basis so that
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there is an change of information regarding
the progress made in this field.

Mr. Chairman, Sir, ourfriend Shri Nitish
Kumar has rightiy said that there should be
a Krishi Vigyan Kendra in every region. |
would like to repeat it. Whether you have the
funds or notis a matter for youto decide. But
itis my suggesticnthatthis is most essential.
If youwant that agriculture shouldprogessin
our country then this is most essential

Mr. Chairman, Sir, next, | would like to
telt you that in the field of agriculiure we are
making progress at a slow speed because
we ars using low techniques in which 2 lot of
time is being wasted. Therefore, | would
request tha! select research bodies working
for public welfare should utilize high technol-
ogy and through the Government and pri-
vale crganisation we shouldachieve progress
in this field. Though the new seed policy was
formulated in 1988-89 but the Plant quaran-
tine facility is not satisfactory. According to
the new technique, N.E.P.G.R. should be
given.

In our country, in the public sector State
Seed Corperation State agro-industries
organisation and NAFED are busyin the field
of agriculture. They are being managed by
I.A.S. officers who have little knowledge of
trade and agriculturai matters. The Scien-
tists are knowledgeable and experts in their
field, but the LA.S. officers do not work
properly , because they do not possess
knowledge of that subject. That is why my
requestisthatthereis a needtokeep experts
in this field.

For the purpose on increasing exports
in the field of agricuiture an agriculture ex-
ports council should be set up by the govem-
mentinevery state in joint collaboration with
the private sectors. The farmers should be
given incentives out of the profits earned
from exports. According to the international
demand, arrangementfor packing should be
made, and for this material industries should
be set up in the areas where goods are
packed. Through the sea and air routes
agricutturegood export shouldbe augmented.
A lot of freight is charged on grape and
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mango. Rs. 50 is charged on grapes which
is too much. That is why there is need for
nominal tariff on agricultural goods which
are exported.

Mr. Chairman, Sir, the areas where
good quality of fruits, spices and wheat are
grown should be declared exporn zone and
provision for roads, telephones slorage
should be made there.

For the purpose of giving impetus to
agriculture exports inthose countries where
the markets are good and petential an inde-
pendent cell called agriculture exports should
be opened in India embassies to gain an
insight into the everyday situation and it
should be directly linked to the State exports
councils. This shall make agricultural export
much easier.

Bio-technology can be developed in the
country. Through tissue culture, we can
develop more and more plants in the coun-
try. A lot of research has been done in this
field and you would observe that research is
being done in almost every university. The

- research on dry farming is also going on.

The cost of cultivation in our country is
enmorous. | shall tell you the record of
Marathvada region. The price of maize is Rs.
200 whereas expenditure is much morethan
that. Same is true in the case of Bajara also.
The cost of cultivation of paddy and pulses is
also much higher than the prices fixed for
them. Afederation has been madefor cotton
butthe cotton bales have not yet been taken
from the federation. There should be no
discrimination in the matter of farmers. Till
economic condition of the farmer of the
country is not sound, the country will not
become strong. Whatever our Agriculiure
minister is doing is absolutely correct.

Isupportthe demands forgrants. Allthe
parties should come together to support the
cause of farmers. We have a lot of barren
land, and there is need to provide water to
that area. ) ’

No doubt, the Government has imple-
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mented the Minimum Wages Act, but until
Minimum Works Act is implemented, people
would not work and agriculture would suffer
losses. Like Minimum Wages Act, Minimum
Works Act should also be passed in the
Housae. It would benefit the farmer.

Money has been spent on various rural
developmentschemes. Forexample, though
allocations were made for the housing
scheme, nohouse was built. Similarly money
was spent on road projects, but roads were
not constructed. As such the Government
should not hesitate to give priority to rural
areas when matters relatedta ruraldevelop-
ment are discussed. Because, they are the
most deprived lot. | would like to submit that
our farmers should get remunerative prices
for their praduces.

With these words, | conclude.

SHRI RAMCHANDRA MAROTRAO
GHANGARE (Wardha): Mr. Chairman, Sir, |
would, particularly, like to speak on agricul-
ture because there is no sufficient time.

The Land Reforms Act enacted in the
country has not at all been implemented. It
was expected that with the implementation
of the Tenancy Act, the Land Ceiling Act,
Ceilingon Land holding Act etc. about seven
crore acres of land would become available
for distribution among the landless people,
butthat land was not available. Big landlords
are still in possession of considerable land
area in the name of their own families. But
the actual tillers remained efther landless or
acquired very small pieces of land. Unless
the Land Reform Act is implemented prop-
erly in the country, development in agricul-
ture seems to be a remote possibility.

Another main problemis that there is no
lawtofix the service conditions of the agricul-
tural labourers; In Maharashtra, out of the
total labour force, 40 to 50 per cent are
agricultural labourers, whereas in otherstates
they are about 30-33 per cent. These agri-
cultural labourers do not get even minimum
wages. In Maharashtra the mirumum wages
for workers had been fixed long back. There
does not appear any move to further in-
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creasethe wages. Smlariy thewages should
be decided for the whole country. There
should be a provision to give pension, provi-
dent fund and compensation in case they
sustain any physical injury. The law to this
effect should be implemented throughout
the country. This is the demand of the agri-
cultural labourers all over that country and
the Government should think cver it.

The Government of Maharashtratook a
vague decision according to which if agricul-
tural labourer after reaching the age of 65
years possesses even half an acre of land
will not be called an agricuit.ral labourer.
Similarly, a petty worker possessing 2-2/1/2
acres of land will not be called an agricultural
labourer, but a landlord. As per the above
decision only alandless workerwhoreaches
the age of 65 years would get pension. Is it
possible? There is no vitamin in their food.
Then how can we expect that they will live up
to 65 years. Hardly one ortwo people will be
available in this age group from among
them. It is very ridiculous. It is just befooling
the labourers that they would get pension. f
the Government of Maharashtra makes tall
claims in this regard, it is useless. People
who can afford good and nutritious food
retire atthe age of 55-58 years. Then why the
condition of 65 years has been laid for the
agricultural labourers? Therefore, there
should be a law consisting of all the above
provisions for the agricultural labourers
throughout the country.

It has been observed that Maharashtra
is hit by drought after every 2-3 years and it
is said that the State is industrially very
developed.

Itiswrong. Exceptfor areaslike Bombay,
Pune, Thane etc. the remaining pars of
Maharashtra are backward, not only from
industrial but also from agricultural point of
view . The reason is that though on an
average the cultivable land all overthe coun-
tryis 31.4 percent, in Maharashtra the per-
centage orimigated land is merely 13.3. This
showsdevahpmntot Maharashtrain sugar-
cane isgrowninits major part. Big land lords
have constituted a sugarlobby. Itis onlythey
who get water. The crops of other farmers
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get very lilitle water. Many of the projects
have been closed there. 5-6 years ago,
some parts of the forest in Chandrapur and
Gadchirolidistricts were cleared to construct
dams and canals. In the meantime, new
Forest Act was also enforced. Crores of
rupees had been spent and many people
had been displaced. After spending such a
huge amount on the work, the projects has
been stopped now. Eariier, forests were
cleared and dams had been constructed
there. But now after five years it has been
decidedto growforests by dismantling dams.
This is the prevailing situation there. As
many as 28 projects have been closed. The
Karawafa Project and the Human Project
have been closed. Similarly about 28 other
projects in Chandrapur and Gadchiroli dis-
tricts have been closed. More than Rs. 100
crores had been spent. Some projects have
alsobeenclosedin Wardha. In upper Wardha,
work on a project has been going on forthe
last 25 years and it can be completed within
a year. However, while giving reply to my
question it has been stated that it is not
centain whether the project would be com-
pletedinthe eighth plan or not. Iwould like to
know as to what all this mean? It means that
irrigation projects are being défiberately ne-
glected and no proper attention has been
paid on this. This is my charge.

| would also like to make yet another
submission about Maharashtra. Maharashtra
is hit by drought after every 2-3 years. There
are a large number States throughout the
country which are hit by drought due to less
rainfali. They include Maharashtra, Madhya
Pradesh, Rajasthan, Gujarat =and
Orissa.....(Interruptions) ldon'twanttc it
the names. But Bihar is also one of tiiem.
Starvation deaths have taken place at every
place. | do not know much about Rajasthan,
Guijarat, Bihar etc. But people are starving in
the Sarguja district in Madhya Pradesh.
People do not get work there. There was a
news thatin Chapalaitola district the daygh-
ter-in-law as well as two grand children of a
person named Rubai Pandey died of starva-
tion. He could survive only because he was
admitted in a hospital. In this way 95 Tehsils

~,

in28districts of Madhya Pradash are drought .

affected. The situation particularly in Shehdol,
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Vallabhnagar, Rewa, Rayagarhand Bilaspur
is critical due to non-availabilityof foodgrains
to the pecple. There are also reports that
people are killing monkeys and cats for their
food. The Government may investigate into
the matter. There is a poisonous root which
people boil 15 tiines before eating. People
are dying of eating that root. Take for in-
stance, the case of Maharashtra, | would
particulary like to speak on Maharashtra.

As per the Government figures, about
29000 villages in Maharashtra are affected
by crought. About 22,000 villages in 22
districts have grown less than 50 per ceni of
thatotalcreps. It meansthatthe costof even
sowing is not recovered. A major part of this
area s also high'y famineprone. Fzodgrains
could not oe produced there at all. Neither
Rabi nci Kharif crops grew. The Govemn-
ment hias accepted it. As per the Jat:. jath-
erzd by the Government 28,000 villages are
famineprone and thaugh emplovment op-
portunities have beeri provided*nrough CGS
yet the workers do not get wages for 4-5
weeks together.

| can give you a rumber cf exampies. In
Eetaki village cf Amravati district in
Maharashira, a labcurer named Subhash
Jaghavwaorkad. He did netgetwagas t:ough
he worked for iive weeks. He approached
the SDO anc said thai e was not asking for
alms but wages. His wile was also working.
He alsotold himthat they had no foodforthe
iast 3-4 days. The SO did not listen to him.
The ultimate resuit was that the man fell
down while working and died.

This is not the sole incident of its kind in
which Subhash Jadhav died. The starvaiion
deathof SubhashJadhavisaslurontheface
our State. Why did ;ie die? Were foodgrains
not available there? Foodgrains were there,
but he could not buy it, because he had no
money. Nobody gave himloanfor 4-5weeks
and he died because he was not paid the
wages he and his wife deserved from the
Government.

Besides, | would also like to submit that
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there Is a taluka called Mokhara in Thane
district. 70children have died in Baburvillage
underthattalluka . Butthe Govemment says
that only 40 children have died.

But there are reports from all quarters
that 70 children have died of starvation,
weakness and for want of medicines. The
administration has said that only 40 children
had died. Children are dyingin othervillages
alse. Maharashtra is facing a very danger-
ous situation. There is acule shortage of
drinking w.'ar and animals are also dying of
scarcity ol water and fodder. Near about pet
animals had perished in Kinwat Taluk during
the last one week. Pet animals have per-
ished in Pune district also. People have to
walk 2 to 3 miles to fetch water. Some people
have walked 25 miles 1o take their cattle to
the banks of river Wardha. | would like to
submit that such deaths have taken place in
Peth, Surgana and Nasik district also. The
Central Government has launched some
schemes. Shri Sam Pitroda also want there
1o get the programmes of technology mis-
sionimplemented, but dueto nonimplemen-
tation of those schemas, these children died.
Theteachers, doctors and nursesdo not visit
their places of work in villages and put their
attendance while sitting in tehsil. No one
attends the dispensary. When this is tha
situation, what is the use of Government
schemes. Therefore, it is necessary to pay
aftention 10 this.

Secondly, the Government of
Maharashtra has asked for an aid of Rs.
650/- crores from the centre to fight this
terrible famine like situation. But it is regret-
tedthat the centre has not provided any help
till now. This is what the Maharashtra Gov-
emment alleges. The State Chief Minister
visited Delhi and met every one. The entire
report was sent. But neither any team of
exports was spentthere, nor any assistance
was provided. Therefore, Iwouldliketoknow
whstherany drought relief willbe providedto
the Maharashtra Government to fight the
deteriorating drought situation which has
causad so many human deaths and loss of
livestock. The Government had said that
cattle camps will be opened, where the
farmers, who have no arrangement, will
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keep their cattle andiodder and water willbe
provided there. This was anounced in Octo-
ber, 1991 and now it is April 1992 but no
cattle camps have sofarbeen opened. Does
this not-mean that only empty assurances
aregivenandthe Central Government pays
no attention towards implementing them.
The Government should pay attention to-
wards this and a team of experts should be
sent there and full assistance should be
given to Maharashtra Government. An en-
quiry should be conducted into the deaths of
cattle and people action should be taken
against the officials responsible for this in
those areas and. Mr. Chairman, Sir, | would
like to make yet another submission at the
end. There is rampant bungling and corrup-
tion in the FCI. The officers are adopting a
dictatorial method, due to which, there is
widespread resentment among the employ-
ees. The situation has come to such a pass
that the employees have decided to go on
hunger strike from 15th of May. | would
request that an enquiry should be held so
that the situation might not turn explosive.
Attention should be paid towards the irregu-
larities and mal-functioning inthe FCI. While
opposing these demands. | conclude.

*SHRI PANDURANG PUNDLIK
FUNDKAR (Akola): Mr. Chairman, Sir, |
thank you very much for giving me an oppor-
tunity to speak on the demands of Agricul-
ture and other Ministries. it is a well known
factthat Indiais an agricultural country. 75to
80% of the population here depends on
agriculture. If we see the condition of agricul-
ture in ourcountry after 45years of Indepen-
dence we find that it is really pathetic. The
reason forthis state of affairs is that we have
neglected agriculture in this country for all
these years. The contribution of agricultural
income to the National Income from 1951 to
1956 was 60.5%, 1985-89 it was 33.7% and
:at presently its share in the national Income
Is only 35%. Our agriculturists supply raw
materialto the factories which process it and
inturn generate employment potential in the
country. Therefore, agriculture in the back-
bone of our economy.

Sir, about 51% of the land in our country
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is used for agriculture while this percentage
inCanadais 54.5%, China 18%, Russia 10%
and Japan 13%. But still there is scope for
enhancing utilisation of land for agriculture
in our country. We experimented Green
Revolution in our country. But this experi-
ment was successful in the states like
Haryana, Punjab and Uttar Pradesh where
irigationfacility was available. Where irriga-
tion was not available, there this experiment
failed. As aresultthe Kharip productioninthe
country this year is very low.

When we got independence Mahatma
Gandhitold us to go back to our villages and
ensure development of our rural areas by
working there. He also advised ustodevelop
village industries andcottageindustries there
sothatvillages would be in a position to meet
our own requirements. By developing small
industries, it was hoped that our villages
wouldbecome self-sufficientunits. if villages
developed, it was felt that naturally it would
lead to the development of the country. But
our rulers did not pay heed to this advice of
Mahatma Gandhi.

Since 1951 we have started five
year plans. We have completed 7 Five year
plans and 8th plan has just commenced. But
while formulating these plans, we spent only
20% of our budgetary allocation on 80% of
population which lives in rural areas and
where only 20% people live, there we spent
80% of budgetary allocations. This was the
mistake we committed in planning. That is
why the cities developed and villages re-
mained backward. The rich became richer
and the poor became poorer. The gulf be-
tween the rich and poor went on increasing.

Whenweinimplementedindustrial policy
in the country, agriculture was given a low
place and low status. Ours being an agricul-
tural country, agriculture should have got
place of major industry. But instead of that
we considered Iron & Steel. textile as major
industries and gave all concessions and
subsidies to them.

The Government also gave cheaper
cradit, power and other inputs were made

" Translation of the speech originally delivered Tn Marathi.
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available to these industries and they were
given power 1o fix the prices of goods pro-
duced by them. But 75% of people in the
country who are farmers, who work very
hard, toilinthe fields andfeed the country do
not have any right to fix the price of agricul-
tural yield. Evenafter 45 years of indepen-
dence , we grow cotton, jawar and other
crops in Maharashtra, Punjab grows wheat.
But whofixesthe prices of thesefood grains?
Certainly not the farmers. Industrialists were
given so many concessions. The methods of
fixing cost of production of industrial goods
was fixed in this country. We can find cost of
production of soaps, car, scooter in the
country. But we have no mechanism to fix
prices of agricultural commodities by taking
into account their cost of production. Cotton
is given in Maharashtra but its price is fixed
in Delhi. Wheat is grown in Punjab but its
price fixed in Delhi. Agriculture Price Com-
missionfixesthese prices. Butfarmersinour
villages who are responsible for agricultural
production do not even know what this com-
mission is. And this commission fixes prices

of agricultural goods without taking into ac--

countcost of preduction. Those urban-based
persons who have notseenwhat agriculture
is fix the prices of agricultural goods and as
such they will not be in a positionto dojustice
to our farmers. Therefore, myself and my
party have always demanded that agricul-
ture should be given the status of a major
industry in this country. Though 75% of our
population is engaged in agriculture, it has
not got the place of industry in our country.
Therefore, farmers have got no say in the
matter offixing prices of their yield. This isthe
basic mistake we committed. Therefore, 1
demand herethat agriculture shouldbe given
status of industry.Farmers work very hard
throughout the year to grow crops, oilseeds
pulses etc. But if its price is going to be fixed
by APC, | do notthink farmers will get justice.

17.00 hrs.

Sir, who are the members of Agriculture
Price Commission? When V.P.Singh Gov-
ernmentwas ruling and DeviLalwas Agricul-
ture Minister there was discussion on this
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issue. At that time we had demanded that
those farmers who are actually engaged in
agriculture, they should be members of APC.
The Government had acceptedthis proposi-
tion in principle. But this principle has not
been implemented that is why farmers are
not getting justice.

Farmers have to purchase inputs like
fertilizers pesticides at very high prices. Asa
result cost of production of agriculture goes
up. Apart fromhigh cost of inputs, the farmer
has to bearbrunt ot everincreasing prices of
essential commodities. Though the cost of
production of agriculture and prices of es-
sentialgoods are everincreasing, whatisthe
increase in the prices of goods which he
produces?Hereitwas pointed outthat prices
of pesticides have gone up by 250%. The
prices of factory goods have gone up by
510.50%, where as the price of wheat went
up by Rs. 15/- per quintal. Agriculture Minis-
ter said somewhere that this year Govem-
ment will try to purchase wheat at Rs. 250/-
aquintal. Yesterday, Government announced
bonus for farmers. The Government is beg-
ging for the sake of farmers. Farmers do not
want that they should get anything by beg-
ging. They wantto earn moneyby doing hard
worR. While the Government has fixed the
price of wheat at Rs. 250/-aquintal, the price
of wheat in the market is Rs. 500to 600 - a
quintal. Sowho arethe middlemen oragent?
As long as we do not eliminate these middle-
men or agents, farmers will not get justice.
So, here | would like lo make some specific
demands. So, While the Hon’ble Minister will
reply to the debate on demands, | hope he
will announce agricultural policy which will
bring revolutionary change in the lot of farm-
ers and conditions of agriculture. As there is
industrial policy forthe country, there should
be agricultural policy for the country which
should be formulated by appointing commit-
tee of experts. We should bring about a
fundamentalchange in the agricultural policy
which we have pursuedforthe last 45 years.
We shouldformulate such policy whichwould
give priority to agriculture and give status of
industry to it and thereby do justice to the
farmers.

The Government has announced sev-
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care of their requirements. There are more
than one lakh sixty thousand industrial units
which are sick. Here in this House, Govern-
ment sanctioned ten thousand crores of
rupees for revival of these units. For indus-
trialists the Govarmnment can sanction ten
thousand crores of rupees. But, the Govern-
ment is not prepared to give any concession
to the farmers who are the backbone of our
country. That is why the farmers are frus-
trated and helpless in ourcountry. When the
previous Government announced loan
waiver scheme, there was lot of hue and cry
inthe country and many persons asked as
to what was the justification of giving this
concession of farmers and that policy was
opposed at that time.

Sir, | come from Maharashtra. Mr.
CGhangare has narrated the condition of
Maharashtra. We grow 17 lakh bales of
cotton in Maharashtra. Maharashtra Gov-
ernment is implementing Cotton Monopoly
Scheme for the last 20 years which has
brought revolution in the life of farmers.
Maharashtra Government has been plead-
ing with the Central Government to lend
support to this scheme so that it becomes
successful. We have been requesting the
Central Government to extend this scheme
for 10yearsinthe interest of farmers. But the
Government is extending the scheme on
yearto year basis. Presently, the scheme is
extended only for 3 years. Infact, the Central
Government opposed this scheme. If this
Scheme is going to protect cotton growers of
Maharashtra, the scheme should be ex-
tended for 10 years,

17.04 hrs,

[SHRI RAM NAIK in the Chair

Sir, onion is also grown in Maharashtra.
Butwhat is the condition of onion growers of
Nasik. The price of onion has fallen. Nobody
IS prepared to purchase onion. Lakhs of
quintals of onion are rotting. Neither NAFED
nor Government is coming forward to pur-
chase onion. As a result onion growers are
facing severe hardship and their fate is
doomed. Therefore | would like to demand
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that Government should bring forward a bill
in this House which should legally ban pur-
chase of agricultural commodities below the
level of support price. Iwillnot mind if Hon'ble
Minister does not take into account other
demands which | have made. But | request
him to accept this demand which | have
made onthis floor of the House and do justice
to the farmers.

As pointed our earlier by an Hon'ble
Member, there is drought in Maharashtra.
More than 29000 villages have been af-
fected by drought. More than 16000 villages
do not have drinking water. It is misfortune
that | have to raise the problem of drinking
water here in this House even after 45 years
of Independence. | am sorry to point out that
farmers are not in a position to face the
situation caused by drought. Their financial
condition is really poor. As the Government
has not given any assistance, scarcity of
drinking water continues to be there in large
number of villages. There is also scarcity of
fodderandlakhs of agricultural labourers are
migrating from Maharashtra. Government of
Maharashtra is saying that it is not getting
assistance from the Central Government
-and Central Government is shifting respon-
sibility to the State Government. But in the
process of shifting responsibility, the poor
farmers are hit hard and their condition has
really become miserable. That is why the
Central Government should give maximum
assistance tothe Maharashtra Government.

In conclusion, | would like to make afew
demands. If you really want to revolutionise
agriculture and bring qualitative change in
the life of farmers we will have to make
certain basic changes in our agricuftural
policy. My first demand is that Government
should declare agriculture as an industry. As
cost of preduction s taken into account while
fixing the prices of industrial goods, similarly
while fixing prices of agricultural commeodi-
ties their cost of production must be the
deciding factor, purchase of agriculturalgoods
below the assumed price shouldbe made an
offence by law. Units to process agricultural
goods shouldbe setup. These should not be
centralisation of these units in big cities like
Bombay, Pune, Madras, Delhi etc. They
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shouldbe decentralised and set upin Taluka
places. These units should be run on coop-
erative basis and farmers should be made
partners in these ventures. We should have
such a policy by which all profits eamed
would go to farmers. But this is not happen-
ing. Many proposals of sugar factories and
cotton mills are pending before the Govemn-
ment but these are not being cleared by the
Government.

There was reference to crop insurance.
Hon'ble Minister may say that crop insur-
ance scheme cannot be implemented in
respect of all crops. But if you want to do
justice to farmers this scheme should be
implemented in all the States and in respect
of all crops. Farmers must also have some
subsidiary industries. Farmers cannot sub-
sidy depend on agriculture. To make himself
sufficient and enable himto lead life of dignity
subsidiary industries should be started in
villages. We can starl subsidiary industries
like fishery, dairing, poultry etc. Farmers
should be given subsidiary and assistance
for starting these subsidiary industries.

Land reforms are very important. We
should accept the principle of tiller becoming
owner of land. Farmers having wells should
be supplied pumpsets. Maharashtra Gov-
ernment had announced programme for
supplying pump sets but that programme
has not been implemented. Therefore every
farmer should have a well and every well
should have pumpset. We should accept this
as policy. Pending irrigation should be com-
pleted expeditiously. More than 150 irriga-
tion projects in Vidarbha are pending for
want of clearance by Forest Department.
That is why irrigation is not available in this
area. | would like to give only one instance of
Adam dam on Yeotunal Akola border. This
damwas constructed three years back. The
water was stored in the dam. But as one of
the canals passes through forest area, farm-
ers are nol getling irmigation facility through
this project. Farmers are helplessly looking
at water. This is the situation there. There-
fore, these irrigation projects should be com-
pleted in a time-bound programme. Raw
material and inputs like fertiliser, pesticides
required by farmers should be supplied to
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thematsubsidisedrates. Everyfarmershould
be supplied a pass-book. 50% of the budget-
ary allocation should be spent on agriculture
and rural development. This is the demand
| would like 10 make.

With these words, | think you for giving
me chance to speak.

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G.VENKAT SWAMY): Mr.Chairman,
Sir, as many as 20 hon. Members have
spoken from yesterday till now and most of
them spoke on agriculture. Some of the
hon'ble Members spoke about rural devel-
opment also, but none of them are present
here today. | have come prepared to answer
their points, but no one of them is present
here. It is my duty that....

MR CHAIRMAN : You are intervening.
Perhaps, the Members do not know.

SHRIG.VENKAT SWAMY: Itis my duty
to give some details before the House re-
garding the steps being taken by the Gov-
emment on rural development.

Mr. Chairman, Sir, in the Seventh Five
Year Plan, Rs. 3000/- crore were allocated
for rural employment programmes, whereas
the Ministry of Rural Development spent
about Rs. 7000 crore. 45 years have passed
since we achieved independence, but the
villages are yet to overcome the darkness.
Work has been done at several places and
we have to do a lot. During the Eighth Five
Year Plan, we are making every effort to
provide employment to youth inthe villages
where 75 percent population of the country
lives. These youth want work but do not get
it. The reason behind this is that when there
is seasonal work, they get work but after
that, they again become jobless. The Gov-
emment of India has introduced the Jawahar
Rozgar Yojnato solvethis problem. Thiswas
adream of Late Shri Rajiv Gandhi. Because
even after spending crores of rupees on
rural development, there was no rural devel-

opment.
Mr. Chairmap, Sir, just now our friend
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Shri Patel of the Janta Dal said that roads
with coaltar should be constructed in every
village underthe Jawahar Rozgar Yojna. It is
a good suggestion. When | took charge of
this department, | had asked my Ministry
how much money would be needed for
connecting these roads. | was told that the
expenditure will cometo nearabout 15t0 20
thousand crore rupees. Besides this, there
will be a lot of expenditure on construction of
bridges. Some roads have been constructed
under the Jawahar Rozgar Yojna and some
through the Zila Parishads and State Gov-
emments. But we want to do more. During,
the Eighth Five Year Plan, we will try to
allocate more funds for construction of
roads.

Mi. Chairman, Sir, in 1991, the budget
for Jawahar Rozgar Yojna Rs. 2100 crore.
Under the programme, 80 percent money is
borne bythe centre and the remaining 20 per
cent is bomne by the States. In this way, the
budget of Jawahar Rozgar Yojna comes to
Rs. 2600crore. Duringthe Primeministership
of Shri Rajiv Gandhi in April 1989, arrange-
ments were made to provide funds to Gram
Pradhans and Sarpanches at the earliest.
After implementation of this scheme, the
Pramukh, the Pradhan or the Sarpanch of
the village were convinced that they would
get financial aid at the village level and they
can work for rural development. They have
startedtheirwork. The main principle behind
implementation of this Yojna was to check
unemployment and extreme poverty in the
villages andto see how 10 provide themwork
duringthe off season days. Whenthere is no
cultivation work the villages starve. The pri-
mary aim of the Jawahar Rozgar Yojna is to
Create some work in the villages, so that
f:mploymem can be given to villagers and it
IS working in the same direction. Mr. Chair-
man, Sit, several of the hon. Members ques-
tioned about the working of the village
Sarpanches or Pradhans. Many charges
have been levelled againt them. | think that
those, who have notbeen ableto doanything
in the last 45 years, even after spending
crores of rupees, are now making different
kind of propagandas against these
Saipanches or Pradhans who have been
elected from among the poor and given the
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bureaucratic powers. | am not prepared to
accept that they are not working properly. |
know that because | visited several States
and called for reports from many places. My
Ministry asks the State Governments to
send repons and sees whether the funds of
Jawahar Rozgar Yojna are being utilised
properly. Whenever there is some fault, we
askthe State Governmentsto take full action
on it and infact action has been taken at
several places. For proper implem:antation
of this Yojna, we have introduced ihe 72nd
Amendment Panchayati RajBill. The elected
body will be fully responsible for its proper
implementation.

Mr. Chairman, Sir, you are awarethatin
many states, there is no elected body like
Gram Panchayat or Zila Parishad for the last
10 to 12 years which should have been
responsible for proper implementation of
this scheme. The main aim of the Jawahar
Rozgar Yojna is 1o provide employment.
Therefore, under this scheme 60 percent of
the funds should be provided for wages. |
agree with the suggestion made by Shri
Patel. He is also aware how much we can do
inthe villages. Funds are needed and we will
tryto construct more roads duringthe Eighth
Five Year Plan.

Mr. Chairman, Sir, Iwould like to submit
thatthe Indira Awas Yojna is also linked with
the Jawahar Rozgar Yojna, under which
assistance is provided to Scheduled Castes
and Scheduled Tribes for building houses. In
this Seventh Five Year Plan, we made every
possible effort to provide 10 lakh dwelling
units to people belonging to Scheduled
Castes and Scheduied Tribes. The Ministry
of Rural Development issued instructions to
all the states and emphasized the need to
expedite the construction of these houses
and the target has been achieved.

So far as the question of providing
employmentundertheJawaharRozgar Yojna
during the Seventh Five Year Plan is con-
cemed, we created 350 crore mandays of
employment during this period. | am pre-
senting those very figures, which we have
received from the States.
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So far as the question of drinking water
isconcemed, we have spent moneyfromthe
Jawahar Rozgar Yojna funds for the con-
structicn of three lakh wells, to make potable
water available to ruralfolk. We have also
completed work on about two lakh schools
by providing assistance fromthe JRY funds.
We wiil take many more programmes in
future, to strengther the JRY. Inthis context,
{would also liketo mentionthat a Panchayati
Raj Bill have been introduced in the House,
which at the moment is the under consider-
ation of a Select Committee, which is dis-
cussing its various aspects. Onceitis passed,
then ths task of Rural Development can be
taken up at the Sarpanch, block and Zila
Parishad level. | hope that we would be able
to make rural youth self-reliant to a great
extend and remove frustration among them.

As you are aware, there are many prob-
lems concerning drinking water supply.
There are many problem villages, where the
water available is notfit forhumanconsump-
tion. We are making all over efforts to make
drinking water available to these villages
along with other rural development
pregrammes. My friend Shri Patel will place
beforethe House, allthe details in this regard
tomorrow. He has putin his best efforts. With
the help of machinery water treatment has
been done and thousands of problem vil-
lages are being supplied water which is fit for
human consumption.

SHRI SURYA NARAYAN YADAV
{Saharasa): At least make potable water
available which you have failed to provide
even after so many years of Independence.
What could be mare unfortunate than this?
Please make necessary arrangements in
this regard.

SHRIG. VENKAT SWAMY: | am trying
to give those figures which you are demand-
ing and which we have recieved from the
States. Alltheinformation is correct. lamnot
making any tall claims that we have provided
water to all the villages in the country. | am
not making any such claim, but | have cer-
tainly said thatsince independence, we have
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available to the maximum number of vil-
lages. The number of problemvillages have
been reduced from 1,62,000 to less than
5,000. lf the hon. Minister wants to have the
specific figure in this regard. | will send it to
him in writing tomorrow. We have a total of
5,83,000 villages in the country, and if some
problem villages have still been left out,
please bring themto our notice. If you do that
| assure you that action will be certainly
taken this month or in the next month and
necessary arrangements would be made.
We shall make all possible efforts to provide
drinking water to such villages.

SHRI SURYA NARAYAN YADAV: Mr.
Chairman, Sir, 80% of our population lives in
the villagas and the provision of potable
water is not available even in 20% of the
villages. The Government had set a target
thatitwould provide tubewell and handpump
facilitiestothe Scheduled Castes and Sched-
uled Tribes, but it has not been able to fuffil
it so far. There is no point in bringing to your
notice the problem of individual villages. My
constituency has an electorate of 15 lakh
people and there are several villages where
notevenasingle handpump is available. If at
allthey are available. They are at a distance
1to 3 kms. The shortage of potable waterin
backward and hilly areas is more acute.

SHRI G. VENKAT SWAMY: Mr. Chair-
man, Sir, |am aware that the people living in
hilly areas have to fetch water from long
distances. Our Ministry can make arrange-
ments for such villages only through the
State Governments.

Mr. Chairman, Sir, if the money we have
allocated for providing drinking water is
properly utilised and the plan is sincerely
implemented, | can assure you that there
wont be any scarcity of water. The true
picture would come 1o the fore, if it is inves-
tigated whether the money allocated for
providing potable water, has been properly
utilised or noi (Interruptions) Mr. Chairman,
Sir, we have many rural development
schemes at hand. Our Prime Minister, Shri
P.V. Narasimha Rao comes from a village
which fortunately falls within my constitu-
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ency. He is well aware of tha problems faced
by the village fok and he has said in this
House also the Government would like to
make all out efforts to accelerate rural devel-
opment by allocating more funds for the
purpose in the Eighth Five Year Plan and
also in future.

Mr. Chairman, Sir, as | said earlier, Itis
not within the jurisdiction of the Union Gov-
emment 1o directly spand money for the
development of 5,83,000 villages. We just
give the money to the States and rural
developmentis the responsibility of the State
Governments.

The Union Government formulated the
Jawahar Rozgar Yojana for the benefit of
those living below the poverty line. For that
programme, we allocate funds to the State
Government as per the requirements of
each village. The State Government dis-
burses the amount to Zila Parishads and
fromthere it reaches the villages. Under the
Jawahar Rozgar Yojana scheme, 60%
amount is spant in providing employment
and 40% is spent in providing material assis-
tance.

Sir, just now our friend gave compre-
hensive details about land reforms and land
ceiling in Maharashtra. You know that the
hon. Member had raised the same question,
earlier also.

[English]

SHRIBASU DEB ACHARIA (Bankura):
The Home Minister is to maks a statement.
That is very important. Afterwards you can
speak, Sir. We want 1o hear him.

[Translation)

SHRI G. VENKAT SWAMY: He is not
present in the House. He has gone out, but
his friends are present here. He had asked
as to what Shri P.V, Narasimha Rao has
done.Shri Rao's village is in my constitu-
ency. He had sumendered 1700 acres of
land in 1972. Thereafter, it was the respon-
siility of the State Govemment to distribute
the land, but it didn't do iL.
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MR.CHAIRMAN: Mr. Minister how much
more time will it take? | am asking this
because the Home Minister is to make a
Statement.

SHRI G. VENKAT SWAMY': Sir, | need
15 minutes.

MR. CHAIRMAN: Now let the Minister
of State in the Ministry of Home Affairs make
the statement.

SHRI G.VENKAT SWAMY: All right, |
will speak later on.

MR. CHAIRMAN: Let me say one thing.
The Members should have prior information
tothe effectthat you are making a statement.
It was not done. | would not like this to be
repeated in future. The members sitting in
the Central Hall do not come to know of it. In
future, the Minister of Parliamentary Affairs
should see 1o it that the hon. Members get
prior information.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): In fact, | had given the notice
around 5 O'clock.

MR. CHAIRMAN: it should have been
circulated to the Members here.

17.36 hrs.
STATEMENT BY MINISTER

(if) REVOCATION OF PRESIDENT'S
RULE iN MANIPUR

[Engiish]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIM.M.
JACOB): As the House is aware, on the
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recommendation of the Govemnor of Manipur,
the President had issued a Proclamation
under Article 356(1) of the Constitution on
7th January, 1992 in relation to the State of
Manipur. The Proclamation was approved
bythe Rajya Sabha on 25.2.1992 and by the
Lok Sabha on 3.3.1992.

The Governor of Manipur in a recent
report addressed to the President of India
has recommended that the Proclamation
issued by the President on 7th January,
1992 be revoked. The Governor proposesto
invite the leader of the Congress Legislative
PartytoformGovernment on 8th April, 1992.

As recommended by the Governor, the
Proclamation issued on 7th January, 1992in
relation to the State of Manipur has been
revoked by the President with effect from

- today the 8th April, 1992. | also lay on the
Table the Proclamation issued by the Presi-
dent today under Article 356(2) of the Con-
stitution in respect of the State of Manipur.

17.37 hrs.
PAPERS LAID ON THE TABLE

Proclamation dated 8th April,1992
issued by the President revoking the
Proclamation issued by him on the 7th
January,1992 in relation to the State of
Manipur

[English)

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M.
JACOB): Sir, | begto lay onthe Table a copy
of the Proclamation (Hindi and English ver-
sions) datedthe 8th April, 1992 issuedbythe
President under clause(2) of Article 356 of
the Constitution revoking the Proclamation
issued by him on the 7th January, 1992 in
relation to the State of Manipur, published in
Notification No. G.S.R. 414(E) in the Ga-
zetie of India dated the 8th April, 1992 under
Article 356 (3) of the Constitution. [Placed in
Library See No. LT-1773/92]

SHRI BASU DEB ACHARIA (Bankura):
This demand was made by us much before
the recommendation of the Govemor came.
On its own, the Central Government shouid
have taken this decision to revoke the Proc-
lamation of the President’s rule there (Inter-
ruptions)

SHRIA. CHARLES (Trivandrum): He is
questioning the conduct of the Govemnor. it
should not go on record. (interruptions)

SHRI BASU DEB ACHARIA:I am not
question the conduct of the Governor. | am
saying thatwhat the Central Government did
was against the Constitution of India. (Inter-
ruptions)

17.38 hrs.

[English)

DEMANDS FOR GRANTS (GEN-
ERAL),1992-93 Contd MINISTRY OF
RURAL DEVELOPMENT; MINISTRY OF
FOOD; MINISTRY OF AGRICULTURE;
AND MINISTRY OF CIVIL SUPPLIES
AND PUBLIC DISTRIBUTION -Contd

MR. CHAIRMAN: Shri Venkat Swamy
to continue his speech.

[ Translation)

SHRI G. VENKAT SWAMY: Mr.
Chairman, Sir, thatday | hadtold ShriPradhan
about land reforms and land csiling.In 1972,
our Prime Minister took the initiative to bring
about land reforms in Andhra Pradash. At
that time, he surrended 1700 acres of his
land to the State Govemment. The latter did
not distribute it and Pradhaniji was referring
to this {Interruptions)

SHRI AMAR ROY PRADHAN (Cooch
Behar): Let the House know who was the
Chief Minister at that time....(knterruptions)

SHRI G. VENKAT SWAMY: You know
it very well that the Ministry fell because of
land reforms. | myself went there, met the
collector, got the land distributed and in-
formed shvi Pradhan about it in this very
House.
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SHRI BASU DEB ACHARIA: That was
because of Telangana movement.

(Interruptions)

MR, CHAIRMAN: Is he yielding? (Inter-
ruptions)

[ Translation)

SHRI AMAR ROY PRADHAN: | agres
that in 1982 Congress was not in power but
from1971t0 1982 Congress partywas ruling
the country. Why the distribution was not
done at that time.

SHRI G. VANKAT SWAMY: Mr. Chair-
man, Sir, you know that...

(Interruptions)

MR. CHAIRMAN: Youpleasetalk about
the present time and don't go into the past.

SHRI G. VENKAT SWAMY: Shrimati
Indira Gandhi for the first time convened a
conference of Chief Ministers in 1972 and
directed all States to pass legislation on land
reforms and enforce the same. Many States
brought the legislation. Inthis context you will
ask me about the number of States which
implemented this legislation. | am prepared
to reply to this question also. Last year, in
Octoberthe Prime Ministerconvened acon-
ference of Chief Ministers. Mr. Prime Minis-
ter will not give his attention to it. The reality
is that he does not want to listen to it. In the
presence of all the Chief Ministers he agreed
to it and give his decision that a sub-commit-
tee may be constituted. With regardto imple-
mentation, it was decided that a time-limit
should be fixed for the distribution of surplus
land and the target date was fixed 31st
March 1992 and it was accepted by all the
Chief Ministers. Thereafter he as well as |
wrote letters. The outcome of this was that a
cont_erence af Revenue Ministers was once
again convened before 30th June 1992 Is it
not an achievement? | assure that we will
certainly be successful since our Prime Min-
ister has taken interest in land reforms and
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has said positive things about distribution. In
1974, 72 lakh acres surplus
land...(Interruptions)

SHRIAMAR ROY PRADHAN: | willcon-
gratulate you when distribution work of the
surplus land will be completed.

MR. CHAIRMAN: It is not fair to disturb
frequently. Once is all right.

SHRI G. VENKAT SWAMY: The sur-
plus land in 1974 was said to be 72 lakh
acres. Out of it the position regarding 62.6
lakh acres has been received and 48.5 lakh
acres has been distributed in all the States.
Approximately 46 lakh people have been
given land. This is the latest report.

SHRI BASU DEB ACHARIA: where
have they got lands?

SHRIG. VENKAT SWAMY: They have
gotitin this country. | am submitting the data
regarding land reforms and land ceilings to
you. At present 11 lakh acres of landis under
dispute and the cases are lying at revenue
level. Collector level high court and supreme
court level. Our Prime Minister constituted a
sub-committee of Revenue Ministers on 14th
March 1992 to find out ways through which
this problem can be sorted out. Your Rev-
enue Minister Shri Vinay Chowdhury also
participated in it. He was the convenor. The
11 acres of land which has been declared
disputed by the courts. (Interruptions)

SHRI SURYA NARAYAN YADAV: You
are referring to Ceiling Act. In this regard |
would like to mention that our Agriculture
Minister is the biggest owner of Land and |
would like to ask whether the Cabinet Minis-
ters who have excess land propose 1o dis-
tribute it?

MR. CHAIRMAN: You should refrain
from asking personel questions.

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): It is wrong to
comment on a matter about which you have
noknowledge. Anignorant person is consid-
ered a defaulter,
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SHRISURYANARAYAN YADAV:Why  bers should encourage us by passing the

don't you distribute it. demands of Rural Development department.

SHRIBALRAMJAKHAR: Thathasbeen
already done. You have some misapprehen-
sions.

SHRI G. VENKAT SWAMY: The facts
and figures furnished by me should be ap-
preciated. | am keeping before you the deci-
sion of the sub-committee. As perthe report
submitted by the sub-committee, all surplus
land should be distributed by 30th June,
1992. The second pointrelatestothe 11 lakh
acres of land which is at District Collector
level, or Deputy Collector and court level.
They have been asked to make every pos-
sible effort to deal and dispose of all the
cases pertaining to the surplus land at Gov-
emment level and disiribute seventy five per
cent of the afroesaid land among the people
by 30th September, 1992. | hope thal the
stand taken by our Prime Minister Shri
P.V.Narasimha Rao regarding the distribu-
tion of 5 to 6 lakh acres of land among poor
by 30th September, the stand taken in land
reform ceiling case, surplus land and waste
landis accepted by alithe Revenue Ministers
and Chief Ministers and they are taking keen
interest init. The porand the landless will be
benefited to a lange extent. Particularly the
people belonging to Scheduled Castes and
Scheduled Tribes will be most benefited.

Without going further in to the details |
would liketoemphasisethat Jawahar Rozgar
Yojna is deliverance from suffering and a
helping had for the villages, for the hunger
stricken, and the unemployed. In keeping
withthe standtaken bythe Prime Ministerwe
will make every possible effort to provide
land to the landless people through land
reforms.

As pointed our by the Prime Minister, as
towhen it will be done. Iwould like to say that
we will try our level best to distribute 75 per
centof the disputed land by 30th September,
1992 which is under litigation. In a nutshell,
| have tried to put before you the Primary
issues relating to rural development. | am
confident and at the some time | request that
the out motions moved by the Members, for
our Ministry may be withdrawn andthe mem-

Our endeavor in the eight five year plan
wouldbe to strengthen rural development by
putting in maximum funds.

SHRI SRIBALLAW PANIGRAHI
(Devgarh): | need a clarification regarding
Jawahar Rojgar Yojna is the same thing,
what does the Government propose in this
regard?

[English)

MR. CHAIRMAN: You can ask ques-
tions at the end of the debate.

[ Transiation)

SHRI SRIBALLAW PANIGRAHI: You
know that members of ali the parties demand
forthe monitoring at district level and partici-
pation of MP in it. When members of all the
parties demands for it, then what is the
reaction of the Government in this regard?

[English)

MR. CHAIRMAN: You should not speak
without permission. You are a senior mem-
ber.

[ Translation]

SHRIG. VENKAT SWAMY: Every state
has its own way of working. We are pursuing
that. Our Members are urging of for their
participation and in this connection we will
hold deliberations with every Chief Minister
and try fo resolve your question.

[English)

SHRI K.P. REDDAIAH YADAV
(Machilipatnam): Sir, | want to seek a clari-
fication.

MR. CHAIRMAN: Na questions at this
state. He has intervened. At the end of the
debate you can ask questions. He will also
remain present and you should also be
present 1o ask questions at the end of the
debate. .
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): In the BAC meet-
ing heldlast, anissue had come upthat there
are a number of Members who want to
participate in this debate. Though the origi-
naltime fixed was ten hours, it was feli a little
more time should be made available. There-
fore it was thought thattoday we would have
two hours more sitting and tomorrow we will
have the reply finally at 6 p.m., so thatthe full
time of 14 hours would be available. | think
the House would agree to this proposal.

[Translation)

MR. CHAIRMAN: He has given a refer-
encetoitthat it was discussed inthe meeting
of Business Advisory Committee.

SHRI SURYA NARAYAN YADAV: |
support the hon. Minister, since four depart-
ments were taken for discussion and in two
days the demands of Agriculture, Animal
Husbandry, Fisheries, Rural Development,
Public Distribution System and Cooperative
Departments were discussed for two days.
Today is the third day and as such the time
can be extended. (Interruptions) The time
was extended.

SHRI RANGARAJAN
KUMARAMANGALAM: That is why it was
extended (Interruptions) The time was ex-
tended on account of this. Yesterday it was
extended by four hours, today by six hours
and tommorow by four hours.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): If the time allotted for discus-
sionhas notyetfinished, thenthe discussion
may be continued tomorrow.

SHRI RANGARAJAN KUMARA-
MANGALAM: It has been decided that time
for discussion should be extended by two
hours which means that the total ax!ratime
would be four hours.

MR. CHAIRMAN: K the need arises,
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thenthetime might be extended even tomor-
Tow.

(Interruptions)
[English]

SHRI AMAR ROYPRADHAN (Cooch
Behar): Mr. Chairman, Sir, if the hon. Minis-
teris going to reply tomorrow at 6 p.m., then,
the time allotted for this debate would pe
more than 8 hours. So, today, we should not
sit more than one hour.

[ Translation)

MR. CHAIRMAN: You want to extend
the time.....(Interruptions)

[Engiish]

SHRI P.M. SAYEED (Lakshadweep):
How many names of the speakers are there
inthe list?

(Transiation)

MR. CHAIRMAN: There is a long list of
speakers. if we extend the time for debate
tomorrow and day after tomorrow, then the
list is quite long. If appears to me that there
is consensus in the House for extending the
time.

DR. LAXMINARAYAN PANDEYA: It is
aMinistry on which alarge number of speak-
ers would like to speak. | think comparably
less number of speakers would like to speak
on the Ministry of External Affairs as well as
on Ministry of Commerce.

SHRI P.M. SAYEED (Lakshdweep): A
large number of members would lke to
speak ,on Ministry of Extemal Affairs.

DR. LAXMINARAYAN PANDEYA: No
not as cpmpared to this | am saying "as
compared to the Ministry of Agriculture™.
Agriculture is our main concem. Majority of
the members come from rural areas. There-
fore, more time should be devoted a agricul-
ture and time should be extended.
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MR. CHAIRMAN: All right, there is con-
sensus in the House and the hon. Minister is
also saying thatthe matter was discussedin
the meeting of Business Advisory Commit-
tee also. As there is consensus in the House,
we extend the time initially by one hour and
after that we will look into the situation.

SHRI RANGARAJAN KUMARA-
MANGLAM: Please extend it for two hours
initially.

MR. SPEAKER: All right.

DR. LAXMINARAYAN PANDEYA: Mr.
Chairman, Sir, you have to informthe mem-
bers alsc. Many members have already left
the House there would be no speaker then
how will the proceedings of the House be
conducted. So it would be better if the time
is extended tomorrow. As an alternative, it
may be extend for some time today itself
..-{Interruptions}

MR. CHAIRMAN: If a member whose
name is calledtoday is absent dueto reason,
he would be given chance fo speak tomor-
row.

[English)

SHRI S. S. R. RAJENDRA KUMAR
(Chengaipattu): Mr. Chairman, Sir, | think
you for allowing me to participate in the
Budget discussion onthe DemandsforGrants
of the Ministry of Agriculture on behalf of our
AIADMK Party. ,

Irise fo discuss the various needs of the
people of Tamilnadu. To begin with, | would
say thatthe agricultural productsworth about
croresandcrores of rupees had been spoiled
because of the floods of last year in our State
particularly in the Chengalpattu District. The
agriculturists have suffered a lot due to this
and the Tami! Nadu Government, under the
leadership of Dr. Puratchi Thalaivi, took im-
mediate action in a war-footing manner by
giving compensation to the affected agricul-
turists immediatety. The amount sanctioned
from the Central pool was not sutficient to
compensate the revenue deficit 4ast year.
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come forward to give financial assistance in
such cases.

There is a major scheme in Tamil Nadu
for which the proposal is pending for a long
time with the Govermment of India, that is
‘Pandiyaru- Ponnambalaru Scheme’, by
which the agriculturists belonging to Periyar
and Coimbatore Districts will be benefited.
The Scheme is pending for the sanction of
the Central Governmeni and | urge the
Government of India for an early clearance.

With regard 1o the public distribution
system, the Tamil Nadu Governmenti is in
need of ane lakh and fifty thousands tonnes
of rice from the Central pool. But, now the
Central Government is giving lesser allot-
ment to Tamil Nadu and the Govemment is
managing with this. Sir, there is aproposalto
reduce the allotement of rice lor this month
to our State. | urge the Central Governmeni
not 1o reduce the aliotment for the Tamil
Nadu Government from the Central pool
andarrange supply at least 85,000 tonnes of
rice every month, so that the public distribu-
tion system may not face deficiency.

With regard to the rural development |
wish to say that the Centrally sponsored
schemes for providing employment for the
rural poor are Jawahar Rozgar Scheme and
IRDP Scheme. The allotement for these
schemes are not sufficient and the Tamil
Nadu is the only State which is utilising the
allotement in a good manner.

InTamil Nadu, ourhon. Puratch Thalaivi
had alloted crores and crores of rupees at
the Panchayat Union levels to provide the
basis amenities to the rural people. This
Sachem is not introduced in any other state
of our country. TheTamil Nadu Government
is having so much of revenue deficit because
of the introduction of prohibition all over the
State. The Govemnment is losing about Rs.
340 crores of revenue by this. In this situa-
tion, itis alloting crores and crores of rupees
to the Panchayat development. | requestthe
Government of Indiato come forwardto give
financial assistance to the above scheme
introduced by the Tamil Nadu Government
in order to provide the basic amenities to the

So, the Central Government will have to « rural poor.
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The Cauvery water dispute is a long-
pending one and withoutthe Cauvery water,
the agriculturists in Thanjavur and Trichy
districts were affected in large number. For
solving the long-pending issue, the Govemn-
ment have appointed a Tribunal and the the
Tribunal have alsogiven its interim verdictio
release 205 TMC of water for Tamil Nadu
fromKarnataka It has been gazetted alsoby
the Government of India. The Kamataka
Government went for an appeal with the
decision of the Tribunal and it has also been
rejeced twodays before. Till now, the interim
award of the Tiibunal has not been imple-
mented. The farmers in thanjavur, Trichy,
South Arocoi, North Arcot and Chengalpet
asstricts are suffering alot withoutthe Cauvery
watar. The rice production in Tamil Nadu was
very much affected by this attitude of
Karnataka Government. There were riots
going on by gare'." g the interim award of
the Tribunal in which most of the Tamilians
and their belo:igings were affected. The
Tamil Nadu Chief Minister, Dr.Puratchi
Thalaivi Jayslalitha, requesied the Centre
for immediate compensation for which the
Kamataka Government is not taking any
action.

Irequest the Centretogive directionstc
the Kamataka Government to implement
the interim award of the Cauvery Water
Tribunalin orderto save the farmers of Tamil
Nadu and in order to increase the rice pro-
duction of Tamil Nadu. And atthe sametime,
directions should aslo be given the required
compensation to the Tamilians at the earli-
est.

| request the Government of India to
take immediate steps for the above sugges-
tions of mine and do the needful at the
earliest.

SHRI ANKUSHRAO RAOSAHEB
TOPE (Jalna): Mr. Chairman, Sir | rise to
support the Demands for Grants of the
Ministries of Rural Development, Food, Ag-
riculture, Civil Supplies and Public Distribu-
tion. Allthe departments are very important.
But, at the same time, one cannot speak on
allthe subjects taking into consideration the
time constraint. So, | will concentrate myself
on the Food Department and that is also on
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sugar.

In India, last year, in 1990-91, 120 lakh
tonnes of sugar have been produced. India
stoodfirst in the whole of world inthe produc-
tion of sugar. In Maharashtra, also, 33 per
cenlof thetotal sugar, that is, 42 lakh tonnes
of sugar is produced in Maharashtra.
Maharashtra stood fifth in the whole of the
world. In India, there are totally 493factories.
Out of them, 229 factories are in ccopera-
tion. Out of them, 130 factories are in
Maharastra ans almost all of them are inthe
cooperative sector. Out of them, 94 are in
production. all other facroties in Maharastra
are in erection and other stages of the
factories.

In the State from which | come, all these
130 factories, nearabout 35 lakh of the
sharehoiders are invoived. They have be-
come members. 50 per cent of these share-
holders are holding enly one acre of land. 28
per centof the totaishareholders are holding
twoacres of land. So, inthis way, 75 percent
of the total 35 lakhs are from the small
farmers, that is, marginal farmers. All these
farmers come together. They elect their
board of directors. Board of directors elect
the chairman and vice-chairman andalithese
representatives of the poor farmers run the
factories in cooperation very smoothly. They
have not gone only in production of sugar.
But now almost all the factories have gone in
sugar complex. Sugar complex includes
byproducts, thatis, distillery and also chemi-
cal oil plants, that is, acetone, acetic acid,
paperplants, particle boards. Notonlythese,
but most of the factories have even gone in
education, technical education. Almost all of
that area has developed like anything. As a
chairman of Sugar Federation of
Maharashtra, | will invite you since you are
from Maharashtra.

18.00 hrs.

AstheChairman, | definitely invite alithe
concerned Ministers like Balramiji, Food Min-
ister and all those who are interested in the
cooperative movement to come to
Maharastra and see what work is going on
regarding the cooperative movement.
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MR. CHAIRMAN: You can invite after
the session.

SHRIANKUSHRA RAOSAHEB TOPE:
| will take and show them what is going on
in Maharashtra at any time convenient to
every day.

[ Translation)

THE MINISTER OF AGRICULTURE
(Shri Balram Jakhar): ltis a very good
invitation. Kindly accept it.

MR. CHAIRMAN: Ithink that there would
be no controversy and nobody would
question whether It is a parliamentary
delegation or a delegation of
parfiamentarias.

[English)

SHR!I ANKUSHRAO RAOSAHEB
TOPE: The Shakar Sangh will lead the del-
egation. Inspite of all these, even the sugar
factories are facing lot of problems in
Maharashtra of which | will only putforth very
importantandpertinent ones. Inthe Seventh
Plan, Maharashtra got 38 licenses for the
sugar factories. Two factories are in dispute.
Nine factories have started their work and
within six months, they will start commission-
ing and in October, 1992 all these nine
factories will start producing sugar. About 27
industries, during the last two years, Gov-
emment of Maharashtra has given orders to
all these 27 factories. They have collected
their shares up to the extent of Rs. 2 crores.
Not only that, all these factories have paid
the first advance of their collected share
capitalto the machinery suppliers. when the
work was in progress, the term lending insti-
tutions like IFCland others have sent letters
to all these factories not to go ahead with
their work and to stop their work until further
orders. The IFCI and the IDBl are asking the
Government of India to revise all the incen-
tive. Due to the high cost, all these 27
factories have to pay Rs. 34 crores each and
because of the same high cost, the term
lending institutions are saying thatthey have
to revise the incentives, otherwise, these
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factories will not be able to get the loans. So,
the work of allthese 27 factories has stopped
since the last two years. All sugar federa-
tions, our MPs, most of whom are Chairman
of sugar factories, are pursuing the matter
like anything but still we could not get any
reply. As a result, the work in ali these
factories have been held up. Last month,
Government of Maharashtra sanctioned Rs.
85 lakhs to each factory. This is the first
share capital from the Government of
Maharashtra but the condition is that uniess
the IFCI and the IDB! clear the loan portion,
thatamountwillnotbe released. So, allthese
factories are now wailing for the revisec
incentive scheme from the Government of
India. I metthe Prime Minister, Food Minister
and allthe concermed Ministers. Nothing has
come out inspite of the meetings held. The
present incentives which we are getting now
are as good as no incentive. That is why, the
demand of incentives has come up. So, we
must get 100 per centfree sale forten years
tothe higherrecovery zone, 12 yearsforthe
medium recovery zone and 15 years forthe
low recovery zone. Uniess we get all these
incentives, all these factories will not be-
come viable and the term lending institutions
will not give loans and the factories will notio
ahead with their work. So, my eamest re-
quest to all the concemed Ministers is to
expedite the maiter and take a decision.

As regards Maharashra, my another
request pertains to levy sugar. We are hav-
ing two zones because Marathawada,
Vidarbha and Khandesh fromthe backward
area of Maharashira that is included in the
north zone because of low recovery. The
other part of Maharashira is the south zone.
so, for purpose of levy, we are having two
zones bitt for purpose aof incentives, we are
having only one zone, that is, higher recov-
ery zone. So, my request is even the par of
the north zone should be included or should
be divided into other higher recovery zones
so that all the incentives will go to these
factories and the factories will become vi-
able.

Now | have come to know that even the
ISMA the Indian Sugar Mills Association -
which is an association of all the private



825 Demands for Grants.
g;en. ), 1992-93 Ministry of
ural' Development;

sugar industries in India, is opposing these
incentives. These factories can come up
only with the assistance of these incentives
andthe ISMA does notwantthe cooperative
sugar factories to come up. Thatis why they
are opposing the incentives. | know that the
Government of India is giving top priority to
the cooperative sugar factories. Therefore,
they may not take any of their suggestions
into consideration. And 1 think that these
incentives will definitely be declared very
soon.’

| have one more request. All these
factories are of the Seventh Plan. Unlessthe
incentives are made applicable to all these
factories, they will not become viable. The
declaration of incentives is one thing and to
make them applicable to all the factories
covered under the Seventh Plan is another
thing. Therefore, both these things shouldbe
done. Then only these factories will get the
incentive of loan from the IFCI and IDBI.

One more point which is very important
for the sugar industry is that of sugar Devel-
opment Fund. This cess is imposed from
1.6.1982 underthe SugarCess Act, 1982 for
collection of a fund to financing the develop-
ment of sugarindustries. From 1982-83 upto
1990-91, nearabout Rs. 901 crore have
been collectad from all the factories by levy-
ing a cess of Rs. 14 per bag for the purpose
of its distribution. But how much is the loan
sanctioned uptillnow? Against Rs. 901 crore,
only Rs. 588.16 have been sanctioned and
the total disbursement uptill now is only Rs.
364.50 crore, which is not even 50 per cent.
This is the disbursement that the SDF orthe
Government Food Department have made
so far. This is a very slow process. Actually,
this Fund is created for the purpose of
developing the factories by imposing a cess
of Rs. 14 per bag. But they are not sanction-
ing and disbursing the loans. My request is
that expeditious steps should be taken to
sanction and disburse the loans and all the
factories should get,the loan immediately. |
may mention here that this yearalso, only an
amount of Rs. 110crore is proposed against
a collection of Rs. 170 crore for this Fund.

The rules which have been a.mende;:t
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are very tough. The factories will not be able
to get any of the loans easily. As per the’
amend rules, there is a provision that a
factory will not become eligible to get the
loan,unless it starts commissioning. Thisis a
very wrong method. A new factory shouldbe
made eligible fora :2an, after the ordering of
the machinery. The erection of afactory and
sugarcane development should go on siinul-
taneously so that when the factery stars as
crushing programme, there will not be o
shortage of sugarcane and factories can te
run cheaply. so, | request that there should
be a change in the rules.

Thereis also a provision inthe rulesthat
afactory will not be eligible to get any of the
loans for seven yeas continuously after its
commissioning. These loans are for
modernisation, for rehabilitation, for cane
development andfor research activities. But
there is a ban for the first seven years. | feel
that this seven year ban should be deleted
and each case should be considered on its
merit.

Thisloanistreatedas asoft loanwith an
interest rate of six per cent. Now, there is
again an increment in the rate of interest
from6 percentto 9 percent. So, this siftloan
is being converted into a hard loan. This find
itselfis createdbyimpossingacess of Rs. 14
on each bag. Therefore, | request that the
rate of interest should be kept at 6 per cent
only and the provision of increasingitto 9 per
cent should be deleted.

Nowdays we are not getting the
realisation price of sugar. In fact we are not
getting the cost of production of sugar. We
have adualprice systemand apartialcontrol
system. There are rumours in the market to
decontrolthe sugar butthe Government has
not made clear either publically or in Parlia-
ment its intention with regard to this. But, |
wouldsay thatif decontrolis donethenalithe
PDS will go.Our Prime Minister is giving top
most importance to PDS. So, in order to
maintain the PDS and alsq to make sure that
the sugar is made available to the pocr
section of the sociely at the concessicnal
rates, decontrol of sugar should not be there
and the present policy of dual prices should
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[Sh. Ankushrac Raosaheb Tope]

be done away with.

I would like to say a few words about
export-import. At present SEG Cerporation
is taking care of the export-import of sugar.
Now, becayse of its privatisation some of the
private traders have approached the Gov-
emment to get the permission for export. we
Co not have any objection it you give then
permission. They should be given the per-
mission but under the Export Promotion Act
it they are given the permission then ali the
factories willbearthe losses. The losses are
borne by the factories and allthe benefits are
enjoyed by the traders and SEG workers. |
wotld say maximum export should be done
andprivate persans shouid alsobe giventhe
permissicn but the losses should not be
borne by the factories alone. They shouidbe
borne by the person who is trading in that
field.

Lastly, lwould say something about the
three levy zones. Since the last 20 years the
State of Maharashra hasbeendemandingto
levy sugar. There are two zones; Nerth and
south but in south zone there is a Ceritral
Zone also. In the south Zone only Kolapur,
part of Sitara and part of Sangalicemes and
forlevy purposes otherparts of Maharasnitra
come under the Cenltrai zone. The Minister
should take this into consideration.

| hope the Minister will take this into
consideration all these suggestions. While
concluding | would say that an immediate
decisionshouldbetakenbythe Government
on the point of incentives, to be given to the
factories.

ithank youfor giving me this opportunity
o speak.

[ Translation)

SHRI MANJAY LAL (Samastipur): Mr.
Chairman, sir, the Demands for Grants for
the Ministries of Rural Development, Food,
agriculture and Civil Suppliers are being
discussed in the House together. | rise to
oppose these demands. India is acountry of

villages. Just now the hon. Minister has said
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that there are five and a half lakh villages in
ourcountry. Mahatma Gandhisaidthat India
lives in villages. Even after 45 years of
independence, the people inthe villages are
living a very miserable life. They are feeling
distressed and anguished. Sixty per cent of
the people in the villages live below the
poverty line and contribute forty per cent a
nationalincome through agriculture. Despite
that, the standard of living of the people livi.g
inthe villages is continuously declining. Guw

ernment always makes wide publicity tha i
is implementing many programmes for rural
upliftment as Jawahar Rozgar Yojna, Rural -
Water- Supply Programme, Drought Relief
programmme, Droughtprone area Develop-
ment programme, Desert land development
wellare programmes and self-employment
schemes. efc. But the disease aggravates
with every dose of medicine. Now the Budget
of this year has been announced and funds
have been allocated. Even after the devalu-
ation of the Rupee the funds to this sector
have been reduced. In 1991-92, 3508 crore
of rupees had been allocated for Ministry of
Rural Development, but this year it has been’
reduced by 22% and only 3100 crores of
rupees have been allocated. Still wide pub-
licly is being made that rural sector shall be
developed. OurRural Development Minister
has just now said that Government would
formulate plans for the development of vil-
lages. But how could the plans be imple-
mented without funds. '

A reference was also made towards
India Avas Yojna. Forthat the same amount
has been kept this year also as had been
kept last year, though there has been so
much of price rise. Government had assured
the people that it would bring down the prices
within hundred days, but now the Govermn-
ment is saying that prices would be brought
down within a period of three years. The
same amount of funds have been allocated
this year also for Indira Avas Yojna as were
allocated last year. Earlier the price of a
bamboo stick was only Rs.2 where as now it
costs rupees twenty but allocation of funds
had not been increased. Is the Government
making arrangement for killing the people
under the dwelling units built under Indira

Avas Yoina.
Fa
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Just now the hon. Minister had spoken
about the supply of drinking water. The hon.
Minister said that only five or six thousand of
villages are yetto be provided with the facility
of drinking water supply. I[know that one lakh
villages out of five and a half lakh villages are
still without drinking water arrangements.
Government figures are untrustworthy. If an
electricity line passes near a village, the
Governmentclaimsthatthe village has been
electrified. If a single tubewell is installed in
aPanchayat, the Governmentclaims that all
the villages underthat Panchayat have been
provided withthe facility of watarsupply. The
fact remains that Government has failed to
provide drinking water facilities 1o one lakh
villages. While it is ready to invite multina-
tional companies like Pepsi Cola elc. to loot
this country.

Mr. Chairman, Sir, the Condition of the
roads connecting villages to the urban areas
is rather worse. | come from Bihar. The
condition of roadsis so worse that itis difficult
toknow whetherthere are ditches in the road
or road is to be located among the ditches.

18.19 hrs.
[SHRIP.M. SAYEED in the Chair]

Government is assertaing that villages
are bring developed. In seventh five year
plan Government had propesed to connect
all villages having a population of 1500 to
urban areasby metalled roads, but nottotalk
of matalled roads, even kachha roads have
not been constructed to link such villages.

Similar is the situation with regard to
agricultureFor agricultural sector 1049.75
crores of rupees have been allocated. Com-
pared to previous year's allocations, these
funds appear 1o be greater than previous
year allocations, but if the devaluation of
fupee is considered, then it has declined by
3%. After green revolution Government is
now talking of bringing while revolution. No
attention is bring paid bringing while revolu-
tion. No attention is being paid towards
catlle-houses. Cattle breeding centres are in
a very bad condition though research and
training in those centre is continuing for the
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last twenty years. These centres are not
working properly and nothingis bring doneto
improve the breed of bulls. Calves are to be
turned into bulls, but these are turned into
bullocks.

Villages are for agriculture but even
these multinational companies are being
invited to participate in it. According to Mr.
Dunbeisubsidyior agricultural Sectorshould
not exceed 10% but in his own country-
America, they are providing a subsidy of
39.1% to the farmers, whereas only 6% of
the population depends on agriculture for
their living, but in our country 75% of the
population depends on agriculture for their
living but eventhenthey are not preparedto
provide more than 10% by way of subsidy
and they have reduced the subsidy. Yester-
daythe hon. Minister declared abonus of Rs.
25perquintal but who would be the benefac-
tor, the marginalfarmer the rich or the middle
level farmer? Big farmers only will sell the
wheat. But small farmers, marginal farmers
or agricultural labourers also sell wheat at
the time when any of his family member falls
ill or when he has to deposit school fee or
college fee of his son. They have to spend
money on marriages also. They seliwheatat
the time of crop. But after six months they
have to purchase wheat at higher rates. ltis
the same wheat which is sold by big farmers.
That is why it has been suggesied to en-
hance the rate of wheat in the same year. If
the Government enhances the rate ol wheat
from Rs. 250 to Rs. 350 per quintal, it will
benefit the small farmers and agricultural
labourers and they would not be compelled
to purchase wheat at higher rate after six
menths. Theretore, | would like to say that
the price of agricultural produce should be
fixed in a such manner as suggested by Dr.
Lohia

*Anna Daam ka Ghatna Barhna,
Anna Ser Ka Bhitar Ho,
Karkhaniyan MaalKaDaam Laagat
Kar Se dyodha Ho"

The difference between the price of
wheatwhatwe selltoday and purchase price
of wheat what we purchase after six months
should not be more than one Anna and like
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wise the sale price of any industrial produc-
tion should not be more than one and half of
the cost price i.e. there must be reasonable
balance betweenthe price of the agricultural
and industrial produce.

Mr. Chairman, Sir, subsidy has been
reduced. It should be restored. Dunkel has
said one more thing that if we have to
purchase the patent seed than we will have
to abidebythe G.A.T.T.agreement, itmeans
that we will have to continue the import of
seeds at higherratesforfive years andwhen
the period of that agreement will over then
we will be bound of purchase the seeds at
their terms even if the rate is Rs. 500 per kg.
The multinational companies will be free to
quite under the exit policy and our agricul-
tural structure will be ruined.

Mr. Chairman, Sir, Krishi Vigan Kendras
shouldbe openedfor the purpose of increas-
ing agricultural production. In Bihar a num-
ber of Krishi Vigyan Kendras were sanc-
tioned during the Janta regime. But the
setting up of these a Centers have been
postponed with the new Government com-
ing in to power. Seil testing should be done
for the advancement of the agriculture. But
poor people can't go tothe Centre to get the
soiltested. Mobile vans should be arranged
forthe purpose. L hail from Biharwhichis one
ofthe biggest states of India, are wise. There
was a time when Bihar was recognised as
the largest producer of foodgrains. It's popu-
lation is one tenth of the total population of
ourcountry. The people are labarious there.
They come to Haryana and Punjab to do
work. Bihar produce 40 per cent of total
production of minerals in the country but the
condition of Bihar isthe worst. As regards per
capita income, our position was seventh at
the time of independence. Now it has gone
downtothelowest. The Central Government
is responsible for it and not the Government
of Bihar. You may find its cause in first to
Seventh Five Year Plans. Bihar's population
is 10 percent of the country but in the matter
of allocation of funds it has been only 2- 1/2
per cent to 32 per cent or at the most 4-1/2
per cent. As per 1961 census, the agricul-
tural laboures were 22 per cent which has
beenincreasedtoabove 41 percentin1991.
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There has been braymentation of holidays.
In such circumstances, unless we enforce
land reforms, the condition of agricultural
laboures can not be improved. Besides, the
Minimum Wages Law should be enforced
strictly.

Mr. Chairman, Sir, | would like to men-
tion one thing more. Eletricity is neadcd to
run any industry or agriculture based 1nu.s-
try. If electricity is not supplied, cultivation
and irrigation can't be done. We are unable
to provide employement without it. But situ-
ation in regard to eletricity in Bihar is the
worst. Through you, lwouldlike to urge upon
the Guvernment to complete the construc-
tion of Kanti power project at the earliest in
order lo overcome the pathetic condition of
North Bihar. in Maharashtra, 15 lakh pump-
ing sets are run with the help of electricity for
the purpose of irrigation, where as in Bihar,
only 2-1/2 lakh pumping sets are run. As
compared to 15 lakh pumping sets run with
the help of diesel in Uttar Pradesh, only 2
lakh pumping sets are run in Bihar, For the
purpose of agriculture, 12 K.W. per hour per
capita electricity is provided in Bihar where
as itis 190 K.W. per hour in Punjab.

When our Government was formed in
1977, we took intiative to set up the Kanti
thermall Power project in North Bihar to
generate electricity. The proposal was to
construct 660 M.W power house, 220 M.W.
power house was constructed during our
time. The construction of remaining 440
M.W.powerhouse was stopped. Thereisno
provision of electricity to North Bihar during
the Eighth Five Year Plan. The situation
regarding ferilisers is the same in Bihar. 57
kilograms fertiliserperhactare is made avail-
able in Bihar where as it is 156 kilograms in
Punjab. The labourers of Bihar go to Punjab
towereinthe fields, where maximumfertiliser
is made available. Same is the case withthe
supply of insecticides. 285 grams insecticide
perhecatare are supplied in Biharwhere as
in the case of Tamil Nadu 10,700 grams
insecticides are supplied. We supplyfertilisers
and minerals. Our land should remain
fertiliser. In Bihar, the per capita cultivable
land is less because the number of agricul-
tural labourers is increasing. There is 0.17
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hectare of per capita land in Bihar where as
in Punjab it is 0.6 hectare land. As a resuli,
the per capita income of a farmer in Punjab
is Rs. 3500 perannumwhere asitisRs. 1016
perannum in Bihar. Similarly we are lagging
behind in the matter of production. In 1970
the per capita foodgrain production in Bihar
was 153 kilograms where as in 1990 it was
125 kilogram.

MR. CHAIRMAN: Please conclude.

SHRIMANJAY LAL: Mr. Chairman, Sir,
horticulture is necessary for small and mar-
ginal farmers. For the purpose of horticul-
ture, the funds have been enhanced this
year Rs. 165 crore have been provided. But
no board has been set up for its develop-
ment. There is Coir Board and spice Board
in South. Bananas and “ Leechies' are pro-
duced in a large quantity in north India a
speciallyin Bihar. The 'Leechies of Muzffarpur
isveryfamous. Ibelongtothatareabutthere
is no food processing industry.

Mr. Chairman, Sir, | would also like to
say that Crop Insurance Scheme should be
implemented. More attention should be paid
towards fisheries. 50 lakh fishermen are
engaged infishery in the coastal areas. The
Government have permitted multi-national
companies to enter into the trade. They are

also engaged in fishery and this will ruin the

families of 50 lakh fishermen. Besides agri-
culture science and food processing | weuld
like 10 say that these should be run properly
by co-operative societies so that farmers
may be prosperous.

Mr. Chairman, sir, regarding pulses and
oil seeds | would like to say that seeds of
improved varieties should be provided in the
ra_in fed areas and water scarcity areas. If
this is done the preduction of pulses and oil
seeds can be increased.

Mr. Chairman, Sir, with these words |
thank you very much and oppose this Bud-
get.

[English]

SHRI SARAT CHANDRA PATTA-
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NAYAK (Bolangir): Mr. Chairman, Sir, lwould
like to congratulate the Honourable Agricul-
ture Minister for new initiatives in agricultural
sector. Agriculture is the main occupation of
80 peer cent people of the country stayingin
rural areas. This is the major source of
employmentforthe rural people. Agriculture
is linked to monsoon in the country. Due to
lack of adequate irrigatici.wi facilities and
unscier:iiic landuse pattein the country has
1.7 million hectare areas of cultivable wa e
land and 23 milion hectare allow lanos.
These untilised lands are becoming eco-
nomically unviable due 1o lack of infrastruc-
ture. The biggest problemis to turnthe lands
into an arable one. Out of 329 million hect-
are, 173.65 million hectare is problem lands
and out of this drought prone area is 26
million hectare. Due to pressure of popula-
tion and livestock the yields from land have
been declining.

In orderto take an integrated approach
to the land use problems, a Central Land
Commission should be constituted. Govern-
ment have constituted an apex body called
national Land Use and Wasteland Develop-
ment Gouncil under the chairmanship of the
Prime Minister. The Board should meet fre-
quently to review the situation and provide
policy directionsto States and Union Territo-
ries.

Coming to management of common
lands, Government should evolve a policy of
people’s participation and benefit distribu-
tion from management of common lands
early. llegalencroachmentoncommon lands
should be discouraged.

The pressure of grazing and livestock
populationis anallied problem of agricultural
lands. The livestock population has increased
by 43 per cent in the past 30 years, resulted
in deterioration of pasture lands and vegeta-
tive cover, exposing the soil to widespread
erosion. In order to check this, there is an
immediate need for a pragmatic and an
effective policy fordevelopment andoptimun
utilisation of country's grazing resources.

Agticultural labourer, small and mar-
ginal farmers are the mos! sulferers in case
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of drought. Faced with lack of employment
ihey used to migrate. In my constituency
Bolangir, 200 villages of 12 blocks are the
most affected. The Government should set
up a small and Marginal Farmer Develop-
ment Agency and devise suitable schemes
to provide employment to those people.

Coming to cooperative sector, though
N.CC.F.and NAFED are operating these
organisations have not reachedto backward
areas, where the services are required by
the people. In Bongomunda, Titlagarh,
Muribahal blocks of my constituency, onion
growers are unable to get remunerative
prices due to lack of storage facilities. Since
the area is a drought prone one, Govern-
ment should ensure the requisite facilities to
the onion growers of this area.

The Government has initiated a crop
insurance Scheme 1o protect the interest of
farmers. But the scheme has not beed ex-
panded 10 drought prone area of Orissa. it
should be extended to Bolangir, Kalahandi,
Phulbani and Koraput districts of Orissa
early.

In order to provide gainful employment
to rural people, agricultural diversification
programme should be initiated. Horticultural
crops have a great potential. Horticultural
crops like vegetable, potato, spices should
be cultivated in semi-arid zones of the
country.The Government should consider
the feasibility of implementing horticultural
crops scheme in Bolangir and Kalahandi
districts of Orissa. By setting Agro Business
Consortium, the Government shouldensure
employment to semi-skilled rural labourers
of this region. Despite launching a National
Seeds Pelicy and Indian seeds have a major
expon market, we are unable to exploit it fully
and the Government should devise ways
and means to promote Indian seeds abroad.

In fishery sector, though the Govemn-
ment has set up Fish Farmers Development
Agency, it has not been able to tap the
potential of backish water aquaculture, mari-
culture. Vigorous steps should be under-
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taken to tap these potentials.

Dry land cultivation is an area which
needs more attention of Government. In
semi-arid zones, this can help to generate
employment and income. The Government
shouldformulate adry land agriculture policy
for the current decade.

Integrated pest control and mana-e-
ment walershed management, seed devcl-
opmentincereals, pulses andoilseeds should
be the area of Research and Development
activities in the current decade.

Thoughthe Government is expending a
lot of money for anti-poverty programme yet
the resultis not satisfactory. The main objec-
tives of the programme is lo create employ-
ment opportunities forrural pecople. Butinmy
Conslituency Belangir, people are migrating
from the rural areas as there is no scope for
gaintul employment. Hence, some special
grants should be provided to the Bolangir
district under this scheme. Jawahr Rozgar
Yogna was launched by our Governmentto
provide livelihcod and create
infrastructurel. Thoughthe State Government
constituted the advisory committee yel the
Parliamentrepresentative has notbeengiven
an active role. Hence, there is no proper
monitoring. The Chirman of the Committee
should be a Member of Parliament.

Though the Central Government has
launched rural water supply scheme yet the
achievement under the scheme is far from
salistactory. In my area there are 25010 300
problemvillages where the weather problem
isveryacute. The Government shouldfinalise
atime bound action plan to provide drinking
water to these villages by 1992-93.

Though the Government has launched
revamped public distribution system to en-
sure supply of essential tems yet it has not
reachedtothe problemvillages of my areas.

The State Government of Orissa is not
sending any proposal for the betterment of
the poor people of my area. As the House
also knows, the western part of Orissa
Bolangir, Kalahandi, Phulbani and Koraput -
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are very neglected. That is why the Central
government should interfere in the State
affairs and without the proposals also, they
should provide the public Distribution sys-
tem to ten to 12 blocks of Bolangir District
and also they should get water facility.

With these words. | support the Bill and
| conclude.

[Translation)

DR. RAMESHCHAND TOMAR(Hapur):
Mr. Chairman, Sir ! rise to participate in the
discussion on Demadns for Grants of four
Departments, i.e., agriculture, Rurai Deve!-
opment, Fedtilisers and Public Distribution
System.

In view of the Budget | cannot support
these Demands for Grants because the
interests of the poor, farmers and Jhuggi
Jhonpri gwetlers, unemployed and women
have been ingnored in the Budget. That is
why | oppose these Demands for Grants.

it s said inal indiais primarily an agricul-
fvral country. Lut o 1olal population of 85
€0, 8U por cent population s of farmers. |
QON'L anean inal & poison who represents a
particuiar casts or refigion is called a farme
ers. | mean that a person who cultivates and
products foodgrains and provides foodtothe
people of the country is afarmer. The farm-
ers are the backbone of the country. Their
profession is agriculture. Fertilier is the key
input for agriculture. The policy which has
been framed by the Government in the
country is wrong. Our country is not self-
sufficient, inthe matter offertilisers. We have
to import fertilisers, from abroad. The Gov-
ernment have curtailed the subsidy on
fertilisers. owing to rise in price of fertilisers,
the cultivation has become costly affair for
farmers. They are not able to grow as much
quantity of crops as they desire. That is why
your policy is anti-farmer.

Mr. Chairman, Sir, ,my second point is
regarding irrigation, There are small and
major irrigation schemes going on it Uttar
Pradesh. 24 major irrigation schemes of

ttar Pradesh are laying pending with the
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CentralGovernmentand some ofthemhave
beenlying pending since 1982. The Govern-
ment is not clearing these.

The medium irrigation scheme under
which the Central Government sets up tube
wells with the World Bank assistance has
also failed Tube wells are not maintained
properly, Sometimes the ci..rator does nat
come, the iu is stolen the transforme:
burnt and the wires are dislo daed. Triui s
why even this plan is also not warking. |,
thereforsuggest thatthe Government should
notinstalitube wells by taking loans fromthe
World Bank. Instead, it should provide money
and encourage him to setup tube wells.
himself. The minorirrigation scheme is afree
boring scheme underwhich the Government
provide pipes. The pipes are of poor quality.
After the pipe are fitted, the money which is
giventofarmes does notreachthem. That is
why the minor irrigation scheme is useless.
Villagers lack proper means of irrigation,
because of which they sustainloss in agricul-
ture. That is why the Government should
make adequate arrangements forirrigation.

| can count the number of anti-farmer
polices of the Government, | would like to
give one exampls. Uttar Pradesh Is the
largest producer of sugarcane. The sugar
mills which exists in U.P. are able to crush
only 33% of sugarcanes. Only one third
sugarcane is crushed in mills and 2/3rds of
sugarcane are crushed by expellers and
crushers. Thefarmersresortto distress sale
of sugarcane to expellers and crushers at 1/
3ofthe pricethatthe mills fix. This makes the
economic condition of farmers miserable. All
the Governments make tall claims about the
farmers and talk about their development,
but there is a wide difference between what
they say and what they do.

45 years have elapsed since "he coun-
try became independent, but till today no
stable policy has been for mulated regarding
agricultural prices. Whatever price has been
fixed has provedto be less beneficial forthe
farmers. The main reasons is that there has
been no special improvement in the eco-
nomic condition of farmers especially of the
smalland marginal ones. Fromvarious stud-
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ies conducted by agricultural scientists, it
appears that thefarmers do notby make any
profiton theirtotal production because inthe
market they do not get reasonable prices for
their produce. The cest of agricultural inputs
viz.irrigation, seeds, manure machines, trans-
pott, loans etc. have undergone a spectacu-
lar increase. That is why in the agricultural
price policy should be formulation the na-
tional interest which will protect the interests
ofthe farmer. Forthis, itis necessarythatthe
should proper co-efficient and co-relation
among the 4 price indices.

viz. (1) price index of agricultural produce
(2) price index if agricultural input

(3) price index of gross domestic product
(G.D.P)

(4) retail price index of agricultural produce

Iif there will be proper co-relation among
the above four price indices, then the price
will not prove disadvantageous for anyone.
Therefore, the agricultural produce should
have a standing price policy on the above
basis and it should be implemented so that
the farmer does not feel disappointed from
the economic point of view even after pro-
ducing more.

| am distressed to say that in the last
three years, despite assurance given by
many governments, the agriculture policy
has not so far been presented in the House.
Therefore, while formulating the future agri-
culture policy, these suggestions should be
kept in mind.

The hen. Minister of Agriculture is
present here, | appeal to him to declare the
agricultural price policy at the earliest.

| would like to say some thing about
village development. The investment on vil-
lage development has been moagre. In the
1992-93 Budget the total funds allocated for
“village development were Rs. 2610 crores.
This was 5.4% of the total Budget any provi-
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sion. Last yearit was 5.8 percent. Duringthe
decade form 1980 to 1990 it was between
6.4 per cent 1o 6.6 per cent. In this way the
reduction of funds for village development is
very painful. 85% of the total funds on village
development are spent on two schemes i.e.
I.R.D.P. and the Jawahar Rozgar Yojana.
The hon. Minister of Rural Development was
talking about the Jawhar R jar Yojana rw
said that in this way earth i t.ied pillars ..«
erectedand houses are buui underthe Inuo »
Awas Yojana | would like to say that tie
objectives for which the Jawahar Rozgar
Yozanawas started have not been attained.
Is it the Jawahar Rozagar Yojana or the
Jawahar ‘Raid-mar “ Yojana?

If you go to the villages you shall get to
hear a lot about this. In villages every other
day clashes take place over the Jawahar
Rozgar Yojana funds. The Government of-
ficers and officials in collusion misutitize the
funds of the Jawahar Rozgar Yojana. Just
now the Members of the Janata Dal were
saying that when the scheme started some
amount of money was kept aside for the
Indira Awas Yojana. Inflation is increasing
day by day. But the money which has been
kept aside for this scheme remains the
same. Because of this that meney has not
been fully utilized. Kindly implement this
scheme taking into account the inflation,
Money should be distributed properly. In
fact, in its implementation, we have come
across many difficulties which can be attrib-
utedto lack dedication onthe part of Govern-
mental machinery. In the implementation of
these schems. lack of adequate funds and
the benefit of fund allocated is not reaching
the lowest rung and these are the main
obstacles. In the Budget there is lack of
resources for the creation of employment
avenues in villages.

The Ministry of Industry had submitted
a proposal for opening 177 development
centres so as to create 24.5 lakh more
employment opportunities and demanded
funds, but the Ministry of Finance has ne-
gated this plan by providing inadequate
funds for this purpose. the Finance Minister
had also a proposal to set up development
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centres in 247 backward districts by the year
1977.

A sum of Rs. 5 crore was supposed 1o
be provided to each Centre so as to provide
allfacilities to these centres. Thatis why this
plan should be implemented fully, otherwise
unemployment will increase in village areas.
The swarm of village youth keep running to
wards cities which will make the cities crowded
unnecessarily. A stage may come when
cities will be ruralised. Full privatisation of
village development programme is not justi-
fiable.

The hon'ble Prime Ministerrecenlly ina
seminarhasgivenindications for privatization
of village development on an experimental
basis. | do not agree with this. After 42 years
of development a new thinking is emerging
which isindicative of the {actthat the system
run by the Government has failed. Will mere
privatization help torealize all possible goals
inthe area of village development which has
not been possible till now? together with
policy, intention, dedication, honesty, re-
solve and proper evaluatior etc. Are the pre
requisites forthe success of any programme.
Some time back the late Shri Rajiv Gandhi
had accepted this truth that if one rupee is
sanctioned for development only 15 paise
reach the lower levels. the rest is lost mid-
way. No matter whether the scheme is con-
trolled by Governmental machinery or a
private party but for the success of a plan
active participation of the concerned people
should be ensured For this purpose, instead
of giving grants from the Centre or State
Governments, arrangement shouldbe made
1o mobiles resources at the level of the
village. the active role should be played by
villagers. The Government should only have
a supervisory role to play.

THEMINISTER STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (Shri G.
Venkata Swamy): Then, you want to give it
to officers again.

DR. RAMESH CHAND TOMAR: You
talk about Jawahar Rozgar Yojana and say
thatunemplohyed youth should be provided
employment under it. Have you ever made
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any assesment of the programme? The
Government officials and other officials in
had to get the jobs executed on contract
basis.

The facility of potable water should be
ensured to each family of every village. All
the villages should be linked with the main
roads through the approach roads. Such
anangement si.o.id be done that nochu. e
any village shu.id have to walk more . ...
onekilometer for nis primary ecucation .
facilities of health Centre, post offices, 11ui-
ket, secondary education, seeds, fertilisers
veterinary hospital etc. shouldbe made avail-
able maximum at a distance of 3 kilometers
only. In view of the aforesaid suggestions
separale allocation should be made for con-
struction of sports stadia in rural areas, for
providing employment to atleast one mem-
ber of the every poor househeld and for
esnuring properseducational facilities at all
the levels for the entire scheduled castes
and scheduled tribes population.

I oppose these demands for grants and
thank you for giving me opportunity to speak.
SHRI ~ KRISHHANA DUTT
SULTANPURI (Shimla); Mr. Chariman, sir,
| rise to support the demands for grants

“putforth bythe hon. Ministerin respect of the

Departments of Agriculture, Cooperative,
Agricultural Research, animal Husbandry,
Dairy, fertiliser, Poultry Form etc and Civil
Supplies and Public distribution.

First of all | would like to submit that
generally the hon. Members sitting uptill late
and the hon. Members belonging to the
backwards classes, Scheduled Castes and
Scheduled Tribes are invited to speak only in
the end. | would like to say that they also
should be allotted adequale time 10 express
their grievances. All the newly elected hon.
Members want to take part in the proceed-
ings of the House.

While supporting the demands forgrants,
though there is shortage of time, | would like
1o submit especially that there are a number
of fruit growers in Himachal Pradesh. In
Himachal pradeshtwo crops are grownviz of
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potato and apple and third is of ginger, Last
yearthere was an agitation and 3 youth were
shot down. What hasthe Government, which
claims to be protector of the poor, done in
Himachal Pradesh? Alithis has happened in
the regime ofthe B.J.P.inthe State. Itisvery
unfortuante that when | raised the demand
for conducting a judicial inquiry , by a High
Count Judge to probe the incident and to
expose the National Front Government sup-
ported by you, it was turned down. and |
would also like to highlight the in;ustice. Now
with the farmers during those 11 months of
their rule. At that time outstanding loan of
poor was not waived off. Chaudhary Devi
Lal, who claims to be champion of armers
interest, is no more an hon. Member.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Outstanding loans of farmers in
Himachal Pradesh, Madhya Pradesh and
Rajasthan have been waived off by the
respective B.J.P. Governments.

SHRI KRISH AN DUTT
SULTANPURI: You have done a good job.
You have waived off the loans of only those
farmers who are the supporters of B.J.P.
show me the list, whether the outstanding
loans of Harijanfarmers hasalsobeenwaived
oft? Definitely not farmers have been de-
ceived. Mr. Jakhar. who is aformer Speaker
and a farmer by profession and now a pow-
erful Minister.

DR. LAXMINARYAN PANDEYA: In
Madhya Pradesh alone outstanding loans of
Rs. 764 crore have been waived off.

SHRIKRISHAN DUTTSULTANPURI:
This needs to be verified. Recently the Insec-
ticides were not being made available to the
farmers for spraying, recently I have written
alettertoyouthat the State Government has
stopped the supply of insecticides to the
farmers.

ltis allegedthat adequate funds are not
made available for the Jawahar Rozgar
Yojana. if the funds are not adequate then is

APRIL 8, 1992

Food; Agriculture; and 844
Civil Supplies & Public
Distribution

it not the responsibility of the State Govern-
ment, which claims to be well wisher cf poor
andiarmers,tosupplementthe funds. What-
everthe gevernmentof Indiacan dois doing,
but even these are being misused. | openly
challenge andleveland allegation that under
the ‘Antycdhya’ Programme, which | have
not fully understood, the list of big owners of
trucks should be scrutinised. the Himac:.al
Pradeshgovernniuntis poorunder mis....i.y
the funds in the name of poorunderJaw....ar
Rozgar Yojana and Rural Developmeri. |
wouldlike torequest youthatyouwillhaveto
take steps for the betterment of people of hill
area. Whenthe cengress (1) was atthe helm
of affiars in the State the support price of
apples was Rs. 2.60 per kg. for farmers. In
the farfling areas which are not connected
withrailand roads, the farmers have ‘o carry
the apples on their backs with great difficulty
1o the nearest road heads. Then they trans-
portittomandis. Butthey arebeing exploited
by the middlemen. The Government of
Himachal Pradesh made 3-4 promises. What
were those promises? | do not know all but
at the time of swearing in of the State
Government, promised thatthey willincrease
the support price 10 Rs. 5 per kg frcm Rs.
2.60 per kg. I am not telling lie at all. They
announced the suppon price of Rs. Sperkg,
to supply salt at 25 paisa and to make wage
rates equal 1o those of Punjab. At present
wage rates prevailing in Punjab is Rs. 35 per
day. They also promised to do away with the
tribunal set up for the Government employ-
ees. Similarly many prcmises were made.
Only these sort of people have ruined the
entire country. There are many parnties inthe
country. One is National Fornt. What Na-
tional front? Have done any good for the
country. Now Shri .P.V. Narasimha Rao is
our leader. Earlier Shrimati Indira Gandhi
and Shri Rajiv Gandhi steered the country.
they worked hard to trasnsform the country.
That's why the nation marched forward. You
alleged that the nation has been mortgaged
to the IMF. But who will do such a nefarious
thing of mortgaging the cauntry. | would like
to submit that we must speak after careful
thinking. When you raise the issue of the
policy for farmers, what is your idea of a
farmer? Farmers are being offered remu-
nerative prices at present. But, it is the
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middlemenwho are exploiting them. Azadpur
mandi receives fruits viz apples, bananas,
litchis etc. fromall parts of the country. Have
youevertriedtogatherfirsthandinformation
aboutthe ongoing exploitation of thefarmers
over there. It is alleged that impropriety has
been observed in the Jawahar Rozgar
Yojana.

Will ShriJakhar andthe members ofthe
Cabinet do this work? Is it not our duty to
accomplish the task? It has been said that
prices of items distributed through PDS is
also high. The Government had assured to
roll back the prices within 100 days and we
promised the electorate to serve them for
five years. You ruined the country just in
eleven month. Atthattime the prime Minister
was fromthe other party and now he is your
leader. The entire time of the House is
wasted in futile discussions over Bofors is-
sue and the maters related to the farmers,
Harijans and Adivasis are not taken up. We
have listened to everything you have said
and we have been fed up of allthat. You say
that you are a patriot. | would like to know
about your patriotism? Do you consider your
act of favouring the construction of Mandir
and demolishing the mosque as patriotism?
Another act of your patriotism is to launch
Rath Yatra to Kashmir to unfurl the National
flag, as if the national flag is not being
uniurled in Kashmir. Do you consider it right
way to administer the country? Do you want
to#elp the farmers in this manner ? Keeping
this in view | would like to submit that it is not
proper to pass remarks on the Ministers to
defame them. Such activities bringbad name
to the country. | would request even the
leaders who guide you that hence forth
competition isbetweenus. These Janata Dal
Members who make so much noise, have
divided, therefore the competition is be-
tweenus. lwould like to submit that whatever
is said in the House should be in the interest
cofthe nation. Yousaythatthe matters of the
farmers should be discussed, My submis-
sionis that there are smallvillages in the hilly
areas of Himachal Pradesh and the govern-
ment should formulate schemes for the de-
velopment of those villages. | would like to
ask whether the State Government, since it
came to power, have sentany scheme tothe
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Central government. They are not formulat-
inganyscheme. Theyhave notimeforit. The
Government is to be blamed for the hard-
ships people face there. | would also like to
submit that recently shri Jakhar had gone
there, 1 was also with him. There is an
Agriculture University and the student of that
University refused to receive their degrees
and would away.

19.00 hrs

in protest. It was only when the hon.
Minister said that they were like his children
and requested them to come back that they
receivec degrees. They have state notbeen
provided employment tilltoday. The agricul-
tural scientists have put the entire responsi-
bility on the Central government. Now they
want everything to be done by the Central
Government State Government may squan-
der its coflers and Rest on lay the blame at
the docrs ofthe Central Governmentand the
congers.

The Congress pary has always taken
the country aheads and enabled the farmers
1o become self-reliant, but | feel aggreived
when it is alleged that the fertilizer being
imported fromoutside will destroy the fertility
of our land. Just now, an hon. Member
submitted that the quaintity of fertilizer being
imported is inadequate, and that subsidy
should be given on fertilizer, but when
UmaBharti ji said that the fertilizer being
supplied by IMF spoil our land and reduce
the production, he too must have been
present here . ShriJakhar had informed that
90 Kg. of fertiliser is consumed in China
where as own consumption is much less .
Now you are demanding subsidy on fertiliz-
ers, it means that you intend to destroy
agriculture completely. In your opinion only
cow dung should be used as fertilizer no
matter whether anyone takes care of the cow
and whether it survives or dies. You believe
in these things but at the same time it must
be borme in mind that if cattle are to be
reared, they have to be fed properly, This
partyis aparty of ‘Lalas’ (traders) and 'Lalas’
{traders) do not know what to do and what
not to do. | am saying this because these
‘lalas’ claim to be protectors of the nation. |
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would like to submit that more funds should
be allocated for developing the transport
facilitiesinthe hilly areas of Himachal Pradesh
and other States where vegetables, apples
potatoes elc. Are in abundance but trains
androad facilities are notadequate. Sofaras
the support price is concerned, Congress
fixed Rs. 2.,60 p. for apple crop and that
should be increased to Rs. 5/-. | would like to
urge Shri Jakhar that when support price is
given for coconut, lichi etc., and every crop
the farmers grown in other parts of the
country then the same policy should be
applicable to the fruits grown in hilly areas -
whether it is pear, peach or apricot.

| am also grateful to the scientists who
have shown the path, of green revolution in
the country. Punjab is far ahead in the
production of crops thoughthere isterrorism
in the State and the persons who have won
the election’s in Punjab are really very brave
and the key to their success is that they
associated themselves with the farmers.
That is why congress party has won the
majority there and at other placestoo. During
the next Assemblyelection orafter2-3 years,
when elections would be held you will to be
more cautions. You have concentrated you
energies on levelling allegation against us
and on involvement wit IMF, without bother-
ing to give creative suggestion for the devel-
opment and progress of the country. You are
obsessedwith IMF and continue toclaimthat
we are compromising the sovereignty of the
country.

| am thankful to you for giving me an
opportunity to speak. Whenever you are in
the Chair | get an opporiunity otherwise my
name would have been struck off. Iwould ike
to urge the hon Minister to kindly get the
things monitored there in future because
contre has no control over State Govern-
ment. The State Governmentfails to achieve
anything but even then the opposition tires
scath us and wastes the whole day. Thusthe
Government have to look into all these mat-
ters because people have handed ove the
responsibility of the country to them. Our
party under the leaderspip of Shri
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Narasimharao will move ahead and we want
to show certain concrete results within a
period of three years and improve the condi-
tion of the country and provide better facili-
ties to the farmers. We hope that ShriJakhar,
Shri Kamaluddin and all others would make
efforts to take the country ahead.

With these words, | conclude.

*SHRI B.H. VIWJAYA KUMAR RAJU
(Naraspur): Mr. Chariman, Sir, | wish to
speak in Telugu, and hence | am requesting
the Hon'ble Minister through you to have
earphone on.

Sir, asis wellknown, India is apredomi-
nantly agricultural country where more than
80% of the population depenc on agriculture
alone. subsidy on fertilizers has been with-
drawntoalarge extent. Duetothe prevailing
economic cirs in the country. Already, farm-
ers are very poor in the country. With the
withdrawal of subsidy, they will have to face
many more hardships. | want to make a few
suggestions. If may suggestions are imple-
mented, | am sure the farming comrnunity
will be relieved of the hurden to a large
extent.

Quality seed are essential fcr good
crops. If we want that the production of the
food-grains in the country should go up, then
we have to ensure that quality seeds are
supplied to the farmers in time. Now what-
ever amount we are allocating for the devel-
opment of quality seeds, is being spent on
the salaries of Scientists and Professors in
our research institutes. the present alloca-
tion is too insufficient to meet our massive
requirements, Hence, our Agriculture Minis-
ter, Hon'ble Balram jakhar should see 1o it
that sufficient funds allocated for the devel-
opment, production on mass scale and dis-
tribution of quality seeds. Quality seeds
mustbe available tofarmersinallparts of our
Country well in time. Otherwise not only the
farmers, but the country itself would suffer a
heavy loss. Now, what is happening is that
seeds developed at certain institutions are
being avertised. Farmers are told through
advertisements eic that seeds developed at
so and so institute are of a high quality. But

*Translation of the speech Originally delivered in Telugu.



849 Demands for Grants.
Gen# 1992-93 Ministry of
ural Development;

those seeds are not sole to the farmers. In
the name and brand of those seeds the
inferior quality seeds are being sold. Middle-
men, asusual, are exploiting the poorgullible
farmes. You know the fate of the crops when
inferior quality seeds are used. The produc-
tion of food grans in the country suffers.
Hence, | appeal to the Hon'ble Ministers to
take extra ordinary precantions to ensure
the supply of quality seedstothefarmers. He
should not spare any effort in this regard.

Similar is the case of fertilizers. "ot of
adulteration iy going on inthe fertilizers. This
is a fact which is known to everybody. No
Hon'ble Member can deny this fact. | think,
even the Hon'ble Minister also knows about
this fact. |my district, Sir, the district collector
caught many persons red handed for adul-
terating fertilisers and selling them. But no
one was punished. No action was taken
againstthem. Ifthe adulteration of fertifilisers
is allowed to go on unabtedly, what would be
the fate of farmers in the Country. We have
removed the subsidy on fertilisers. As a
result, the farmes are now forced to pay
more for purchasing the fertilisers. If the
fertilisers purchased at exorbitant rates by
the farmers turn out to be adulterated ones,
one can imagine the plight of poor farmers.
Then what happens to farmers? What hap-
pens to our production? Hance the Govern-
ment has to take stern action against the
culprits who adulterate fertilisers. It may be
true, that the supply of fertilisers is a State
Subject. Eventhenthe Central Government
has the responsibility to mentor the supply of
unadulterated, good ferilisers to the farmers
throughout the country. The Union govern-
ment should issue guideliness to the States,
if necessary, to correct the situation. The
Central Government must be alerf in ensur-
ing the supply of unadulterated fertilsers to
the farmers.

Then, Sir, the supply of water is also
equality essential for good crops and the
enhanced production of food grains in the
country. We are building big dams and
projects for the purpose. The time has now
come to think afresh aboutthe utility of major
projects in the Country. We spend consider-
ablé time in clearing the projects. Then

CHAITRA 19, 1914 (SAKA)

Food: Agriculture; and 850
Civil sugneg & Public
Distribution

execution of those projects also take consid-
erable time. Due tc longer periods of con-
struction, the cost of the project goes up
manifold. Instanditis better, lfeel, If we take
up the construct a of smaller projects scat-
tered alloverthe country. Thatweculdensure
the assured water suppiy facility tothe farm-
ers. Needless to say, it con-trbutes in
increasing the production of foodgrains
manyteld.

Sir, I wish to say a few words about e
functioning of F.C.I. farmers are being
cheated by F.C.I. Food Corporation has to
purchase grains fromthe farmers. Farmers
have no their go but to sell their produce to
the F.C.I. If the grain is dmaged by the
cyclone or heavy rains, the Food Corpora-
tion refuses to punches such grain from the
farmes. Then, the midlemen slowly step in
and bargain with the farmers. Finally, F.C.1.
compels the farmes to pay bribes to the
diddlemen before it purchases the affected
foodgrains. | will prove this if at all it is
required. The presence of middlemen is
must if the F.C.1. has to purchase the pro-
duce from the farmers. The farmers are
losing haviliy on this account. The Govern-
mentshouldtake notice of this fact. Similarly,
the supply of bags also depends on bribery.
If youbribe them, you willgetthe bags. If you
do not pay them, you will not get the bags. |
should not be misunderstood. | am not
critising the government just for the sake of
criticism. | am revealing certain truths here,
to bring them to the notice of the govern-
ment, so that they can take steps to correct
the situation. There is one more thing that |
would like to mention in this connection.
Some traders in villages get fertilisers from
the company, through dealers and supply
the same to farmers on credit at exorbitant
rates. In return, they, the traders get grains
fromthe farmers at athrow away price. They
heard the grain and dispose off the hoarded
grain when the prices rule high. Thus, trad-
ers are sucking the blood of poor farmers.
Farmers are suffering heavy losses on ac-
count of these unscrupulous traders. The
Government must have to do something in
this regard. It can bring a legislation to
prevent the traders from pressing such kind
of illegal activities. Trade, it may be a State



851 Demands for Grants
(Gen.), 1992-93 Ministry of
Rural Development,

[Sh. B.H. Vijaya Kumar Raju]

Subject. Butthe Central Governmentcannot
remain a silent spectators. It has 1o protect
the interests of farmers. We are treating the
farmers 1oo lightly. There is a wrong notion
prevailing in the Country about farmers.
Since farmers are exempted from the in-
come tax. people thank that they are very
rich and ¢urn lakhs and crores of Rupees.
But the perception is quite wrong. No one
knows the difiiculties of farmes. They pay
exorbitant prices for them. they toil day and
nightthroughout the year. Theyface droughts
and floods In spite of all this, there is no
guaraniee that they if we take up the con-
structing of srnaller projects scattered all
over the country. That would ensure the
assured water supply facility to the farmers.
Needless to say, it contributes in increasing
the producticn of foodgrains manyfoid.

Sir, | wish say a few words about the
functioning of F.C.I Farmers are being
cheated by F.C.1. Food Corporation has to
purchase grains fromthe farmers. Farmers
have no other go but to sell their produce to
the F.C.I. if the grain s damaged by the
cyclone or heavy rains, the Food Caorpora-
tion refuses to puchase grain fromthe farm-
ers. Then, the middlemen sluwly step in and
bargain with the farmers. Finally, F.C.1.com-
pels the farmes to pay bribes to the middle-
men before it puchases the affected
foodgrains. | will prove this if at all it is
required. The presence of middlemen is a
mustifthe F.C.I. hasto puchasethe produce
from the farmers. The farmers are losing
heavily on this account. The Government
should take notice of this fact. Similarly, the
supply of bags also depends on bribery. I
you bribe them, you will get the bags. f you
do not pay them, you will not get the bags.
I should not be misunderstood. | am not
criticising the government justforthe sake of
criticism. | am revealing certain truths here,
to bring them to the notice of the govern-
ment. So thatthey can take steps 1o correct
the situation. There is one more thing that |
would like to mention in this connection.
Some ftraders in villagegges fertilisers from
the company, through dealers and supply
the same to farmers on credit at exorbitant
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rates. In return they, the traders get grains
fromthefarmers at athrow away price. They
hoard the grain and dispose off the hoarded
grain when the prices rule high. Thus, trad-
ers are sucking the blood of poor farmers.
Farmers are suffering heavy losses on ac-
count of these unscrupuleus traders. The
Government must have to do something in
this regard. i can bring & legislativ 1o
preventbetrade: . irompressning such ~...d
if ilegal activite. Fraders, it may be a ~...ie
subject. Butthe Central Government cariiiot
remain asilentspeciator. lthastoprotectihe
interests of farmers. We are freating the
farmers too lightly. There is a wrong notion
prevailing in the Country about 1armers.
Since farmers are exempted irom the in-
come tax, people think that the are very rich
andearnlakhs andcroresof Rupees. Butthe
perceplion is quite wrong. No one knows the
difficullies of farmes. They go to other place
forpurchasing the fartilisers. They pay exor-
bitant prices for them. they toii day and night
throughout the year. They tace droughts
and ficods. In spite of all this, there is no
guarantee that they will reap good crops.
Finally they are at the megcy of traders who
pay a very low price for the preduce. On the
other hand, traders for doing nothing get all
the benefits. Hence the Central Govern-
ment, keeping the difficulties of the farmers
in view, should be alent all the time, and if
necessary issue guidelines to the State
Governments whenever necessary to pro-
tect the interests of the farming community.
Some revolutionary changes have 1o be
introduced in the agricultural sphere to en-
hance the production. Even to this day our
agriculture remains atthe mercy of rain God.
lithere are norains, there will be drought and
there will be no crop. If the rains are heavy,
the standing crops get washed away. The
stoped foodgrains get damaged. And, since
the Country is of continental propor#ions, in
one areas there will be drought and in other
area, it will be floods. We failed to evolve a
scientific method of cultivation during all
these years. Paucity of funds come in the
way of evolution of scientific method of cul-
tivation. We!l, we have done away with sub-
sidies. It makes the Government more re-
sponsible in the matier of protecting the
interests of the farming community.
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Sir, since the time available at my dis-
posalis very shont, Iwould like total with rural
development very briefly. Around 1920, the
indian National Congress adopteda Resolu-
tion according top priority to Rural develop-
ment. As we were nolindependent then, we
could not achieve much in the progress of
rural areas. But unfortunately, even after
independence, we did very little 1o improve
ourrural areas. There is some development
here and there but it is very negligible. Just
ncw, one Hon. Members from Bihar has
narrated how the DRDA loans are being
misused, That is the position everywhere in
the Country. Olten we are invited 1o such
functions where loans are distributed as we
happen to be the public representatives.
Milking animals, sewing machines eic. are
usually distributed on such occasions. Let
me lell you, the amount is swelied by bank
officials, local officials and the middlemen.
Nothin is reaching the poor. The Govern-
ment has withdrawn subsidy on fertilsers.
Even those small befits through various
schemes are not reaching the poor in the
rural areas. Schemes are there but the
intending beneficeris are not deriving any
benfit. Here, in this august House, we dis-
cuss about the budget, the allocation forthe
ruraidevelopment etc. Butwe donotdiscuss
about how far the allocated budget for the
rurai development has been utilised prop-
erly. Let me tell you, Sir, even the meager
allocated amount has not been spent prop-
erly. We have to alert the administrative
machineryto monitor whether allocated funds
are used properly or not. we have to tone up
the a administration wherever we go we find
the same milking animals, the same sewing
machines, the same oil engines eic. Meet-
ings and functions are ditferent but the dis-
tributed things remain the same. The same
animals or things are distributed and re-
redistributed. We will find false bills, false
vouchers everywhere. Limitless corruption
pervades in all the places. If such a situation
is allowed to continue, | fail to understand
how our rural areas develop. Now is the time
for self-introspection. attest for our satisfac-
tion, we have to ensure that all the welfare
schemes are implemented honestly and sin-
cerely. Sir, we disassociated with our main
party, so as to support the Government
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which s weddedto the upliftment of the poor.
If the Government fails 1o uplift the poor by
implementing allthe measures meticulously,
then it will not only be embarrassing for us,
but equally embarrassing for the Govemn-
ment too. | hope, the Government would
show utmost concernfor the uliftment of the
poor in the rural areas. The Hon. Minister
said the Government would construct 10
lakh house iur the pocr. But where is the
land? well, you :nay managedto acquir.. ile
land, that land or plots will be full of water
during the raiftly seascns. There will be no
proper approach reads. The construction,
would as usual, remain fully. They may
collapse any moment endangering the Ife of
the inmates. Hance, it is noi sufficient to say
thatwe are goingtoconstruct 10 lakh houses.
the Government should see to it, that the
houses are constructed properly at proper
placed and the occupants would rally be
happy to live in those houses. This is my
request, not a criticism against the Gavern-
ment.

We have taken up atforestation, social
forestry, constructions of rocds and build-
ings etc under Jawahar Rojgar Yojna. Now,
the Surpunches andthe heads of the villages
are being threatened with imprisonment i
the amount is misused. With the result, no
one is ccming forward to take up any work,
funds allocated under the scheme are lying
utilised. Incertaincases hugeamcunts meant
for the scheme are also being withdrawn
from the banks. the Government must take
appropriate measures to see that the Yojna
is implemented effectively.

Sir, lwant to say a few words about the
supply of protected water. Iwould agree with
the Government that the amount allocated
for the supply of protected water has been
utilised properly to some extent. In coastal
areas thereis aneedto install more desaline
plants. The water now available there is
saline and not fit for drinking. There is no
other alliterative available inthese areasto
supplydrinkingwater. Already some destine
plants have been installed there. There is a
need to set up more such plants so as to
cover the entire coastal belt.
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Finally, Sir, without taking much of your
time, | would briefly mention about Public
Distribution and Civil Supplies. Itis animpor-
tant subject. It is important, because the
entire economy is dependent on this system.
There is already a criticism against the bud-
get presented this year. It has been said that
the budget presented this year. It has been
said that the budget has ignored the down-
trodden, middle and small farmers. In order
to allay the fears of the people who are at the
lowerrung ofthe sociely foodgrains, clothes,
edible oil and pulses should be supplied to
these people at a chapter price through
Public distribution System. No-where in the
Country the public distribution is functioning
well. Poorer sections are subjected to lot of
exploitation. But, in Andhra Pradesh, Public
Distribution System was effective to certain
extent. forthis, Iwould laud the efforts of the
former Chief Minister Shri N.T. Rama Rao.
He deserves all the credit. Benefits of the
pubiic cistribution system reached the poor
during his tenure, Similarly P.D.S. is equally
effective in Communist rules States like
West Bengal and Kerala. The Hon. Minister
for Civil Supplies and Public Distribution
should take all the necessary steps so as to
make the syslem eflective throughout the
country. One gets a doubt whether public
Distribution Systems is functioning at all in
certain parts of the country. Hence | repeat-
ediy urge the Hon. Minister to tone up the
Public Distribution System as it is intimately
connected with the people especially the
poorinthe country. The factthat the poorare
benelices of this systems should not be
forgotten.

Sir, | will just take a minute to speak
about the land reforms. perhaps Andhra
Pradesh is the only State where the land
reforms wee effectively implemented. They
were introduced in the State when ShriP.V.
Narashimha Rao was the Chief Minister of
State. | was a Member of the Legislative
Assembly then. But one should not jump
suddenly to the conclusion that all the avail-
able surplus land has beendistributed among
the landless poor. Justice is yet to be done.
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Many faulty declarations were filed. Cases
were filed in the Courts. Lords have almost
used and misused every mean available to
themtosavetheirsurplusland. The bestway
toimplement the land reform effectively is to
include the subject in the Nineth Schedule of
the constitution. Thus, we cantake away the
matter from the jurisdiction of the Courts.
The Government needs & political will to
impler nt land reform effectively. Dai. o
awaits. eNaticiuifthelandreformsarc ..
implemented efiectively in the near fuluie.
Hence | appeal 1o this government to show
necessary courage and political will in imple-
menting the land reforms and thus saving
the nation from peril.

Sir,thanking youforthe opportunity you
have given to me to spgak. | conclude my
speech.

[ Translation)

*SHRIPALAS BARMAN (Balurghat)Mr.
Chairman, Sir, I rise to oppose the demands
for grants pertaining to Ministry of Agricul-
ture. Ours is an agricultural country. 80% of
the entire population depends on agricul-
ture. Moreover 50% of the population live
below poverty ,line because our agrarian
systemdepends on nature. We need proper
irrigation facility, high quality of seeds for
agriculture. Butitis amatter of regretthatthe
farmers are suffering even today for want of .
these important requisite. Except in Kerala
and West Bengal land reform has not been
implemented in any State. So land is still in
the possession of the big farmers and
Zamindars. Land has not been distributed
amongthe poorfarmers, thetillers of the soil.
Here lies the failure of the Government with
regard to proper implementation of land
reform Act. As a result, the big farmers, the
Zamindars are enjoying allthe benefits while
the poor farmers are at the receiving end.
Theirrigationfacilities are farfromadequate.
We have till today a large portion of fallgw
land in our country which can be convened
into fertile land by means of definite action
plan. The Government have failed to initiate
any developmental measure in the villages.
So the rural areas has emend in darkness

*Translation of the speech originally deliverd in Bangali
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even after 45 years of Independznce. There
is no communication, the roads or transport
have not been developed or are in bad
shape. some of the villages have no read
at all. There is no drinking water. Those of
us, the lucky educated few whe stay in the
cities have not idea about the plight of the
rural population. We, the educated class
who can affaor have shiftedto big cities thus
cutiing ofi connection with the viilage. The
rural people cannot fulfileven their minimum
want, the bare necessity if life.

Weknowlandis notincreasinginprepa-
ration to population. So there is scarcity of
land. In this situation, we have to grow crop
notonce buttwice orthrice ayear. Otherwise
the misery of iarmers will aggrevate. More-
over now the farmer must take up othertype
of profession also. He should not depend on
agriculture only. Butbecause of lack of roads
and communication, the rural people cannot
change their work also. There poverty-
stricken people must be engaged in some
other work so that they are able to get the
minimum necessities of life.

There has been widespread publicity of
seeds of good quality. But the people in the
villages are stillusing the oldtyped seeds. So
naturally, they cannot produce high quality
crop because of low quality seeds and fertil-
izers. Moreover, the price of fertiliser has
been hiked gradually and the smail farmers
are feeling the pinch.

I do not fee! the Government has any
consideration forthe smallfarmers, the share-
croppers. Of course, there are many schemes
or projects like I.LR.D.P., N.R.E.P. or
B.L,E .G.P. Buttheallocationin those projects
is far from adequate. If we have a round of
the villages, we would find that most of the
villages have not at all been benefited by
these projects. But the media, the newspa-
pers are coming out with all kinds of publici-
lies how the lot of the farmers has been
ameliorated by these projects or schemes.
But in reality it has not been so. The poor
farmers, the tillers of the soil who provide
food tc all of us have been regulated by the
Government. Enough attention has notbeen
Paid to their plight by the Government. No
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well-conceived plan has been evolved for
their amelioration. Inthe budget provision for
them has remained to the minimum level.

When we talk of irrigation we find that
foundations have been laidin so many states
for irrigation but the scheme has not started
or has remained half-complete. We have
Tista project in North Bengal. The Ceniral
GovernmenthadpaidRs.5CioreandRs. 25
creres loan till new and West Bengal Gov-
ernment have spendRs. 352 Crore. Afterthe
completion of this project, North Bengal
would have a green. reevaluation. 9 lakh
hectares land can have irrigation and in the
Master Plan 13 lakh hectare land would get
irrigation facility. Had this important project
been completed in time the farmers of North
Bangal would have been benefitted. But we
do not know when the work of Tista Project
would be overe . Every project should have
a time-bound programme. After starting an
on-going more Project, you cannot leave
that halfway. Whattype of programme is this
? Even the village panchayat are better in
this respect. If they start any scheme they
complete that very scheme within a definite
period of time. But our Government of India
start the scheme but never complete it. So
how do you expect the people to have con-
fidence in your performance. they feel to be
discriminated andthatis why communalism,
separatismare raisingtheirugly heads every
where. Why itis so? Peopie were notbornto
fact starvation. The poverty, the deprivation
have been responsible to make people shun
their inborm qualities of compassion or pa-
tience. they are losing sympathy, patience
and resorling to violence. so my request is
the Government must think seriously in this
regard and {ry to complete the half-finished
projects as soon as possible.

In this aconnection, |would like to draw
you attention to another fact. We know 80%
population stay in the villages. That means
80crores people reside in rural area depend-
ing on agriculture as the only means for
survival. | feel that if we_could amelioraate
the lot of this vast section of society b
providing good seeds ferlilisers, irrigatios:
facilities, we would be able to increase the'
purchasing power. I they have the purchas-
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ing power, they can buy the incustrial pro-

" duce. Then the sick industries respcnsible
for stagnant economy can be made viable.
there would be no more the threat of closure
or lock out. But the Government fail to
Channelise plan in this direction. Their only
targetis fcr large investment in the industry
without any fruittul outcome. They are not
taking any initiative toincrease the purchas-
ing power of the rural population. Then how
the industries would run? Sowefindiock out,
closure in industrial field. The Government
must startthinking in this regard. Qursis an
agricultural country and if we could just
improve the miserable condition of the peor
farmers, if we could increass their purchas-
ing power, then the economic crisis of the
country can be solved. Our sick and closed
industries then can be made viable. We do
noi have 1o depend on developed countries
with a begging bowl. Our country is ncher
than many countries both in natural on min-
eral wealth. We need proper planning for
mobilisation of resources.

Scmy appeal tothe Government is that
they must evolve well-conceived plan, must
take into account the miserable condition of
the vast majority of the population. kt is a
matter of regret that the piight of the farmers
has not been looked into even after 45 years
if In dependence. The uptodate device has
not been adopted in the field of agricu-lture
resulting inthe alarming condition ofthe poar
farmers. Taxing into acceunt all these tac-
lors, lhave nootheroption butto opposethe
demands for grants. Thank you.

[ Transiation)

SHRI NARAIN SINGH CHAUDHRI
(Hicsar): Mr. Chairman, Sir, | rise to supporn
e Demands for Grants of the Minisiries of
Agriculture, Rural development, Food and
public Dissolution.

Mr. Chairman, Sir, first of ali would like
to; thank the hon. Prime Ministerfor handing
over the responsibility of this agricultural
country where more than 70 per cent of the
total population are engaged in agriculture,
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to Krishi Pandit Shri Balram Jakhar who
knows the problems of the agriculturists.
There are certain good indications in the
present Budget which ensure that adequate
attention would be paid to agriculture, The
farmers profession is such that even after
toiting in the fields and spending on trops.
they are notsurethatcrops would reachtheir
houses sate, because there 1z always a
threal ot natural caiamities like hailsiuims
and other disecses to his profession. thcie-
fore,the Governmientimplementedthe Crop
Insurance Scheme and a provision of Rs. 40
crore has been made forthis. The amouni of
Central Crop Insurance under the General
Insurance was increased from Rs. 3, 60.0C
009 to Rs. 29, 55,60,00C Butthis amountis
very meagre. A broad policy shouid be for-
mulatedinthis regard. The village shouic be
treated as the basic unit Under this & Crep
Insurance Scheme. Scmetimes it is seen
that during haiistorms, half ¢! the crop is
destroyed anc hali is saved in & village.
Some scheme shculd be eveived in this
regarc and the viliage shouid be treated as
the basic unit. The allocation tor honicuture
has been increased to Rs. 19 crore and 30
lakhs from Rs. 1 crare aiiocated in the last
Budget. It shows that the Gevernment is
paying proper aitention tc this and there wiil
be development in this lield.

Similarly. the steps taken 1o increase
the allocation for centrally sponsored
schemes from Rs. 72 crore and 88 lakhs to
Rs.112crore and 40 lakhs and the allocation
tor Specia! Cultivation Scheme for the Sched-
uled Castes and Scheduled Tribes from Rs,
8.5 crores to Rs. 14 crore and 80 lakhs are
highly cornmendable. Mr.Chairman, sir, there
was a great expection till now that like the
industrialpolicy onagricultural atthe earliest.
It is very necessary to bring an agricultural
policy likethat, because agriculture, whichis
the biggesl protession in our country, is not
able to coniribute 1o our national income as
much as it should, A comprehensive policy
should be formulated in this regard.

Mr. Chairman, Sirthere is a big preblem
for the farmers, children, particuiarly the
educated ones who are unable to get em-
ployment. The present situation in Punjab
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might have arisen due to political reasons,
but economic reasons is the main reason
behind it. the farmers’ educated children can
eithergoinformilitary service, police service
orwork in some office. employment is a big
problem for them. The child of a small shop-
keeper or a businessman does nol hesitate
inbocking after his shop or his business. But
due to our present education system farm-
ers’ children look upon cultivation as an
unremunrative profession and therefore do
not wanttotake up cultivaticn. The graduate
and post-graduate children of the farmers
who try to educate their children as much as

‘possible, have no interest in cultivation.

Therefore, it is necessary that a net work of
agro-based industries should be spread in
the villages. Processing and dehydration
plants should be set up in villages where
potatoes and onions are produced. The
educated youth of farmers should be ab-
sorbed there on priorily basis. Similarly,
sugar milis, spinning mills and textile milis
should be set up place where sugar-cane
and cotton are grown. industries should be
set up in the villages on the basis of crops
produced there. we should pay attention to
encouraging agro-based industries and the
farmers’ children who are educated should
be absorbed in them on priority basis. Only
them, we can achieve some success.

Sofaras self-employmentis concerned,
schemes like the Jawahar Rozgar Yojana
are quite beneficial for the rural unemployed
people. But, lwouldliketosuggest that alithe
educated youth of this country be encour-
aged to set up small scale industries. Be-
sides this the Government should also pro-
vide protection to the gocds manufactured
by these industries. Small items like soap,
salt etc. which are also being manufactured

by the bigindustrial houses today, should be

reserved only for the small scale industries.
The Government should fix minimum price
of every item by working out their cost of
production, If there is less consumption of
theirgoods in the market and price of goods
ge down, the Government should fix a sup-
poit price or make some such provision, As
it is not possible to absorb all the educated
youth in the jobs, the Government should
pay serious altentionto it . Otherwise, these
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youth will be misled and used for political
aclivities. During the last four years, lives of
hundreds of educated youth had been ru-
ined in Haryana. They were given country
made guns and pisiols. They have indulged
in vehicies snatching or some other criminal
activities. | am afraid the situation prevailing
in Punjab today couid also arise in Haryana
and Delhi. Therefore, it is necessary to pay
attention to provide employment to edu-
cated youth.

I am all praise for the farmers of our
country for increasing the foodgrains pro-
duction. Even-though, our population has
increased by three times since indepen-
dence, the farmers have produced enough
foedgrains to feedthe 85 crore population of
cur country. The should be commended for
this. Fromtime to time, our Government has
formulated various plicies, under which, ag-
ricultural universities have been set up, sci-
entific researches have been conducted. A
‘Lab to land” programme was also intro-
duced by the Government. | would like 1o
congratulate our agricultural scientists for
their important contribution to this sector.
But | would like to submit that in the agricul-
tural departrnents in our States, 1.A.S. cffic-
ers are being appointed as directors. This is
not proper. Iwould like to request the Centre
to direct the State Governments to appoint
agricultural experts as the directors of these
departments.

Mr. Chairman, Sir, agricultural gradu-
ates are also neglected. Since equaltime is
requiredto get an agriculture-ral degree and
a degree in medicine and engineering dis-
criminations should not be made with the
agricultural graduates. There is no provision
of internship for them and their pay-scales
and grades are also very low. therefore, |
would like to request that agricultural gradu-
ates shouid also be given such inzentives.
The target of agricultural production in the
current year is 17 crore tonnes and there is
possibility of increasing it more. Royalty is
paid to the States which are rich in minerals.
This is a natural wealth. But there should be
some arrangement forfarmers also, who toil
hard to preduce foodgrains and feed the ~
timing millions ofthe country. The farmerhas
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the first right to get royalty. When the F.C.1,,
some other Government Agency or any
State buy foodgrains from any other State,
the farmers of that State should be given
royalty to 50 paise per kilogram of the total
foodgrains purchased.

Besides this, one of ourfriends said a lot
about sugarcane. But there is lack of sugar-
cane testing and training units. The newly
established agricultural unitsin Haryana face
an acute shortage of technical personnel.
Therefore, keeping in mind, the large scale
production of sugarcane in the State, | re-
questthe Government to setup asugarcane
testing and training unit. Even now, of the
sugarcane remains to be harvested. There-
fore, the situation calls forthe establishment
of more sugar mills.

Mr. Chairman, Sir, similary, the "Murra’
breed of buffalo is the best in Haryana, but
this breed is. gradually on the verge of
extinction.To preserve this breed, the Gov-
emment shouldsetupa Central Cattle Breed-
ing Farm at Jind. Land was acquired some-
time back for this very purpose and the
Government should not further delay the
establishment ofthisfarm. Further, the State
faces an acute shortage of quality seeds. To
overcome this problem, the Government
should set up an elite Seed Testing labora-
tory in the State.

It has been observed that sunflower
seeds are brought from Gujarat and they
Cost Rs. 750/- for an acre. Even after that,
there is no guarantee about the quality of the
seeds. Therefore, it is very essential to pay
special attention towards seeds. The most
important point | would like to raise here is
thatdespitebeing self-sutficientinfoodgrains,
it's very painful to hear people talking of
importing wheat. Itis my requestthatinstead
of thinking in terms of foodgrain imports, we
should start looking our export potential.

Apart from this, the agricultural crop
loan, which is a soft loan should be made
available at an interest rate of 6% and duty
on agricultural implements should be re-
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duced and made available to the farmers at
reasonable rates.

Mr. Chairman, Sir, atthough Iwantedto
say a lot more, | shall conclude as per your
directions and | thank you for providing me
an opportunity to speak. | had hoped that |
would be able to say all the points | had in
mind.

MR. CHAIRMAN: You took seven min-
utes more than others.

SHRI NARAIN SINGH CHAUDHRI: All
right, Mr. Chairman, Sir, thank you very
much.

SHRIRAMPAL SINGH (Domariaganj):
Mr. Chairman, Sir, | rise to oppose the

-Demands for Grants of the Departments of

agricuftural Development and Food and Civil
Supplies. As many of the hon. Members
correctly observed, agriculture is India's .
mainstay and the majority of our population
lives in the villages and agriculture is their
main source of livelihood. Sir, although it is
said that we are selfsufficient in foodgrains,
yetthe condition of ourfarmeris very pitiable.
Their children are not able to receive good
education from schoois or colleges in the
cities. This is primarily because the farmers
don't receive remurierative prices for their
produces. the Cost of agricultural imputes
including water, fertilizer, power tractor etc.
have undergone manifold increase, but the
prices of foodgrains have not gone up at the
same ratio. The prices have not gone up at
the same ration like the prices of essential
commoedities including clothing. As a resuft,
agriculture is in miserable condition. The
standard of living of rickshaw pullers inthe
cities is much better than that of the farmers
inthe villages of Uttar Pradesh. It is because
the farmers don't have the necessary funds
and are not able to do their work in time.

It is my request to the hon Agriculture
Ministertofix remunerative prices or agricul-
tural produces and stop exploitation of farm-
ors. lf an agricultural policy isformulated and
honestly pursued, | see no reason why the
farmers should not get remunerative prices.
If proper irrigational facilities are provided
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and remunerative prices are paidtofarmers,

there will never be foodgrain shortage in the

country. Then this country will never have to

import wheat, ratherwe would starttalkingin

terms it exporting foodgrains.

Further, the agricultural research under
taken in the universities should filter downto
the villages. No doubt, demonstrations are at
presentheldin development blocks and also
are agricultural fairs, but this is not enough.
The agricultural scientists should be encour-
aged so that they contribute towards in-
creased production.

Along with this comes the issue of food.
There are many sugar mills in Uttar Pradesh.
However, much of the sugarcane remainsto
be harvested. Many applicationsforlicenses
1o open new sugar mills in Uttar Pradesh are
ending beforethe Centre. They have not yet
been sanctioned. Similarly the sugar milis
have not received money for their modera-
tion programmes, as a result of which crush-
ing of sugarcane has come to a standstili.
The sugar mills in Uttar Pradesh, on an
average are able to crush less than 35% of
the total produce and the farmers are forced
to sell the rest to crushers. Although the
procurement price of sugarcane in Uttar
Pradeshis Rs.42/-to Rs. 45/- per quintal, the
farmers are faced to selitheirproduce to the
crushed Rs.30 to Rs, 32 per quintal. The
farmers are helpless and are not able to get
their produce crushed in the expellers. It is
my humble request that the government
should set up more modernised sugar mills
at appropriate place in the country.

There is not a single sugar mill in the
Siddarth Nagar district in my conslituency.
The sugarcane produce of the area were
therefore sold to sugar mills in Basi,
Waterganj, Khalilabadetc. The sugar mills at
Khalilabad have also been closed. As a
result the weighing machine was not in-
stalled during November-December.. With
great difficulty, the sugarcane produce was
lifted. Even now, more than 50% of the
produce s laying inthe fields. Itis my request
that new sugar units should be set up in my
constituency. | would also like to mention
here thatthe farmers don't receive the prices
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fortheir produce even afterthree years. The
Covernment should make proper arrange-
ments for the reimbursement of arrears.
One shall not forget that the farmers chalk
out their future programmes, including that
of marriages in the family and provision for
the forthcoming year's production etc., on
the basis of the price they receive for their
produce. It all depends upon price they get
for their produce. If they dcn't get rnieir
money intime, they won ‘t be ableto douweir
work.

Just now, it was said here that sugar-
cane production during the year 1983-90
was 109.8 lakh metric tonnes andthatduring
1990-91. it was 119.5 lakh metric tonnes
Cenrtainly, there has been an increase. We
have such an abundant sugarcane produc-
tionin the country that if more sugar mills are
opened and proper arrangemsanis are made
for the crushing of sugarcane, then we shall
be able to export sugar and earn valuable
foreign exchange.

Earlier, it was stated that 50% of the
budgetary provision would be kept aide for
rural development, but the present alloca-
tionisinadequate. Thiswon't helpinall round
development of the rural areas. The hon.
Ministersaidthat under the Jawahar Rozgar
Yojana roads are constructed. 80% of. and
the remaining funds underthe seamis spent
on employment and the remaining 40% is
preceded in the form of material. Some work
is certainly being done under the aegis of
Jawahar Rozgar Yojana, but not upto the
optimum level. This calls for proper monitor-
ing. Under the Government’s arrangement
for undertaking free boring, pipes are made
available to the farmers, but they are of in
Ferrior quality andthe tarmers are compllied
to take them. Therefore, an arrangement
should be made wherein boringwork is done
and some money is given tc the farmers, in
place of these inferior quality pipes. In my
opinions it would be better if the remaining
amount is given, upon receipt of a comple-
tion report to the effect that the boring world
is being done in an excellent way. Thereisa
provision to instal 10 lakh tubewells under
the Jawahar Rozgar Yojana. similarly, there
is alsoaprovision underthe aforesaid scheme
to repair and renovate ponds and other
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irrigational facilities in the villages, 50% of
which should be for the benefit of Scheduled
Castes and Scheduled Tribes. The villages
are not benefiting much fromit, because the
villages Pradhans (headmen} and others,
using their money and muscle power, are
taking the money, by presenting bogus docu-
ments pertaining to the repair of ponds etc.
Therelore, preper arrangements should be
made inthis rega:d. Further instead of wast-
ing money on the 10 lakh tubewells by
diggingditches and ponds, the money should
be spent on the repair of irrational facilities,
whether it be drainage, tubewell or canal.

With regard to the rural waler supply
scheme, the hon. Ministersaidthat arrange-
ments for the same have been made in a
number of viliages. Now, Mark India pumps
have been insialled for the same, but in our
area, there are certain places where the
water bearing strata is not such that the
pumps can go as deep as 100-150 teet
down. Hence, these places acute waier
shortage. In the expanding Shchartgarh-
Kakkarhak area gn the Indo-Nepal border,
the wateravailable inthe upperstrata is unfit
for human censumption. One has to go
down. The Government should get a survey
conducted in the area, allocate more money
wherevernecessary anddrinking wateravail-
able.

The upliitment of women remains a
distant dream. Underthe Indira Awas Yojana
linkedtothe Jawahar Rozgar Yojana. theiris
aprovision of only Rs. 8,000 for one dwelling
unit. This provision was made at the time of
the launching of the programme. The prices
of all'commodities have gone up and it has
become difficult o build a house with Rs.8000/
- Consequently, some of there units remain
incomplete and those completed are built
with sub-standard material. Therefore, | re-
quest the hon. Ministerte lock into itand see
to it. that dwelling units are built are buills in
the space provided for. With these words, |
thank you.

SHRI BIR SINGH MAHATO (Purulia):
Sir, 1like to oppose the Demands fir Grants
for the Ministries of Rural Development,
Food, Agriculture and Civil Supplies.

Sir. 69 percentof our populationlivesin
the ruralareas and live onagnca'ture. So, no
basic probiem in cur country can be solved
without making any structuraichangesin e
land ownership pattern and there are no
alternative measures to land reforms.

Inthe sixth Plan a promise was made for
a time-bound programme and also fer
emacling necessary legisiation to impose a
ceiling, taking over and distributing the sur-
plus iands. In the Seventh Plan a new =on-
cept was iniroduced, and it was
conjunctiveacity. That meant that the land
reforms will e a panl of the poverty alievia-
tion programme and land reforms will be the
basic means of production.

Land is a State subject, but the Union
gevernment also has some responsibility,
Somany land reforms legisiations have been
passedinaifferent States. atotalot 222 land
reform legislations h2ve been passed in
different Assemblies. But exceot West Ben-
gal, Kerala and some areas of Andhra the
enforcement of land ceiiing laws and distri-
bution of the surplus lands was not done

properly.

Sir, about 74.5 percent of the cullivable
lard holders operate only 26.7 per cent of the
land, while 22.6 per cent of the land is
cencentrated in a group of landlerds holding
two to four per cent of the holdings. In this
situation the Unicn Government should
monitor the distribution of lands done by the
State Governments.

Besides there is a problem regarding
the cuitivators.

MR. CHAIRMAN: Shri Mahato, please
take your seat for a minute.
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
ANDMIMISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SRI RANGARAJAN
KUMARMANGALAM):

| know Dr. Laxminaryan Pandeya may
notlike it. Butthere are two or three speakers
who wouid like to speak cn the subject and
who are going cui of station. Thiey want to
speak now. they have made a request 1o
permit them o speak now. !t fc: the consid-
eration of the House.

[ Translation]

SHRI HAR!I KEWAL PRASAD
(Salempur): What is this joke. Do we have
quorum in the House?

DR. LAXMINARYAMN PANDEYA
{Mandsaur): There are many Speakersfrom
our side as well. i you can sit, we will call
them. As you suggested, we are prepared 1o
sit for ancther tow hours till 6°C Clock.

SHRI RANGARAJAN KUMARA-
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MANGALAM: All right, if you don't support
the icea, let us postpone it for tomorrow.

[Engiish]

MA. CHAIRMAN: If you say so, we will
adjoum at eight O" Clock. How much time
more ¢o you want, Shri Mahato?

SHRIBIR SINGH MAHATO: | will take
SOMk LiMme more.

MR, CHAIRMAN: Will you take tow
more minutes?

SHARI BIR SINGH MAHATO: | will take
ten more minutes.

MR. CHAIRMAN: Ycu may continue
your speech tcmorow.

Now the House stands adjoumed to
meet again tomorrow at 11 AM.

20.0C hrs

The Lok Sabhathen adjourned tifleiven
of the Clock on Thursday, Aprif 9, 1992/
Chaitra 20, 1914 (Saka)
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